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The Lok Sabhg met at Eleven of the
Clock.

[Mr. Seeaker in the Chair]
ORAL ANSWERS TO QUESTIONS
TISCO

+
Shri S. M. Banerjee:
| Shri Warior:
{ Shri Vasudevan Nair:
' Shri Daji:
[ Shri D, C_ Sharma:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
refer to the reply given to Starred
Question No, 415 on the 6th Decem-
ber, 1963 regarding TISCO and state:

(a) whether any final decision re-

garding the repayment of the loans
with interest hag since been arrived

at; and

(b) if so, the nature thereof?

“989,

The Deputy Minister in the Minis-
try of Steel, Mines ang Heavy Engi-
neering (Shri P. C. Sethi): (a) and
(b). In view of the new situation
created by the decontrol of certain
categories of steel, the whole matter
is under negotiation with the Tata
Iron and Steel Company. No decision
hag yet been reached on the subject.

Shri S, M_ Banerjee: The new situ-
ation has only arisen recently. I
would like to know what steps were
taken to realise this Joan from TISCO
and IISCO prior to that situation?

The Minister of Steel, Mines and
Heavy Engineering (Shri C, Subrama-

10254

niam): I have already answered this
question on many occasions. Accord-
ing to the terms of the agreement, we
had to provide the money for them
to repay the loan. Certainly that js
not a satisfactory state of affairs.
Now that there has been decontro] of
certain categories of steel, a new
situation has been created and there-
fore, we are re-negotiating the terms
of the repayment of the loan.

Shri S, M, Banerjee: May I know
whether Government has come to a
decision that this loan has to be
realised and what is the total loan
and interest due from these companijes?

Shri C. Subramamiam: It is a loan,
and a loan has got to be realised.
Therefore, we will take all stepg for
realising this loan. Regarding the
total amount, Rs. 10 crores is the prin-
cipal amount and Rs. 2 crores or Rs. 3
crores is due by way of interest.

Shri Indrajit Gupta: In view of the
very very long period for which the
repayment of these loans has been
pending, hag the Government in its
negotiations with the company moot-
ed the possibility of conversion of
these loans into equity capital under
the new provisiong of company law?

Shri C, Subramaniam: No, Sir;
that situation has not yet arisen.
As a matter of fact, that is the ulti-
mate sanction. One does not use the
sanction every time, unless it is abso-
lutely necessary.

Shri A, P. Jain: May I know what
are the features of the new situation
which have delayed the realisation of
the loan, altering the previous posi-
tion?

Shri C. Subramaniam: The original
agreement provided for the repay-
ment of the loan on the basig of
tota] decontrol of all 'the products
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produced there or total decontrol
Now it is partial decontrol. There-
fore, it is a new situation and the
terms are being renegotiated,

Shri D, C. Sharma: May I know
if the partial decontrol of certain
items is favourable so far as the pay-
ment of loans is concerned or un-
favourable?

Shri C. Subramaniam: I think this
creates a more favourable situation
for ug to realise the loan,

Machinery for Power Projects

+
J Shri 8. C. Samanta:
7. Shri Maheswar Naik:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased
to state:

990,

(a) whether it is a fact that Gov-
ernment are now considering the
question of laying down some stan-
dards for machinery angd equipment to
be use in power projects;

(b) if so, the progresg so far made
towards manufacture of power plant
machinery and other equipment in
the country; and

(¢) when it is expected to meet in
full the entire requirements of the
country in this sphere?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Esgi-
neering (Shri P C Sethi): (a) The
technical features of equipment for
power projects are being standardised
to the extent feasible.

(b) The requirements of the gene-

rating sets for power projects is
mostly planned to be met by the
public sector projects at Bhopal,

Hardwar, Hyderbad and Trichi, The
plant at Bhopal is already producing
Transformers, switchgear, controlgear,
capacitors, power transformers and
traction motors. The manufacture of
thermal and hydro turbo-sets will
shortly commence at Bhopal and their
manufacture at Hardwar and Hyde-
rabad plants is likely to commence by
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the end of Third or beginning of
Fourth Plan by which time the manu-
facture of boilers at Trichi is also
scheduled to commence. Transfor-
mers switchgear and motors in the
lower ranges are also manufactured
in the private sector. The manufac-
ture of boilers for thermal units is
also undertaken to some extent in ‘the
private sector.

(¢) The country is expected to meet
almost the entire requirements of
power equipment by 1973-74.

Shri § C, Samanta: May I know
from which countries we are at pre-
sent importing power plant machinery
and other things and whether the
parts of these machinery will also be
manufactured in any of the factories
mentioned?

The Minister of Steel, Mines and
Heavy Engineering (Shri ¢, Subrama-
niam): Just now we are importing
from almost all countries wherever
credit facilities are available. Natu-
rally when we go into production for
the various power projects, we will
have to consider the production of
spare parts also for the existing plants.

Shri 8, C. Samanta: May I know
at what stage the Heavy Electric
Plant at Hardwar i3 at present and
when it wil] commence production?

Shri C. Subramaniam: It is ex-
pected to commence production in
1966.

Shri B. K. Das: May I know to
what extent it will be possible to
supply machinery for Bokaro plant?

Shri C, Subramaniam: Some of
the electrical equipment could be pro-
duced at the Bhopal factory for the
steel plants also, and to 'the extent
possible these electrical equipments
will be produced for Bokaro.

Shri Shree Narayan Das: For the
machinery that are being manufac-
tured here, may I know whether de-
signs have been prepared by our own
men or they have been made by the
foreign experts?
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Shri C, Subramaniam: As far as
Bhopa] is concerned, our consultants
are the Associated Electrical Indus-
tries of UK, and they give the blue-
printg and the design. Ag for Hard-
war, it will be the Russians who
would provide 'the design, and for
Ramachandrapuram in Hyderabad the
Czechs will provide the designs.

Shri P. Venkatasubbaiah: The hon.
Deputy Minister just now said that by
1973-T4 we will be self-sufficient so
far ag these equipments are concern-
ed. Keeping that in view, may I
know why the work at Ramachandra-
puram js lagging behind schedule and,
if that is so, what arrangements the
Government propose to take to cover
up the lag and see that it comes into
production as early as possible?

Shri C. Subramaniam: It is not
lagging behind schedule; as a matter
of fact, it is keeping up to the sche-
dule.

o quare fag : I THT gW 3%
FUT A &7 T faoret &1 qT
M € | F St avgar g fF dre
o F mfage aF 198 Feaa 1 w497
o7 Saar ?

=t Ho o AF : 3% FUT FT WY
afed il Qe s3-%¥ § 99 #U8 #1
AT AT T R 1 FH &9
FIN FT TG qF AW § Ig Ay AW
F ARG T 47 9199 I & AT a6
qr & " |

Shri Sham La] Saraf: May I know
whether the present manufacture
of generators, turbines and switch
gears in particular ig tagged on to the
projects that are on in the country at
the moment or such machineries are
manufactured other thap that also?

Shri C. Subramamiam: They are
now tied down to various projects and

to various State Electricity Boards.
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Gypsum Deposits in Garo Hillg

+
Shri Jedhe:
*991.. Shri P. C. Borooah:
Shri R. Barua:

Will the Minister of Steel, Mimes

and Heavy Engineering be pleased to
state:

(a) whether it is a fact that an ex-
tensive deposit of gypsum has been
located near Mahendraganj in the
Garo Hills;

(b) the steps being taken to assess
the quantum of the reserves; and

(c) whether setting up of gypsum
based industries is envisaged in and
around this area?

The Parliamentary Secretary to
the Minister of Steel, Mines and Heavy
Engineering (Shri Thimmaiabh): (a)
and (b). The Directorate of Geology
and Mining, Assam, is reported to
have located a gypsum deposit at
Gangrapara near Mahendraganj in
Garo Hills. The State Directorate is
conducting prospecting operations in
‘the area.

(e¢) This can be considered only
after the quantum and quality of the
reserves have been assessed.

Shri Jedhe: What are the other
sources of gypsum in the country?

Shri Thimmaiah: I would require
a separate notice to answer that ques-
ttion.

The Minister of Steel, Mines and

Heavy Engineering (Shri C, Subra-
manlam): In Rajasthan we have got

a good supply of gypsum,

it wiferoate i ¢ fosww &
QAT &7 FEF FEH qqT TR KT HOAA
Y TE 2 ? wy ToveqT ¥ ofY A7 1
afe gi ot Fgr HEr WX @Y, av aan 7gr o

weW ARy : Ig 99 OF g
FaR A MO F a1 W&
fag &7 &rfoa
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Shri Kapur Singh: What are the

major gypsum-based industrieg that
cap be set up in that area?

Shri C, Subramaniam Fertilisers.

Shri Jedhe: May I know the small-
scale industries that require gypsum
and the provision made in the Third
Five Year Plan?

Mr. Speaker: This is not a general
question on gypsum and where it can
be utilised.

Indo-German Venture ‘UTMAL’

+
J Shri P, R, Chakraverti:
"\ Shri Jedhe:

Will the Minister of Steel, Mines

and Heavy Engineering be pleased to
state:

*992,

(a) whether it is a fact that the re-
presentatives of West German Firms
had discussions with the Government
of India on the scope of operations of
the UTMAL, anp Indo-German venture
for machine manufacture near Rour-
kela; and

(b) the various items of manufac-
ture proposed to be taken up by the
UTMAL and the volume of invest-
ment to be made?

The Deputy Minister in the Minis-
try of Steel, Mines ang Heavy Engi-
neering (Shri P. C. Sethi): (a} and
(b). Utkal Machinery Litd., referred
to as Utmal, is an existing industrial
undertaking at Kansbahal near Rour-
kela in Orissa State. The firm which
is an Indo-German venture was set up
for the manufacture of variousg items
of machinery. A statement ig laid on
the Table of the House showing the
articles for which it is licensed.
[Placed in Library, See No. LT-2692/
64]. The representatives of the firm
have been having discussions with the

Government, from time to time, about i

[

problems relating to the project, in-
cluding its manufacturing programme.|
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The total investment in the com-
pany ig Rs, 250 lakhs out of which the
investment of the three West German
firms is Rs. 166.665 lakhs,

Shri P, R. Chakravertli: May 1 know
whether this Indo-German venture
has indicated to the Government al-
ready what specific equipments and
machineries they will undertake to

manufacture by the end of the Third
Plan?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): They are taking up al-
most all the machineries indicated in
the schedule. The capacity indicated
ig 12,000. Just now they are produc-
ing 6,000 tonneg of machinery,

Shri P, R. Chakravertii May I
know whether a three-man delega-
tion led by the General Manager of
Rourkela went to Germany; if so,
what contract has been entered into
there?

Shri C. Subramaniam: That dele-
gation is with reference to the Rour-
kela project; that has nothing to do
with this project.

Shrimati Savitri Nigam: What was
the scheduled 'time for production and
has it been delayed because of some
defects in the policies and the con-
tracts?

Shri C. Subramaniam: Not as far
ags I am aware. Thiz is one of the
efficient units which are producing
according to schedule,

Shri Ramachandra Ulaka: May 1
know whether these equipments will
be manufactured indigenously or whe-
ther any percentage of imported com-
ponents will be required?

Shri C, Subramaniam: It depends
upon the equipment to be produced.
Some of the equipments do require
components from abroad.

Shri Jedhe: What is the strength
of German technicians in thig ven-
ture?

Shri C, Subramaniam:
have the exact number
functioning here.

I do not
of Germans
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Shri Indrajit Gupta: Who are the
Indian partners in this concern?

Shri C. Subramaniam: Messrs Lar-

sen and Toubro.

Blast Furnaceg for Pig Iron at Bhilai
and Durgapur

+

f Shri Subodh Hansda:
‘9‘93,{ Shri S. C, Samanta:
| Shri Yashpal Singh:

Will the Minister of Steel, Mines
and Heavy Engineerimg be pleased to
state:

(a) whether additional blast fur-
naces are proposed to be put at the
Bhilai and Durgapur Steel Plants to
meet the shortage of pig iron during
the Fourth Five Year Plap period;

(b} if so, what part of the demand
of pig iron can be met from this;
and

(c) whether the additional furnaces
will be put up with the parent colla-
boratorg of the Steel Factories?

The Deputy Minister in the Minis.
try of Steel, Mines and Heavy Engi-
neering (Shri P. C, Sethi): (a), (b)
and (c). Yes, Sir, It is proposedq to
set up two blast furnaces—one each
at Bhilai and Durgapur Steel Plants,
in anticipation of their Fourth Plan
Development programme Between
them, these furnaces are expected to
produce aboui a million tonnes of pig
iron until the steel making facilties
are established. The question of plac-
ing orders for plant and equipment
to be imported ig still under consi-
deration.

Shri Subodh Hansda: What is the
total foreign exchange requirement
for these two plants and will the
foreipgn exchange requirement be met
from the World Bank credit or from
the Hindustan Steel?

CHAITRA 21, 1888 (SAKA)

Oral Answers 10262
The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): That is still to be ascer-
tained because as much as possible
the indigenous fabrication will be uti-
lised for these two blast furnaces.
For Bhilai, we hope to utilise the
facilities at the Heavy Engineering
Corporation, Ranchi. With regard to
‘the other things, for example, Utkal
also could be utilised for the manu-
facture of a certain portion of the
blast furnace. Therefore it is not
possible to give immediately the
foreign exchange content of these,

Shri Subodh Hamsda: In the pre-
sent blast furnace it has only reached
the rated capacity and not the capa-
city for which it had been set up. I
would like to know what the diffi-
culty is and why it hag not been able
to reach its target.

Shri C, Subramaniam: These blast
furnaces are yet to be erected because
these are new blast furnaces which

are proposed to be set up at Bhilai
and Durgapur.

Shri Subodh Hansda: My question
was . .

Mr, Speaker: I have told him al-
ready that if he hag to shout from
the border, he should shout wvery
loudly,

Shri Ranga: What about the hon.
Minigter?

Shri Subodh Hamsda: My point was
this. In the existing plants it has
only reached its rated capacity of pro-
duction. I would like to know why
it has not been able to reach its tar-
get.

Shri C. Subramaniam: If it does
the rated capacity, it should be quite
satisfactory.
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Shri Subodh Hansda: Rated capa-
city is something and the target is
something else.

Shri S, C, Samamta: May I know
whether in these agreements made
with the collaborators of Durgapur
and Bhilai plants there was any men-
tion of the terms when these plants
will be expanded?

Shri C. Subramaniam: No, Sir;
these are in anticipation of the Fourth
Plan expansion programme. Because
we are short of pig iron we thought
that we could set up these blast fur-
naces in advance so that for two or
three years we may get the advantage
of the production of pig iron from
these blast furnaces.

ot oo fog ¢ Far AT gA
Y 5 fead) aae # =g wizemn
gt 517 37 97 foFear @« g ¢

st No Wo FAY ¢ 5T IF AT FT
AT & qg Wt 77 A g & AR
g a% wfeeat o1 79 &, oF faend
# g H1 OF g7 # g |

Shri Morarka: May I know what
would be the capacity of this blast
furnace per day and also whether it
hag come to the notice of the Govern.
ment that in America they now con-
sider a blast furnace with a capacity
of 3000 to 4000 tons per day as more
economic one and that is the type of
blast furnace that are put up in the
new plants?

Shri C, Subramaniam: It depends
upon the development of technology

in each country. No doubt the
sizes of the blast furnaces are in-
creasing from year to year. We are

also trying to keep pace with the de-
velopment of technology as far as
possible,

Shri P. R, Chakraverti: May I
know whether the Government has
worked out the total investment which
will be made here and, if so, what will
be the amount?

APRIL 10, 1964
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Shri C. Subramaniam: Each blast
furnace may cost about Rs, 6 to 7
crores.

Shri S. M, Banerjee: According o
the statement of the hon, Minister, jt
is quite clear that there is a shortage
of pig iron for which additional blast
furnaces are being set up. I would
like to know whether thig shortage is
likely to be met by importing pig
iron from foreign countries and, if so,
which countries?

Shri C, Subramaniam: Yes, Sir.
We are trying to import pig iron from
Russia.

Shri Ravindra Varma: May I know
what will be the daily output capa-
city of each of the blast furnaces?

Shri C, Subramaniam: They would
be producing round about 300,000
fons per year.

Khetri Copper Project

+
. Shri Harish Chandra Mathur:
94 Shri R. S. Pandey:

Will the Minister of Steel, Mines
ang Heavy Engineering be pleased to
state:

(a) whether it is a fact that Khetri
Copper Project is almost in a stale-
mate;

(b) the original schedule year by
year and the prq\gresg made;

(c) the amounts spent so far and
the provision made now; and

(d) the position regarding foreign
exchange requirements?

The Parliamentary Secretary to the
Miinister of Steel, Mineg and Heavy
Engineering (Shri Thimmaiah): (a)
No, Sir. Construction work is in pro-
Eress.

(b) The project was originally
scheduled to be completed by the
middle of 1965. A statement giving
the progress made is laid on the Table
of the House.[Placed in Library. See
No. LT-2680/64],
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(c) Expenditure incurred till the end
of February, 1964 is Rs. 93.64 lakhs.
Revised budget provision for 1963-64
is Rs. 70.00 lakhs. Budget provision

for 1964-65 is for a sum of Rs, 90.00
lakhs.

(d) Effortg are being made to obtain
a foreign credit for meeting the
foreign exchange requirements.

Shri Harish Chandra Mathur: The
hon. Finance Minister stated yesterday
that this project hag run into some
technical trouble and, therefore, there
is delay. While there ig no such men-
tion in the statement, I find the hon.
Minisier says that they have not been
able to locate funds and, therefore,
there is the delay. Will he kindly
explain this position and disparity
between the two statements? How
is it you have not been able to find
funds for Rajasthan when you find
Rs. 500 crores for wvarious other
States?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): It is not on the basig of
States that the priorities are laid
down. It is with reference to pro-
jects. I do agree that this is also a
priority project. (Interruption).
very well understand the indignation
exhibited by the hon. Member today
as well ag yesterday because he feels
Rajasthan is neglected. It is the same
attitude which every Member from
every State takes. Ag far as this pro-
ject is concerned, ] would say that
there is a technical problem also in-
volved because as to what process
should be used for the purpose of
smelting the copper is in dispute. That
is being tackleg now and I hope to
take a decision soon with regard to
the process to be adopted. But apart
from that, we have to find the foreign
exchange for this purpose. They have
located the sources from which for-
eign exchange can be obtained.

Shri Harish Chandra Mathur; They
say, the main difficulty is that they
have nof been able tg locate funds.
This is the first question that I wanted
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him to answer. It iz not that every
Member asks about his own State. I

Fhave never been asking about my
particular State. (Interruption).
Mr. Speaker: Order, order. The

question is to be put to the Speaker,
not to the Minister.

Shri Harish Chandra Mathur: [ am
putting this question for the Minister
to answer. How is it that, when
they could find Rs. 500 crores for
projects in various States and when
this project is a priority project, they
have not been able to locate funds for
this particular project? That was the
question I asked. I want the answer
to that.

Shri C. Subramaniam: May I sug-
gest to the hon. Member that this
question may be put to the Fj.nanlce
M:nister and the Planning Commis-
sion who allocate resources for these
various projects?

Shri Harish Chandra Mathur: May
1 know whether the hon. Minister is
in touch with the Planning Commis-
sion and the Finance Minister and does
he know that the Finance Minister
stated on the floor of the House yester-
day that there is no difficulty about
the finances? May I know what was
the reaction of the Finance Minister
and the Planning Commission when
he approached them?

Shri C. Subramaniam: They have
promised to do their best to locate
the credit sources for this purpose.

stet T T A A= g fF
7= T 71 UF F1707 7 A ¢ i o
ATAT § AT WA FT ATAA qT FAAN
[t forer o & 7 afic Qe ot gt
T AgET A FT OFITO TJAT FRA
AT THRT F qF Q7 F7 A9 7

W, & A A ittt
APATET § ITeAt  (oft Ho Wo &) ¢
ag FgAT 3% Tl g | T foreem @fae
g1 FT SFAH 97 I & |
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Shri C. Subramaniam: The copper
content is one per cent, which is con-
siderably low. But, still, we are ad-
viseq that thig also could be exploit-
ed.

Shri Kashi Ram Gupta: The ques-
tion is by what time Government will
now be able to complete it, beyond
1965.

Shri Thimmaiah: The provisional
date for completion is by the middle
of 1966.

st wfwTC aTe doa - AT, TR
@ am ¥ fagw & foe wwdwr &
T wFT gt | § e |SEarg fE
faFaeT &qAT WA AT 47 WK FEA I
s faar g 7

Shri C. Subramaniam: We are try-
ing to get the credit from Canada
from where the equipment can be im-
ported. If that is noy feasible, we
may be able to get it from America
also; that is also being tried.

=it WiwTT ATe ATAn: @ FAS Al
mit 7 g,

W WEE : W, HiET |

Shri Sham Lal Saraf: May 1 know
the maximum turn-ou{ of copper
when thig factory will go int¢ produc-
tion, and what part of our require-
ments will be met by the products
from this factory?

Shri C. Subramaniam: This will
produce round about 20,000 tons.

Shri Morarka: May 1 know whether
it is not a fact that the work on this
project started almost three years
apo, and still the required foreign ex-
change for thig project has not been
arranged, and if so, may 1 also know
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how Government expect to complete

this project within the scheduled
time?

Mr. Speaker: The hon. Member is
entering into an argument.

Shri C. Subramaniam: I do not
think that it will be completed by
the scheduled time, which is the mid-
dle of 1965. It will take another year
maore.

Shri Indrajit Gupta: May I know
whether it is a fact that the original
consultants for this project have been
changed and how much hag to be
spent on consultancy fees?

Shri C. Subramaniam:
not yet been changed, but I would
not be surprised if we have to
change them.

They have

Shri Indrajit Gupta: How much has
been set aside for consultancy fees in
regard to thig project?

Shri C. Subramaniam: 1 am sorry
I do not have the exact figure with
regard to the consultancy fees.

=it a= Tag : WA Tt Wi A
Farar fF 77 grdEz T, 89 985
T QT 1 S | AfE 39w A
§ &R HrET T FT MEATE TF TP
FT ST g, Fafw ol 737 33 Hzx
T Y € e g o am
femtm it a @ 11 @
e ¥ afvadw oo far & o |
TATE @ 9% TF g7 FT &a 7

Shri C. Subramaniam: I do agree
that the progress made is only 23.7
metres ag against 762 metreg to be
completed. We are trying to find out
whether it will be possible to utilise
the indigenous concerns for the pur-
pose of putting up this shaft about
which I mentioned yesterday in the
course of my reply to the debate on
the Demandg for Grants relating to
my Ministry. My own impression is
that the Kolar Gold Fields organisa-
tion wil] be able to take up this pro-
gramme.
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Manganese and Iron ore Mines in
Orissa ang Bihar

+
995 fShri Ramachandra Ulaka:
‘| Shri Dhuleshwar Meena:
Will the Minister of Steel, and
Heavy Engineering be pleased to
state:

(a) whether it is a fact that the
production in manganese and iron ore
mines in Orissa and Bihar has gone
down during 1963-64;

(b) if so, the reasons therefor; and

(c) the steps taken by Govern-
ment in thig regard?

The Parliamentary Secretary to
the Minister of Steel, Mineg and
Heavy Engineering (Shri Thimmaiah):
(a) The production of iron ore in
Bihar and Orissa has been increasing
during 1963-64. There wag a small fall
in the production of manganese ore
in the first ten months of 1963-64
compared with the production for
corresponding period in 1962-63.

(b) The fall in the output of man-

ganese ore was due to the lack of
demand from abroad for manganese
ore. The discontinuance of mining

operations in some of the mines, the
leases for which were wnot renewed
by the State Governments of Bihar
and Orissa, also affected the output.

(¢) To provide relief to the man-
ganese mining industry, the Govern-
ment have given freight concessions
on manganese ore intended for expoitl.
As a measure of export promotion,
exporterg of manganese ore are per-
mitted to import mining eguipment
and machinery for the improvement
of their mineg to the extent of 10 per
cent of the foreign exchange earned
by them through the export of
manganese ore, A Committee has
also been set up to study the prob-
lemg relating to the manganese ore
industry.

Shri Ramachandra Ulaka: May I
know whether the committee has
submitted any report to Government
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relating to the problems of the man-
ganese and iron ore muning industries
in Orissa and Bihar, ang if so, the
recommendations made and the reac-
tion of Government thereto?

Shri Thimmaiah: The report has
not yet been submitted.

Shri Ramachandra Ulaka: Are any
difficulties being experienced hy the
mune-owners of Orissa and Bihar in
regarq to importing machinery and
equipment for improvement of minea?
If so, what ig Government's reaction
thereto?

Shri Thimmaiah: No difficulty has
been broughi to our notice. We have
allowed them to import machinery to
the extent of 10 per cent of the earn-
ings of foreign exchange gut of their
exports.

Shri Dhuleshwar Meena: It is a
fact that iron ore has been accumu-
lating in several mining areas in
Orissa and Bihar because of non-pur-
chase by STC? If so, what are the
reasons for the non-purchase?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): I do not think that there
are any stocks built up because STC
has not purchaseq them.

shri L. N. Bhanja Deo: Steel
barter was permitted to a certain
extent against the export of ore. Is
that being stopped or is it being still
continued

Shri C. Subramaniam: Generally,
1 am against this barter arrangement,
allowing import of steel or other arti-
cles and selling them at very high
rates to make up for the losses. If
there are losses, they should be
straightway subsidised. We are put-
ting down this practice of allowing
import on the basis of barter and
then selling it at black-market rates
here.
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Shri Shashi Ranjan: Is the ehort-
fall in production due to non-availa-
bility of adequate transport facilities
to the mine-owners there?

Shri Thimmaiah: No, it is due to
the closure of certain mines for non-
renewal of licence by the State Gov-
ernment.

Shri P. Venkatasubbaiah: Are
Government aware of the fact that
because of the lack of proper faci-
lities to exploit high-grade iron ore
in these two areas we are not able
to compete in the foreign market so
far as the price of iron ore is concern-
ed? If so, what arrangements do
Government propose to make to faci-
Litate exploration of this type of ore
as quickly as possible?

Shri C. Subramaniam: To the
extent necessary for the purpose of
export, we are already producing
sufficient quantities. Therefore, when
the export needs increase, to that
extent it would be possible for us to
increase the production also.

Shri P. R. Chakraverti;: How far
has the industry responded to the
directives issued by Government for

introducing innovations in equip-
ment and machinery in respect of
iron ore?

Shri C. Subramaniam: Ag far as
possible, we are doing it in the public
sector; we are trying to introduce
modern methods of mining. In the
private sector, when there are small
mine-owners, it is not possible for
them to bring mechanisation or intro-
duction of innovations there.

Shri D. J. Naik: Is it a fact that
several manganese mineg have closed
down? If so, what are the reasons
therefor?

Shri Thimmalah: One of the impor-
tant mines in Bihar hag been closed
down because the State Government
did not renew their licence.

Shrl Ranga: Why?
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Shri Thimmaiah: Another mine
was closed because it did not have
the facility of siding.

Single Ballot Box System in EKashmir

*996. Shri Yashpa] Siogh: Wil
the Minister of Law be pleased to
state:

(a) whether the Government of
Jammu ang Kashmir have approach-
ed the Election Commission for intro-
duction of-single ballot box (marking)
system for conducting the electiong in
the State; and

(b) if so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Minis-
try of Law (Shri Bibudhendra Misra):
(a) No, Sir.

(b) Does not arise.

it gma Ty FT W TET
FT GO G Hegedl ¥ IH ©IHC FT
77 may £ fAed w9 IR aw g e
FEAIT § &F TARE gU e | T
forme Wt SA7 TAFEE @Y @ § 7
afz &, 91 #47 A8 WA F1 gIATfATHar
FFAT 3 F1 AqHET AG R 7

WS WEWAD : HTHT TS T A9E
aEw F Ak § §, 99T At § g
FIfaT |

ot qoare feg: SEE ATeF -
TR YN '

TR WG ¢ ATEAF a7 TG qg
TG T AN | Y AGHT T § IS
Harfea g &1 ar gfaw |

ot quare fag: =7 wAAg AT
AT @i o aF O adw A R !
W H oo qOFT W@ A Foe A
T adwT @y oAt a8 Y ads oAt
w®?

Y woETT ¢ g ST TuT T s
W framr o oo
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Shri Bibudhendra Misra: It 1= a
matter for the Kashmir Government
to decide. They have to amend the
Representation of the People Act
which provides that voting should be
by ballot. I may give this informa-
tion to the House that the Kashmir
Government has already asked the
Election Commission to send the
necessary information regarding the
marking system, and it is now under
their study.

it awarer feg: 7 & S wEA
g fF w7 av a7 fewifdt o} a8 w=-
ma Z7 F S ?

Shri Bibudhendra Misra: It is for
them to consider, and if they come
to a conclusion that the marking
system shoulg be adopted either for
the whole of the State or part there-
of, they have to amend the election
law.

Shri Kapur Singh: Is there any
justification in the appreciation made
by Sheikh Abdullah yesterday in his
press conference that the elections
so far held in Kashmir have been
rigged elections?

Mr. Speaker: That is too genera:
a question.

Shri Kapur Singh: We are discuss-
ing the system prevailing there.

Shri Swell: In view of the remark
of Sheikh Abdullah yesterdsy that
all the three General Elections in
Kashmir were rigged, would not the
Government consider that it would
be in their own interests to introduce
this single ballot box?

Mr. Speaker: This is a different
question altogether. It is a general
question being raigsed.

sft woatg @ muw wEEw, &
HegeelT &1 g AT AT J1aT & qT qg

WS WY : ST, WET | A
T AT & 0
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Shri Shree Narayan Das: May I
know whether the authority of the
Election Commission has been extend-
ed to Kashmir in all respects with
regard to the election to the State
Assembly as well as election to Par-
liament?

Shri Bibudhendra Misra: Under the
provisions of the Constitution of
Jammu and Kashmir, so far as the
delimitation of constituencies is con-
cerned, it is not with the FElection
Commission, but the conduct of the
elections and the preparation of the

electoral rolls is with the Election
Commission,
st geiaTe W @ FHT H AT

for <rfer & ot g A€ €T TaH-
He 7 aw oy g1 a1 IEH( dgw TATEE
T 77 fwar a1 ?

weqH RN : e THAHe § a7
faar a7 1
Shri Birendra Bahadur Singh: Just
now the Minister has stated that the
preparation of the electoral rolls is
done by the State Government. Does
that not amount to a difference bet-
ween State and State that Kashmir
should have a different law?

Mr. Speaker: They have their own
Representation of the People Act.

st TRAAE TWRT © TAH FRIET
wt aeA wgteg 7 aaman f@ FRA
FIHT T T AIAGT T § TAE AT
IEF AL § A ATGE s gifa
T &1 & o ST g fF oaw oA
@ | A CREYAT g1 T g6 (9
AT ACE A A TG AT AT AT
werg &Y & % ag ag 7% 7wy ?
Shri Bibudhendra Misra: As I have
said, the Prime Minister of Jammu
and Kashmir made a statement in
the State Assembly itself that he
would favour the marking system,
and they are now studying it, and if
they come to the conclusion that
either in a part of the State or the
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whole of the State the system is to
be adopted, the electoral law has to
be changed.

oft weaT : FR AT G W
F JAET & TR HAT AT 777§ QT
7 gR O mmam w1 fF frwe wiae
# oY wea § I &7 agfa § w@

FEIT H Y an] &Y o ?
WOW WEWRQ : 3EET J9E qr
IR it 2 faar o

Shri Hem Barna: As far as ] re-
member, on a previous occasion the
hon. Prime Minister said with a lot
of gusto that the jurisdiction of the
Election Commission had been ex-
tended to Jammu and Kashmir. Are
we to understand that that extension
as announced here is not complete,
or it is only partial?

Mr. Speaker: There is a separate
Representation of the People Act yet.
The Prime Minister announced his
intention. The Act shall have to be
amended by them. He has answered
all those questions.

Shri Hem Barua: In that case, the
announcement should not have been
made here, because it was a mislead-
ing announcement.

Export of Cloth

-+
[ Shri M. L. Jadhav:
Shri Jedhe:
| Shri Lonikar:

Will the Minister of International
Trade be pleased to state:

0.4

(a) the special incentives given for
the export of cloth to the mill sector,
powerloom sector and handloom sec-
tor; and

(b) the export performance of each
sector during the last three years and
the foreign exchange earned from
each of them?

The Minister of Industry (Shri
Kanungo): (a) A statement is laid on
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the Table of the House. [Pluced in
Library. See No, LT-2681/64]

(b) The information is being col-
lected and will be laid on the Table
of the House.

Shri M. L. Jadhav: May I know
whether mill cloth is given more
facilities for export as compared to
powerloom cloth?

Shri Kanungo: No, it is almost
equal, considering the method of
trade.

Shri M, L. Jadhav: May I know
whether it is a fact that powerloom
cloth has a good export market as
compared with the mill sector?

Shri Kanungo: Not necessarily. It
depends upon the quality of the cloth
and the channel of trade.

Shri Jedhe: What is the ratio of the
cxport rate as compared with the
Indian market rate?

Mr, Speaker: What percentage is
being exported that is the question.

Shri Jedhe: No, Sir, comparison of
the rate to the foreign exchange.

Shri Kanungo; I presume that the
hon. Member wants to know the
share of India in the total inter-
national trade of textiles. I have not
got that information.

Shri Ranga; Is it a fact that the ex-
port of handloom goods had been
coming down for the last one Yyear
and more in the South-East Asian
countries and, if so, what efforts are
being made to remedy the position?

Shri Kanungo: On the whole the
handloom exports are increasing, but
it is true that the export to South-
East Asian markets is diminishing.
It is because local Governments have
put in restrictive laws about trade...
(Interruptions).

Dr. Sarojini Mahishi: Is it a fact
that the handloom association at
Madras has suffered losses because
they could not fulfll the orders due
to shortage of raw materials?
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Shri Kanungo: No, Sir.

Shrimati Renu Chakravartty; Is it
a fact that our trade with Ceylon in
cloth has gone down and one of the
reasons is that they have such an
adverse balance of payments position
vigs-a-vis India and as we do not
even buy from them the amount of
coconut that we want to buy and that
is why their buying the cloth has
gone down? What steps are being
taken in this behalf?

Shri Kanungo: This does
for the reduction, but the main
reason is that most of the textile
trade in Ceylon was handled by
Indian nationals, and by a recent law
the Indian nationals have been for-
bidden to continue in textile trade.

account

Shri Tyagi: What was the total
value of cloth imported during the
year and what was the amount of
import permitted as an incentive?

Shri Kanungo: I have replied that
it is being collected and will be laid
on the Table,

Shrimati Savitri Nigam: What are
the reasons that we cannot capture
more new markets? Is it that we do
not have show-rooms in many of the
newly developing countries?

Shri Kanungo; Show-room is not a
very important factor in textile trade.

Shri Shankaraiya: Has it come to
the notice of the Government that
the incentive to the export of hand-
loom goods has gone to the benefit of
the exporter, and the weaver does
not get any benefit, and so the
weaver is not producing the quality
fabrics, and, if so, what steps are
being taken to see that quality goods
are produced?

Shri Eanungo: Quality fabrics as
we understand it in India are mot
necessarily exported. As for the
question of incentives it has got to
be channelled. For instance, dyes
and chemicals that could not be used
by the individual weaver have got to
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be handled by the processing estab-
lishment.

Shri Tyagi: May I get a clarifica-
tion? If the actual figures are not
available, may I know the percentage
or the ratio between the cost of im-
ports and the cost of exports? On
what basis is the incentive given?

Mr. Speaker: He may try some
other time to get it....

Shri Kanungo: May I say....

Mr. Speaker: Order, order. When
I do not allow a question to be
answered, it need not be answered.

Shri Sivamurthi Swamy: Is it a fact
that handloom and handloom pro-
ducts have been exported very much
less this year than last year?

Shri Kanungo: No; the total quan-
tity of export is higher.

Wi w1 g% T § AL T 9T
WTT & s
*gpe. stTMEE AR
veame, W st wrd gefeaton e
I TA ®T T F4A 7 ¢

(%) v 3= g & &t drwwn
¥ ot qorsT T AT EFT & 1A & A
AT qaT X A F T far ar gew
ITFT Jg AT a1 §F Frae o 77 w7
e agY § W1 7 ar o wrE
Wt gt fadt ol 5T § FEen
S ¥ FGET RO AT AN

(@) afx &, @ #@@ AWHA  F
qraey B GOET AT qars o Wl
AR FeETd A= #1 gF Sfw -
gz 97 7@ &1 St ?

TeqTe, & aay W gefaator
weaTe i I (st o o &) ¢
(%) sR (@). 78 Fga SEHE T
o fr w7 smE o ¥ AR
fergeror g faq & | 9wy A ST
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T #1 @ g At fF Ay & a7 v Y
freafafaa fams € ™ § —

(%) #12 o€ o= F1§ 5 7Y 2
oY qof F WAL AAFIL
(gratewise entitlement)
oA ¥ TEy §u, ST
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g | 9% gz WA AT
FAAT T ATHS ®F & I0-
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s a2 AeTE TE F
# faarfaa afg & gro gt
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() == srfoes SR
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£z SfF M AT KN T G
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gw ark ¥ fasrer v v fawfagi
&Y wfafafs seq-rea @ £ d
[qererea & et w, @A wEar O
F—35a3/e7]
st T &% OTAE : FUF H Fer
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fareft s e & ferg ey &, Fraen
JNFT T FAEAT |

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
manmiam): Yes, Sir. New users also
will be able to get their coal, and
there would not be any difficulty.

st T arew ¢ @ a7 TEr 2
fFammrafur g s ag 2 fs
TR FAfedt s A R, gafen
TN H IaHT AT FW LT &5 WA
QAT @, @ SEEr gurer % few s@r
Ffewgr @r & ?

Shri C. Subramaniam: The increase
in production has been generally in
the low-grade coal for which we do
not have 'sufficient wuse now. The
problem is the utilisation of this low-
grade coal and the programme of the
Government for the utilisation of this
was explained yesterday in my reply
te the debate.

Shri Indrajit Gupta: In view of
this admitted abundance of coal sup-
ply at the present moment which has
made possible this liberalisation of
supplies, has the Government any
proposal under consideration to re-
duce the price at least of the coal
for domestic consumers by the clear-
ance of the pit-head stocks?

Shri C. Subramaniam: As far as
the low-grade coal is concerned, we
have got only a ceiling price, and,
as a matter of fact, now, the coal is
selling at Rs. 2 or Rs. 3 per ton below
the ceiling price.

Shri P. R. Chakraverti: May I
know whether the Government has
taken effective measures to see that
Grade I coal should not be used for
the brick kilns?

Shri C. Subramaniam: Only low-
grade coal is permitted for the brick
kilns; the higher grades are not per-
mitted to be used.

Shri Ranga: In view of the fact
that last year considerable difficulty
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was experienced by the tobacco grow-
ers in Andhra as well as in Mysore
for the supply of coal, would the
Government iry to take some steps
to encourage them to place their or-
ders now in view of the large stocks
thuat have accumulated, and obtain the
coal in advance of the next season?

Shri C. Subramaniam: We are giv-
ing every inducement to the users to
book in advance and take a little
more than their requirements, so that
they may have sufficient stocks The
entire  requirements of the Andhra
‘tobacco growers could be met.

st wrEow a5 g gy
FImam fF owT aru ¥ sgar difar
g9 & 21 17 w9y 7 7w 7w & fgane
far wrd A e qeAaEATg
T 7 T gy A free &Y e
g g, A7 SHFT IET I [T THT
T |
Subramaniam: That will
upon the demand and sup-

Shrl C.
depend
rly.

st ETECR @ AT AW AR
fra Fy e 2 7

Mr. Speaker: Next question.
"Regarding Starred Question Nos. 1000
and 1001

Mr. Speaker: Shri Ram  Harkh

Yadav.

Shri Indrajit Gupta: Sir, Question
No, 1001 may also be taken up along
with this. "

Mr. Speaker: Since both the ques-
1ions are connected, I think both can

be taken up together. Can they be
taken?
The Parliamentary Secretary to

of Steel, Mines and
(Shri  Thim-

the Minister
‘Heavy Engineering
mnaiah):); Yes, Sir.
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Polish Coal-mining Machinery

+
*1000, J Shri Ram Harkh Yaday:
1 Shri Vishwa Nath Pandey:

W.ll the Minister of Steel, Mines

and Heavy Engineering be pleased to
state:

(a) whether it is a fact that Poland
hag agreed to aid India in the :leve-
lopment of coal mining industry;

(b) if so, whether the agreement
extends to the scientific, technologi-
cal and cultural co-operation between
the two countries; and

(¢) if so, the details of the agree-
ment and its actual working?

The Parliamentary Secretary to the
Minister of Steel, Mines and Heavy
Engineering (Shri Thimmaiah): (a)
and (b). Yes, Sir.

(c) The Government of Poland
have agreed to assist us in the dove-
lopment of nine deep coal mines, es-
tublishment of a washery and the
setting up of a plant for the manu-
facture of coal mining machinery,
Agreements have already been en-
tered into between the National Coal
Development Corporation and the
Polish Organisation, and work is in
progress, for the development of rwo
deep coal mines at Sudamdih and
Monidih in Central Jharia ang the
erection of a washery at Gidi. The
Polish Government have also agreed
to extend assistance in the sphere of
scientific and technical co-opera-
tion between the two countries,
grant of scholarships for higher
studies, creation of a Chair in mining
in the Indian School of Mines,
Dhanbad, exchange of professors to
deliver lectures on scientific research
in selected fields, and also training
of Indian instructors in mining tech-
niques in Poland. The Cultural
Agreement further provides, inter
alia, for exchange of Art Exhibitions,
radio broadcasts and motion pictures,
as also information on medical pro-
blems.
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Coal Industry

+
Shri D. D. Mantri:
Shri Basumatari:
*
1001.{ Shri M. Rampure:
LShri P. Venkatasubbaiah:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
stote:

(a) whether it is a fact that a high-
powered delegation of the National
Coal Development Corporation will
visit Polund to study the overall
planning in the coal industry;

(b) if so, the composition of the
delegation; and

(¢) when the delegation is likely
to visit Poland?

The Parlismentary Secretary to the
Minister of Steel, Mines and Heavy
Engineering (Shri Thimmaiah): (a)
Yes, Sir. The visit is in connection
with the development of deep shaft
mines in India with Polish Collabora-
tion. !

(b) The delegation will comprise
the Director of Planning, the Chief
Engineer (Civil) and the Chief Engi-
neer (Elect. & Mech.) of the National
Coal Development Corporation.

(¢) The delegation is expected to
leave for Poland either this month
or early in May, 1964

sft fasaerar qrody : qar kL rrtfmz
F =TI T 3 X W AT qrATE §
fereqr Qg w4 @ o oA ?

The Minister of Steel, Mines and
Heavy Engineering {Shri C. Subra-
maniam): Yes, Sir; they get specialis-
ed training.

Shri P, Venkatasubbaiah: Regard-
Ing the agreement with the Polish for
deep mining in coal and other things
that have been stated by the Minister,
may I know whether the private in-
dustry which is not coming up to the
level as expected by the Government
in production of coal will also be
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associated with these dealings with
the Polish Government?

Shri Thimmaiah: For the develup-
men{ of the privale sector and to give
incentive to it, there is already a pro-
gramme of giving World Bank loam
and ways and means to utilise the
loan by the private sector.

Shri P. R, Chakraverti: May [
know what will be the total volume
of investmeni by Poland in terms of
the agreement?

Shri Thimmaiah: The first agree-
ment is for Rs. 143  crores. They
have 1o develop two deep mines and
a washery. We cannot give the
amount of coal in relaiion 'to invest-
ment. '
Steel Priority Commiliee

*1003. Shri Shashi Ranjan: Will the
Minister of Stee!, Mines and Heavy
Enginecring be pleased to state:

(a) whether it is a fact that Steel
Priority Committee has been formed;

(b) if w0, the circumstances that Jed
to the formation of this Committee;
and

® (c) 'the functions ang personnel of
the Committee?

The Deputy Minister jn the Minis-
try of Steel, Mines and Heavy Engi-

neering (Shri P, C, Sethi): (a) Yes,
Sir.
(b) and (c). A statement is placed

on the Table of the House,

STATEMENT

The Steel Priority Committee has
been formed in pursuance of a recom-
mendation in the Report of Raj Com=
mittee on Planning and Distribution

or Iron and Steel which was accepted
by Government,

The functions of the
are;—

Committee

(i) to assign priorities;



10285 Oral Answers
(ii) to decide on six monthly allo-
cation of priority, and

(iii) to allocate foreign exchange
to prinrily consumers,

The personncl of the Committee

are.—

(i) Secretary, Department  of
Iron and Steel—Chairman,

(ii) Secretary, Department of
_Technical Development,

(iii) Secretary, Planning Commis-
sion,

(iv) Secretary, Ministry of Finance
(Department of  Economic
Affairs).

(v) Iren angd Steel  Contiroller—
Member Secretary.

Shri Shashi Ranjan: May I know
what are the factors that lead to the
determination of the priority? For
determining priority may 1 know
whether  the actua] availability of
stee] and the employment potential
are also taken into consideration?

The Minister of Steel, Mines and
Heavy Engineering (Shri C, Subra-
maniam): The first priority is given
to the defence demands and then
priority is given to railways, trans-
port, communications, basic industries,
agriculture, ete. Certainly when they
ﬁ:x priorities, they will take into con-
:;deration the availability of steel

s0.

Shri Shashi Ranjam: Outside prio-
rity projects, there are also projects
which employ 25 lakhs of people.
Will Government consider allotting
some priority for these projects which
are outside these priority projects?

Shri C, Suobramamiam: Outside
priority projects can get their steel
from the market. Priority means we
want to allocate to projects which
should get priority. If everything has
got priority, priority has got no mean-
ing. ’
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Remuneration in Public Undertakings

+
Shrimati Remu Chakravartty:
Shri Maheswar Naik:
Dr, M. S, Amey:
Shri P. C, Boreoah:

Will the Minister of Industry be
pleaszed 'to stale:

(a) whether a report prepared by
the Indian Institute of Public Admi-
nisiration and submittad to the Union
Government has recommended that
the public sector undertakings must
provide remuneration comparable to
what ig paid to the private sector to
pr.ovent the migration of personnel
from assuming alarming proporiions;

*1004.

(b) the nature of other recommen-
dations made in the said repori; and

{c) the decision taken by Govern=
ment thereon?

of Industry (Shrl
Kanungo): (a) to {(¢). A statement
containing the more important re-
commendations made in the Report is
laid nn the Table of the House. [Pliced
in Library, See No. LT-I603/064].
These recommendations are under the
consideration of the Government,

The Minisier

Shrimati Renu Chakravartty: May
1 know why it is not possible to lay
down a ceiling in the privale sector
where fantastic salaries and emolu-
ments are drawn?

Shri Kanungo: This point hag been
touched upon in the report and it is
being considered,

Shrimati Renu Chakravarity: May
I know what is the opinion of the
Government in view of the fact that
already there is 'top-heavy adminis=
tration in most of the public sector
projects and there hag been much cri=
ticism as to ithe expenditure and lack
of ability to show returns .

Shri Ranga: The Estimates Com-
mittee have said it

Shrimati Renn Chakravartty: Yes,
May I know whether Government s
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thinking along the lines of increas-
ing i. tu the level of the private sce-
tor or 1% it thinking only of increas-
ing certain categorics and insisting on
a ceiling being put on the private see-
tor projects?

Shri Kanungo: .As the matter is
under consideration, I do not know
the resultg of it at the moment. The
Estimates Committee is also having a
study of this part of the problem, and
I suppose the Home Minister in due
course will come to a conclusion which
will be applicable to all industries,

Shri S, M. Banerjee: It is quite
ciear from the hon. Minister's remly
that the .n'ire matter is being con-
sidered. | want to know whether his
attention has been drawn to the fact
that many of the pgood government
servants—class T and class IT officers
—who are working in public sector
projects are leaving the public sector
projects and joining the private sector
in utter disgust; if so, may I krow
what steps are being taken to see that
their emoluments are increased and
made comparable to the private sec-
tor?

Shri Kanungo: All these factors
have been studied by this committee.
They have given an analysis of it and
their suggestions are being considered.

Shri Harish Chandra Mathur: May
I know whether some of the Cabinet
Ministers who are in charge of pub-
lie sector undertakings communicated
to the hon, Minister that they are
feeling seriously handicapped because
of the present structure of remunera-
tion; if so. may I know what are the
views that they have communicated?

Shri Kanungo: T have not received
any such communication,

Shri Morarka: Is it not a fact that
about a year ago some sort of a ceil-
ing wag put at Rs. 5000 per month
for people employed in the private
corporate sector and, that having been
found impracticable, in this budget
that cciling has been removed?

Shri Kanungo: There was no obli-
gation about remuneration for techni-
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cal and management
private indusiries.
permit it.

personnel in
The law does not

Shri Shree Narayan Das: May 1
know whether it is a fact that in pub-
lic sector undertakings situated at
the same place there is difference in
salaries and other terms and condi-
tions of service; if so, what steps are
being taken to remove it?

Shri Kanungo: All these factors
and analysis will be found in the
report which is awailable in the
library of Parliament.

Manufacture of Ball-bearings

*1006. Shri Yashpal Simgh: Will the
Minister of Steel, Mines and Heavy
Engimeering be pleased to state:

(a) whether it is a fact that licences
for the manufacture of ball-bearings
are in a few hands;

(b) if s0, the action being taken to
safeguard the interests of consumers?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy
Engineering (Shri P. C. Sethl): (a)
No, Sir.

(b) Does not arise.

sit warave Vg - #m a7 F3qmam @1
aFar § fx &7 a5 g5 Arm FL fF gw
ALl 3 H T A 59 @ ?

it o Fo &I : w27 A% Are¥ AT
FT Aara & Zurdy 7w i\t o Af-
g ¥ wif@g? a5 «raw ¥ 41 O
afqza &t grft 7 omem & o ¥
fF =tx corr # Ay AT T ) AfE
NG 1 e & g arer-fnitT &Y
TR |

st oo fag - T oTEw fEeer
TAN A TAR! AET X HAA 0T @
FAE?
Mr. Speaker: What is the percentage

that is being spent”/in getting these
imports?
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The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): I think we are now import-
ing to the extent of Rs. 45 crores
now.

Shrimati Savitri Nigam: May I
know what is the annual capacity of
production of ball-bearings, whether
any new capacity has been licensed
and, if licences have been given, what
would be the target of production and
the date when that production will
start?

Shri P. C. Sethi: The annual capa-
city of production today is about
60,38,500 units. With regard to further
licences, 12 o 13 more licences have
been issued out of which foreign
exchange and collaboration have been
cleared in respect of seven, the capa-
city of which is about 1,00,62,000
units,

st fagmax waw : gra afor @
wwa faaiar #17 €17 & 717 3 gardy
i ¥ faas afrma #1 gemeT 73 7R

g7

ot Wo Ho &3t : TH wwa At
Frafaai gerea #7 W § 1 dwad
geifrator gued, w9y, W i
Fafar weot fafaze, =t o7 oudt-
g afor wert fafads, Framamer)
TAYTATAT IR ATE 3§ TATFT ITRA
FT T &, TS AT Y T T FeaTEA
FT T § AT AT FT 3 AT R
TATT Yoo T IR FT @I & |

Prices of Cloth and Yarm

+
Shri M. L. Jadhav:
Shri Jedhe:
*1007. 4 Shri Lonikar:
Ilshrl Ramachandra Ulaka:
. Shri Dhuleshwar Meena:

‘Will the Minister of Industry be
pleased to state:
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(a) the period for which the system
of voluntary price control allowed to
the textile mill sector on prices of
cloth and yarn is in vogue;

(b) whether the system has failed
as cloth and yarn are being sold in
black-market above the wvoluntary
price control; and

(c) if so, the steps taken to stop
such malpractices and how the price
indices compare with the prices of
yarn and cloth during the last five
years, showing the annual break-up?

The Minister of Industry (Shri
Kanungo): (a) to (c). A statement
is laid on the Table of the House.

STATEMENT

(a) Since September, 1960,

(b) and (c¢). No, Sir. The overall
supply and price position of various
counts of yarn and different categories
of fabrics since the introduction of
the wvoluntary price control scheme
has been fairly satisfactory. By and
large, cloth is generally available to
the consumers at the marked prices
and the prices for yarn are also fairly
in keeping with the schedule of ex-
mill prices preseribed under the
scheme. With a view to holding the
price-line for cotton textiles in the
emergency, direct supplies of cloth at
ex-mill prices to consumer coopera-
tives and fair price shops have been
arranged and a number of State
Governments have already  availed
themselves of this assistance. The
working of the Voluntary Price Con-
trol Scheme is being reviewed at
present by a Committee set up with
Textile Commissioner as Chairman
and including representatives of
industry, trade, labour and consumers
and economists. Its report is expected
shortly. The present figures of whole-
sale price indices for cloth and wyarn
as given below show only a marginal
increase as compared to the price
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indices at the time of introduction
of the voluntary price control scheme.

ar Yarn Mill
Average for the ye _ Cloth
(Base
1952-53
—100)
1960 1260 131.8
1961 127°9 130" 8
1962 132°2 1317
1963 . . 13577 1310y
1964 (Junuary to
March 21stonly)  139°4  132°7
What steps

Shri M. L. Jadhav:
have been taken 1o
voluntary price control?

enforee the

Shri Kanungo: It is a contradiction
in terms. It is a voluntary price
control.

Mr. Speaker: How could steps be
taken to enforce it?

Shri Jedhe: May I know whether
the voluntary price control has affect-
ed the vxportation of this cloth?

Shri Kanungo: No, Sir.

Shri Ramachandra Ulaka: May 1
know whether it is a fact that the
minimum price for yarn is available
only to the members of some co-ope-
rative societies and that members
other than co-operative socicties are
not getting this advantage?

Shri Kanungo: Yes, some of the co-
operative societies which are running
very well indent and get their yarn
supplies at a price which is certainly
cheaper than that in the market.

Shrimati Renu Chakravartty: This
statement says that the prices for
yarn are also fairly in keeping with
the schedule of ex-mill prices. Is it
known to Government that yarn is
sold in very large quantities in the
black market and that the ordinary
weaver does not get it at the fair price?
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Even in the indices which have been
given over here, it is in the case of
yarn that there is a big leap; from
126 in 1960 it has gone up to 139.4 this
year, What steps do Government
propose to take to see that this is

stopped?

Shri Kanungo: Basically there is a
shortage of yarn of above 80 counts
and that is one of the reasons why
these indices have been so. Essen-
tially there is preference for some
quality of yarn of some of the favour-
ed manufacturers. It cannot be helped
because it is a question of consumer
preference. Even 40 or 60 counts
varn manufactiured by a group of
particular manufacturers is favoured
by the consumers whereas the same
yvarn cxactly of the same quality is
not demanded. The shortage has been
felt in the sphere of 80 to 100 counts
and it is due to the lack of supply of
long-staple cotton. We are trying to
correct it as best as we can.

Shrimati Renu Chakravartty: May
I point out to the hon. Minister that
cven in the case of yarn of much
coarser variety, that is even yarn
which is used for making bandage
cloth and mosquito nets, the weavers
find it very difficult to get it at the
controlled rate which itselt is higher
than what it was five years ago?

Shri Kanungo: I just now said that
the particular manufacturer’'s yarn
may not be available but other yarns
will be available. It might happen in
a particular State somewhere, where
the co-operative movement is weak.

Shri P. R. .Patel: The price of cot-
ton is compulsorily controlled and all
other things are controlled, Then,
may I know the reason why eompul-
sory price control is not put on yarn
and cloth?

Shri Kanungo: As I said, yarn above
80 counts requires long-staple cotton
which has to be imported. It has not
been imported in sufficient quantities
and therefore there is the shortage.
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Shri Harish Chamdra Mathur: Is it
not a fact that the hon. Minister had
a conference with all the people in the
trade and industry for cloth? It is
accepted not only in the open but by

‘the industry also that this wvoluntary
control has completely failed and

cloth is nowhere available at the
stamped price. If so, what are the
suggestions which were made and how
has the hon. Minister reached to
them?

Shri Kanungo: I did not have any
conference but the Federation of the
Millowners' Association have represen-
ted that it is difficult for them to main-
tain voluntary price control.

Shri Harish Chandra Mathur: What
arec the suggestions made and what
is his reaction?

Shri Kanungo: We are trying to
find out ways and means as to how
to keep the price under control,

Shri Ranga: In view of the fact that
in every State there is a central
weaver's co-operative society,
whether you call it wholesale or
wotherwise, why is it that Govern-
ment has not ftried to make yarn
available to weavers through that
socicly? Even if it does not have any
co-operative branches in the con-
suming centres, that is, weaving
centres, there must be some effort
made in order to make it available to
‘them,

Shri Kanungo: That is what is hap-
pening. Where the central societies
are efficient, it is all right; but in
many places it is not so.

WRITTEN ANSWERS TO QUESTION
Constitution of Cardamom Board

#9097, Shri M. Malaichami; Will the
Minister of International Trade be
pleased to state:

(a) whether there is a proposal to
constitule a Cardamom Board; and

tb) it so, when it is likely to he
constituted?

The Minister of Industry (Shri
Kanungo): (a) and (b). The matter
is under Government’s active consi-
deration. '

Newsprint

*1002. Shri D. C. Sharma; Will the
Minister of Industry be pleased to
state:

(a) whether the shortage of news-
print continues to persist for the past
20 months on account of foreign ex=-
change difficulties; and

(b) if so, the steps taken by Gov=
ernment to increase the indigenous
production of newsprint to meet the
demand? f

The Minister of Industry (Shri
Kanunge): (a) Yes, Sir.

(b) The following steps have been
taken to meet the situation:—

(i) Two private partics have been
licensed to manufacture 90,000
tonnes of newsprint per an-
num.

(ii) The existing newsprint mill
has been licensed to expand
from their present capacity
of 30,000 tonnes to 75,000
tonnes per annum.

(iii) A ‘Letter of Intent’ has been
issued to one other private
party to establish a Paper-
cum-Newsprint plant.

(iv) 5,000 tonnes of Writing and
Printing Paper have been
permitted to be utilised for
newspapers.

Setting up of Ancillary
Industries

Shri P. C. Borooah:
'1"“5‘{511:-1 Maheswar Naik:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased
to state:

(a) whether Government have de-
cided to uffer facilities to the private
sector to set up ancillary industries
to cater to the component require-
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ments of the power equipment pro-
Jects in the public sector;

(b) the broad outlines of the sche-
me, if any, drawn out for the pur-
Pose; and

(c) the action
gard? !

taken in this re-

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) to (c). Heavy Electri-
cals (India) Ltd., Bhopal have set up
an Ancillary Industrial Estate close
to the Main Heavy Electricals Plant,
Bhopal; to begin with, six ancillary
units have been started by private
entrepeneurs for the manufacture
of Anodised Aluminium Labels,
Machine Screws, Tool Room Acces-
sories, Cable Sockets, Nuts and Bolts
and Packing Cases; Seven more units
for the manufacture of Brass Ex-
trusions, Hot Brass Pressings, Steel
Forgings, Cotton Tapes, Glass Tapcs,
P.V.C. Tapes and Cooling Fans are
proposed to be started in the second
Phase of deveclopment.

Facilities have also been given to
private sector factories who  have
undertaken to manufacture items re-
quired by Heavy Elcctricals Bhopal.

The other project of Heavy Electri-
cals (India) Ltd. are in the construc-
tion stage. !

Imports through S.T.C.

1008, f Shri Maheswar Naik:
'LDr. L. M. Singhvi:

Will the Minister of International
Trade be pleased to state:

(a) whether Government have de-
cided to channelize imports of certain
additional items through the State
Trading Corporation;

(b) if so, the items proposed to be
brought under this State Trading
Scheme and the approximate walue
thereof; and

(c) the extent to which this deci-
sion is likely to affect the import
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trade now handled by the established
importers?

The Minister of Industry
Kanungo): (a) No, Sir.

(b) and (c). Do not arise.

(Shri:

Allotment of Non-ferrous Metals to
Orissa

2036 [ Shri Dhuleshwar Meena;
* _Shri Ramachandra Ulaka:
Will the Minister of Industry be
pleased to state:

(a) the quantity of non-ferrous
metals allotted to Orissa during 1963-
64.

’

(b) whether the Orissa Govern-
ment have requested the Centre to
increase their quota during 1964-63;
and

(c¢) it so, the decision of Govern-
ment thereon?

The Minister of Industry (Shrl
Kanungo): (a) Allotment of non-
ferrous metals to Orissa during 1963-
64 were as given below:

Ttem Quantity

allotted
(in metric

tons)
Copper . 538
Zinc . ‘322
Lead . . 64
Tin . : = 33'9
Electrolytic aluminium wire rods :

(1) Indigenous 46
(#) Imported. f . 61

(b) and (c¢). In response to a re-
ference made to the States by the
Central Small Industries Organisa-
tion regarding assessment of require-
ments of non-ferrous metals for small
scale units, the Government of
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Orissa have indicated their require-
ments in excess of the allocations
made to the State in the past, The
State Governments have been re-
quested to adopt uniform methods of
assessment of capacities of small
scale units and on the receipt of
necessary data from all States, the
whole question of assessment of re-
quirements of non-ferrous metals for
small scale units will be examined
by the Central Small Industries Or-
ganisation on an all-India basis.

Grant of Industrial Licences in Orissa

2037 f Shri Dhuleshwar Meena:
‘7 Shri Ramachandra Ulaka:

Will the Minister of
pleased to state:

Industry be

(a) the number of applications for
industrial licences  received from
Orissa during 1963; and

(b) the number out of them grant-
ed and the number of those rejected?

The Minister of Industry (Shri
Kanungo): (a) and (b). The informa-
tion is being collected and will be
laid on the Table of the House.

Development of Sericulture in Orissa

2038 I Shri Dhuleshwar Meena.
: 'L Shri Ramachandra Ulaka:

Will the Minister of
pleased to state:

Industry be

(a) the amount of grants and loans
actually given to Orissa for the deve-

lopment of sericulture during 1963-
64; and
(b) the amount proposed to be

given to that State for the purpose
during 1964-657

The Minister of Industry (Shri
Kanungo): (a) Central assistance is
¢given to the State Governments on
the basis of expenditure incurred by
them on approved plan schemes. As
no expenditure was reported by the
Government of Orissa for the deve-
lopment of sericulture industr - dur-
ing 1963-64, no financial assistance

has been granted to the State Gov-
ernment on this account. The follow=-
ing assistance has, however, been
sanctioned to the State Government
during 1963-64 on account of arrear
Payment for the expenditure incurred
in 1962-63:—
Loan

Grant

—— Rs. 1'57 lakhs,
—— Rs. 0:94 lakh,

(b) The approved outlay for 1964-
65 is Rs. 3-4B lakhs,

Foreign Exchange Ceiling for Impor#
of Steel

/ Shri Dhuleshwar Meena:

207%9.
3 | Shri Ramachandra Ulaka:

Will the Minister of Industry be
pleased to state the quantum of
foreign exchange ceiling given to the

State of Orissa for import of steel
during 1963-647
The Minister of Industry (Shrl

Kanungo): The foreign exchange ceil-
ing. allocated to the Government of

Orissa for sponsoring import applica- .
tions for stecl for small scale indus- °
iries for the year 1963-64 was Rs. 14:76 |

lakhs from free resources and Rs. 369
lakhs from Rupee resources,

Manufacture of Tractors

Shri Vishram Prasad:
2040. / Shri M. Rampure:
Shri Koya:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state: E

(a) whether Government have set
up a Committee of Officials to review
the progress made in the manufac-
ture of indigenous tractors; and

(b) whether any time limit has
been fixed for the Committee to sub-
mit its report to Government?

The Deputy Minister of Steel, Mimes
and Heavy Engineering (Shri P. C.
Sethi): (a) No, Sir.

(b) Does not arise.

T e
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Handloom Fimance Corporatiens

J Shri Warior:
2041 3 Shri Vasudevan Nair:
Will the Minister of Industry be
pleased to state:

(a) whether Government have per-
mitted the State Governments to
establish Handloom Finance Corpora-
tions; and

(b) it so, which States have al-
ready started those bodies?

The Minister of Industry (Shri
Kanungo): (a) and (b). Only the
Government of Madras approached

the Central Government for the in-
formation of a Handloom Finance
Corporation for financing handlooms
outside the Cooperative fold. The
State Government have been advised
10 take up the matter with the Re-
serve Bank of India.

Export of Canned Fruits to U.S.5.R.

Shri Subodh Hansdja:

Shri S. C. Samanta:
3042.1 Shri Sudhansu Das;
|_Shri M. L. Dwivedi:

Will the Minister of International
"Trade be pleased to state:

(a) whether any market study has
been made of the demand for canned
fruits in U.S.S.R.; and

(b) whether any attempt has been
made to export such fruits and fruit
juices to U.SSR.7

The Minister of Industry (Shri
Kanungo): (a) Yes, Sir. During the
Indian National Exhibition held in
Moscow in July-August, 1963, the
possibilities of exporting Indian can-
ned fruits and fruit juices to the U.S,
S.R. were explored. Samples of can-
ned fruits and juices were displayed
and distributed during the exhibi-
tion, o grre wide publicity to our
products,
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(b) A few consignments of canned
fruits and fruit juices have been ex-
ported to US.SR.

Jute Godowns

2043, Shri P. C, Borooah: Will the
Minister of Intermational Trade be
pleased to state;

(a) whether an inquiry has been
made into the circumstances in which
two jute godowns of the State Trad-
ing Corporation were gutteq recently
near Caleutta, as demanded at the
meeting of the Indian Central Jute
Committee held in January, 1964 at
Caleutta; and

(b) if so, the result thersof?

The Minister of Industry
Kanungo): (a) Yes, Sir.

(b) The final result of the en-
quiry in the case of the first fire is
not yet available. In the other case,
it has been reported that the fire
wag accidental,

(Shri

Cement Factories

Shri Hem Raj:
5 Shri Ram Harkh Yadav:
7 Shri Daljit Singh:
| Shri Ramachandra Ulaka:

Will the Minister of Indusiry be
pleased to refer to the reply given to
Starred Question No. 106 on the 14th
February, 1964 ang state;

(a) the names and location of the
cement factories which have been
completed;

2044,

(b) the names of the parties whose
licenceg for cement factories have
been revoked and the States to
which these licensees belonged; and

(c) the names of the schemes which
are nearing completion and the places
of their location?

The Minister of Industry (Shri
Kanungo): (a) to (c). A statemen! is
laid on the Table of the House
|Placeq in Library, See No. LT-2693/

64].
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Drum Closures Factory in Bombay .

2045. Shri Bibhuti Mishra: Will the"
Minister of Industry be pleaseq to
state:

(a) whether it is 4 fact that a Drum
Closures Factory, namely , Trisure
India Private Ltd. has been set up in
Bombay;

(b) whether it is also a fact that
prior to its esiablishment, a conditicn
was imposed by Government that its
major production would be exported
for exchange earning;

(c) whether the products of this
factory are being consumed in the
country; and

(d) if so, the steps Government pro-
pose to take in the matfer?

The Minister of Industry (Shri
Kanungo): (a) Yes, Sic.
(b) and (c). At the time of sub-

mitting their scheme 15 the Govern-
ment the firm undertook to export 50
per cent of their production and this
was agreed to. They -ubsequently re-
presented the difficulties they faced in
the procurement of suitable raw
materialg and asked for some time to
establish their production on a firm
basis before they could undertake
exports. It was agreed that the export
of the products to the oxtent of 50
per cent will start from the third
year of the commencement ot pro-
duction. They went into production
‘in April, 1962 and their exports should
accordingly commence from 1964 on-
wards.

(d) Does not arise.

Manufacture of Sewing Machine
Components
_— [ Shri Ramachandra Ulaka:
) '{L Shri Dhuleshwar Meena:

Will the Minister of Industry be
pleased to refer to the reply given to
‘Starred Question No. 1058 ¢n the
26th April 1963 and state:

) (a) whether any final decision has
since been taken regarding the appli-
cation submitted by the South Indian
firm  for manufacturing sewing
machine components with U.S. assist-
ance; ang

(b) if so, the details thereof?

The Minister of Industry  (Shri
Kanungo): (a) and (b). With refer-
ence to the application submitted by
the South Indian firm, a licence under
the Industries (Development and
Regulation) Act, 1951, has been issued
to that firm to enable them to manu-
facture certain critical sewing
machine components, in collaboration
with the Singer Manufacturing Com-

pany of New York, on the under-
standing that:—

(i) they will not manutacture

complete domestis gewing

machines,

{ii) the brand name ‘Singer’ will
not be used on the internal
sales of the components
manufactureg by the firm;
and

the terms of foreign col-
laboration and the items of
imported plant and machi-
nery will be settled to the
satisfaction c¢f the Govern-
ment.

(iii)

Production of Motor Cars

2047. Shri Maheswar Naik: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether it is a fact that Stand-
ard Motor Products of India at Mad-
ras has been planning a major ex-
pansion programme for itself tp pro-
duce large number of cars with the
aid of the firm's foreign collabera-
tors;

(b) whether it is also a fact that
Government's participation in the
expansion programme is under con-
templation; and
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(e) if so, the size of the expanded
capacity and also the nature uf Gov-
ernment participation?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P. C. Sethi): (a) to
(c). Some time back, M|s. Standard
Motor Products of India had sub-
mitted an application under the Ind.
(D&R) Act, 1951, for effecting subs-
tantial expansion to their existing
undertaking at Madras for the manu-
facture of cars. This application i3
still under consideraticn along with
the expansion proposals: received
from the other car manufacturers.

Government are, at present, exa-
mining various possibilities of ‘in-
creasing the car manufacturing capa-
city in the country. One of the possi-
bilities is to select one of the exist-
ing manufacturers for substantial ex-
pansion with Government participa-
tion. The question, however, is still
under examination and no final deci-
sion has been taken.

Nahan Foundry

2048. Shri David Munzni: Will the
Minister of Industry be pleased to
state:

(a) whether Government propose
to transfer the Nahan Foundry to
Himachal Pradesh Government; and

(b) if so, the reasons therefor?

The Minister of Industry (Shri
Kanungo): (a) and (b). The Chiet
Minister, Himachal Pradesh has
made a proposal to this effect. This is
under consideration.

Consumption of Coal

2049. Shrli Hem Raj: Will the Min-
ister of Steel, Mines and Heavy Engi-
neering be pleased to refer to the re-
ply given to Starred Question Nu 111
on the 14th February, 1964 and state:

(a) whether coal from any of the
seams out of 68 declared ungradable
was being consumed with satisfaction
before they were so declarad;
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(b) if so, the number of such seams
and the quantity of coal consumed
and also the name of cousuming imius-
tries; and

(c) whether Governmrent are aware
of the wastage of national asset caused
by declaring working coal seams un-
gradable?

The Deputy Minister for Steel, Mines
and Heavy Engineering (Shri P. C.
Sethi): (a) Out of the 66 seams dec-
lared ungradable, 19 were cuases of
initial grading and there were no pre-
vious despatches. In the case of the
remaining 47 seams, since these had
previously not been declared as un-
gradable, despatches would have taken
place in the normal course,

(by A statement showing the names
of the 47 scams and the respective
collieries is laid on the Table of the
House, [Placed in Library, Sece No.
LT-2684/64]. Detailed information re=-
garding the quantity of coal consumed
from each of these searrs and rames
of consuming industries is not avail-
able. But since the coals gencrally
conformed to Grades II & III, the bulk
of the despatches, where such despat-
ches did take place, would have been
for brick-burning purpuses ar manu-
faature of soft coko.

(c) If certain coals are so inferior
that they do not conform to even the
lowest grades prescribed, it isin public
interest not to let them pass for grad-
cd coals and get a pri » {9 which they
are not entitled. The -question of
wastage does not arise in this context.

Powerloom Co-operatives

( Shri Jedhe:
2050.J Shri M. L. Jadhav:
Shri Lonikar:

Will the Minister of
pleased to state:

(a) the number of co-cmeratives of
powerlooms in different States and
Union Territories;

(b) whether it is a fact that they
are not able to run the co-operatives

Industry be
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success( lly due to shortage of funds,
and

(c) whether these c.-une-ofives s0-
-cieties are also to take the help of
so-called master weav:rs?

(Shri

The Minister of Industry

Kanungo): (a) to 'c). A s'atement is
laid on the Table of the House.
STATEMENT
Name of the State No. of
: Co-

operative

Socicties
Andhra Pradesh . . . Nil
Assam, Manipur and Tripura . 6
Bihar . . . . 24
Gujarat (Dadra & Nagar Haveli) 30
Kerala . . ” . R 89
Madhya Pradesh . . . 48
Madras . . . . I
Maiharashtra . " . . 50
Mysore . . ¥ R . 118
‘Orissa . i . i . 17
Rajasthan . . . . 26
Uttar Pradesh . . . 24
West Bengal . . . 65
Delhi and Punjab . 2
Pondicherry . . 4
504

Government have received no  re-
‘ports that these cu-operaives are noi
able to run success’uliy due 1o short-
age of funds or th:t ooy ave  alse
1aking the help of mas'er weavers.

Licences for Shinning Mills
Shri Jedhe:

Shri Lonikar:
|_ Shri M. L. Jadhav:

‘2051,

Will the Minister of Industry be
vleased to state:

{4) the number cl licences given to
«different private parties and coopera-
tive societies for the spinning mills
during the last thre! yeuars,

(b) the criteria for deciding where
and to whom licence for spinning unit
is to be gi¥en; and

() the
pending for
wise?

The Minister of Industry (Shrt
Kanungo): (a )to ('. A s*atcment is
laid on the Table of the H-use

number of applications
getting licences State-

STATEMENT
(ay For the 3 years
March 1964:—

ending 31st

Private Parties 170 licences

Co-operative  Societies—42 licen-

ces.
(b) The recommendut) ne cf the
State Government concerned
(e).
State Number
of
applications
pending
as on
31-3-1964
1. Andhra Pradesh 4
3. Bihar 1
3. Gujarat . 4
4. Madhya Pradesh 4
5. Madras . 10
6. Maharashtra . 13
7. Mysore . 5
8. Punjab . 2
9. Uttar Pradcsh 7
10. West Bengal . . 10
11. Delhi . . . 7
12. Himachal Pradesh . 2
13. Pondicherry . . a2

Production of Cloth

Shri Jedhe:
| Shri Lomikar:
2052.-{ Shri M. L, Jadhav:
| Shri Ramachandra Ulaka:
L Shri Dhuleshwar Meena:

Will the Minister of Industry be
pleased to state:

(a) the special reservations for the
production of cloth to the powerloom
sector and the handloom sector;
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(b) how the prices of the above
corgpare with the varieties produced by
the mill sector; and -

(¢) the efforts being made to avoid
competition by the mill sector with the
powerloom and handloom cloth?

The Minister of Industry (Shri
EKanumgo): (a) to (c). A statement
is laid on the Table of the
House. [Placed in Library, See Ne.
LT-2685/64].

Production of Cloth

[ Shri Jedhe:
| ¥hsi Lonikar:
2053. / Shri M. L. Jadhav:
T Shri Ramachandra Ulaka:
LShri Dhu'eshwar Meena:

Will the Minister of Industry be
picased to state:

(a) the quantiity of cloth produced
by different secters, ie. textile mills
Powerlooms and handlooms during the
last five yecars giving a break-up of
each year;

(by whether it is a fact that the
performance of the textile mills is not
upto the mark as anticipated in the
Plan;

(c) the
cloth; and

per capita availability of
(d) the efforts made to increase the
production?

The Minister of Industry (Shri
Kanungo): (a) to (d). A statement is

laid on the Table of the House.
[Placed in Library, See No, LT-
2686/64].

fad ¥ fafore ‘0w’ zrEa TR

oY%, 3t Wi = TN :
T TETE, IA HWIT WL FHfaaion
T 4Z FATH FY FAT F4T 5

(%) #n gz += & f& faza 7
oF "o’ Zrgq &1 F1T &1 fmior fam
2, oy gz faegn o weT 2 WX
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(@) afz 71, & *=&@0 =T FT
WHETH AR g Ay gt ¢ 7
T, W S W gefator
AT § ITRAT (ot qo Ho A :
(%) ww@rT &1 srAeTdr TG £ )
(w)
Hindu Marriage Act

2055. Shri Yashpal Singh: Will the
Minizter of Law be pleased to state:

Th HET S5 |

{a) the number of ecases registered
undor the Hindu Muarriage Act during
the last two years; and

(b) in which Staies the number is
the hizhes! and the lowest respective-
Iy?

The Deputy Minister in the Ministry
of Law (Shri Bibudhendra Misra): (a)
and (b), The required information
is not available with the Governmnet
onf India. It is being collected from
the State Governments, and will be
laid on the Tuable of the House as
soon as possible.

g el @ e wA e frat

oY €. HHal I . FT -
T s At 97 997 327 Fn
o fw

(%) 71 a@FT 7 arrd &
it are oy £, fewit qdff i F L
7w foar g 3@ v A adEt
#1 q: frafe s fer mar

(@) afz #1, 1 Fa7 =TT 1 wat
H gt syaear g 7

e ot (s W) (%)
Y, 7EY

(') =z 21 AEY =zAT |

Trade with U.S.A.

2057. Shri P. C. Borooah: Will the
Minister of International Trade be
pleased to state:

(a) the total export of Indian goods
to US.A. during 1063;
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(b) the main items exported to that
country during that year and the ex-
tent thereof; and

(c) the balance of trade with U.S.A.
during the year under review and the
preceding year?

The Minister of Imdustry
Kanungo): (a) Rs. 1276 crores.

(b) A statement giving exports of
main items to U.SA. during 1963 iz
as under:

(Shri

STATEMENT

Commoditjcs (Value in
lakhs of
rupees)
1953
Fish and fish preparations. 252
Cashew kernels . 1203
Tea . . 581
Hides, skin -.ud fur \Lms undnmd 218
Mica uncut or unmanufactured
in sheets or blocks ete . 178
Mangatiese ore and cuncenirares 121
Naturl gums, resin and balsam 198
Leather and leather manufactures 206
Cortton piccegoods 581
Jute manufactures Guld
ToraL including other items mT:?s'; )

(¢) Balance of trade with US.A. has
been adverse to the extent of Rs, 2153

crores in 1963 and Rs. 219'9 crores in
1962.

Export of Engineering Goods

2058. Shri P. C, Borooah: Will the
Minister of Intermational Trade be
pleased to state:

(a) whether Government have re-
ceived the report of the Study Group
set up to undertake a detailed study
of export potentialities of various en-
gineering industries; and

(b) if so, its main recommendations?

The Minister of Industry (Shri
EKanungo): (a) and (b). Not yet, Sir.
It is expected shortly.

1886 (SAKA) Written Answers 103 C-
R ® ST

S it fagwaz senq ¢
RO it 7o To el ¢

T FUM WA TZ T KT F
Far fa

(7) 1259-%2 5? IRR¥-SY
¥ T F FWT & TR 349 &
Targfﬁs,-iﬁq..m‘i E 1 mmfﬁ
LCEd!

(@) Frandl &1 e § AF
ar ranfr i 1 AR

(n) afz 378 % anfy 75 g2
@ aHr frarA | TTRTT i T &
Fr fa=am 2 ?

IUm 7R (s wTE) (%)
o7 (@) ox fag7or qar w9
@1 9T 7 | [geawtem ® @
afad deqt qw @ RgENgy] |

() =7 AW & F3AF 72 4%
fer gy ¥ faqy srgw 7 fyifw
gug & AT w1€ gafr 747 28 o7
g 9E T R FINE IA AITIE-
qrfeqi o fasg T 1 A JAT AT THE
fog foumra swa F AT AZET
# Faffag #7v71 § fag #:18 s‘m’
FAR AL T T

Exports to Russia

2060 J Shri Bishwanath Roy:
'\ Shri Onkar Lal Berwa:

Will the Minister of International
Trade be pleased to state whether any
proposal is under consideration for in-
creasing export of Indian goods to the
Union of Soviet Socialist Republics
under the current Five Year Plan?

The Minister of Imdustry (Shrd
Kanungo): There is no specific pro-
posal under consideration of the Gov-
ernment at present. The current
Indo-USSR long-term trade agreement-
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does, however, envisage increased and
diversified exports of Indain goods to
the USSR irom year to year over the
period of the Agriement.

Mandi Salt Mines

2061. Shri Hem Raj: Will the Min-
ister of Industry be pleased to state:

(a) the depth upto which deep
drilling has been carried till the end of
March, 1964 to find out tht quantities
of salt available in the Mandi salt
mines;

(b) wheiher any scams have becn
found in those mines resembling the
salt of Kheora mines in West Pakis-
‘tan; and

(c) when the ultimate result will be
known of the drilling being carried on?

The Minister of Industry (Shri
‘Kanungo): (a) 982 meters.

(b) No, Sir; not yet.

(e) By the end of 1965.

Wool Spinning Mills in Punjab

2062. Shri Hem Raj: Will the Minis-
ter of Industry be pleased to state:

(a) whether the Central Govern-
ment have received any proposal from
the Punjab Government for the set-
ting up of wool spinning and worsted
wool spinning mills of eight hundred
spindles each in the Kangra District
of the Punjab; and

(b) if so, the decision taken there-
on?

The Minister of Industry
Kanungo): (a) Yes, Sir.

(b) The proposal is under examina-
“tion,

(Shri

Gold Deposits in Brahmaputra
River-bed

2063. Shri Hem Barua: Will the
Minister of Steel, Mines and Heavy
Engincering be pleased to state:

(a) whether it is a fact that there
are evidence of gold deposits in the
"Brahmaputra river-bed, as reported
‘by a news agency;
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(b) if so, whether any geological
survey has been made; and

(cy if so, the result thereof?

The Deputy Minister in the Minis-
try of Stecl, Mines and Heavy Engi-
neering (Shri P. C. Sethi): (a) to
(¢). Most of the rivers in Assam in-
cluding the Brahamputra have been
known tu carry minule quantities of
gold particles (less than 2 gmms per
tonne of the gravel). The Geological
Survey of India had carried out
investigations in the early years of
this country but no economicaly
workable occurrences were recorded.

Heavy Industries in Orissa

n0g4 [ Shri Ramachandra Ulaka:
777" Shri Dhuleshwar Meena:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

(a) whether any heavy Industries
are proposed to be established by the
Central Government in Orissa during
1964-65 and 1965-66; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P. C. Sethi): (a) and
(b). At present there are no propo:
sals for the establishment by the Cen-
tral Government of any new unit of
heavy engineering industry in Orissa
during 1964465 and 1965-66.

Training in Cottage and Small Scale
Industries Abroad

[ Shri Ramachandra Ulaka:
1\ Shri Dhuleshwar Meena:

Will the Minister of Industy be
pleased to state:

2065.

(a) the number of persons from
Orissa sent abroad for training in
cottage and small scale industries

during Oclober, 1963; and

(b) the names of countries to which
they were sent?
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The Minister of Industry (Shri

Kanungo): (a) None.
(b) Does not arise.

Ambar Charkhas in Orissa

2066 J Shri Ramachandra Ulaka:
"7\, Shri Dhuleshwar Meena:

Will the Minister of Industry be

pleased to state:

(a) the number of Ambar Charkhas
actually distributed to Orissa during
1963-64;

(b) the number of Ambar Charkhas
which were actually in operation
during the same period; and

(¢) the total quantity of yarn pro-
duced during the same period?

The Minister of Industry (Shri
Kanungo): (a) to (c). The required
information is being collected and
will be placed on the Table of the
House in due course.

Mild Steel Sheets from Rourkela
Plant

2067. Shri Shashi Ranjan: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) the method of distribution of
mild steel sheets from Rourkela Plant;

(b) whether they are done strictly
according to priority received;

(¢) the method adopted by Govern-
ment to ensure distribution to dealers
and to fabricators; and

(d) the steps taken to stop black-
marketing of sheets?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) to (c). Mild steel

sheet is a controlled category and its
distribution from Steel Plants, includ-
ing Rourkela Steel Plant, is regulated
through quota certificates, Orders
are booked by the Rourkela Steel
Plant only against indents planned
by the Iron and Steel Controller, duly

supported by allocation and quota
certificate. Periodical rolling pro-
gramme of the Rourkela Steel Plant
is determined by the Iron and Steel
Controller taking into account the
priority demands of Defence, Rail-
ways etc. There is overall shortage of
sheets. The outstanding orders on
the Producers are therefore in excess
of their production. As such, efforts
are made to make an equitable dis-
tribution of the available supplies to
all types of consumers including
dealers and fabricators.

(d) Re-sale of steel sheets released
to consumers against quota certificates
is a punishable offence under the Iron
and Steel (Control) Order, 1956. En-
forcement of the Control Order is

primarily the responsibility of the
State Governments. The sponsoring
authorities as well as the enforce-

ment authorities of the various State
Governments are expected to keep a
watch on the actual utilisation of

these materials. Any report about
misuse of steel sheets by quota-
holders is duly investigated and

action taken to book the offenders.

Lead Deposits in Andhra Pradesh

2068. Shri D. C. Sharma: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether lead deposits have been
found in Khammam district in Andhra
Pradesh; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P. C. Sethi): (a) No.
Sir.

(b) Does not arise.

Pulp and Paper Industries

2069. Shri Yashpal Singh: Will the
Minister of Industry be pleased to
state;

(a) whether any request for the
setting up of a plant for the manufac-
ture of paper and pulp has been re-
ceived from some parties in Canada;
and
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(b) if so, the action taken thereon?

The Minister of Industry (Shri
Kanungo): (a) No, Sir.

(b) Does not arise.

Prototype Production and Training
Centres

2070. Shri G. Mohanty: Will the
Minister of Industry be pleased to
state:

(a) the total number of trainees ad-
mitted during the current session into
each of the Prototype Production and
Training Centres at New Delhi, Cal-
cutta and Bombay;

(b) the number of applicants from
different States for admission into the
New Delhi centre; and

method of selection of

(c) the
candidates?

The Minister of Industry (Shri
Kanungo): (a) Admissions for the
current 1964-65 session at New Delhi
Centre are in progress. So far 72
trainees have been admitted. Admis-
sions for the current session at the
Centres at Howrah and Rajkot have
not yet started. There is no Centre

at Bombay.

(b) A statement is laid on the Table
of the House. [Placed in Library,
See No. LT-2688/64].

(c) Pre-requisites such as Age,
Educational Qualifications and experi-
ence are prescribed for each type of
training. Certain courses are reserved
for candidates from Small Scale Indus-
trial Units. Candidates for these
courses are selected on the basis of
merit out of those recommended by
the Small Industries Service Institutes
through whom the applications are to
be routed. Selection of candidates for
courses open to the public are made
on the basis of merit which is deter-
mined by interviewing those consi-
dered fit. Applications for these are
called for by advertisement in the
News papers.
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12.00 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Suspension of migrants' trains from
East Pakistan to India

Mr. Speaker: Shri Kapur Singh.

Shrimati Renu Chakravartty (Bar-
rackpore): May I ask one thing? We
had tabled this Calling Attention
Notice the very moment this news
came on the P.T.I. board. But we
find that our names are gquite down
below in the list. It was conveyed to
us also that this had been disallowed.

Mr. Speaker: [ was satisfied that
the notice must have been an earlier
one. Otherwise, there is no other
consideration, I will request her to
come over and sce the papers whether

there has been any mistake in that
respect.
Shri S. M. Banerjee (Kanpur):

Sume Members must have anticipated
it.

Mr. Speaker: I do not know. What
can I say? I do not put the names.
Before the Home Ministers’ Confer-
ence began, I had received notices as
to what is the result of the Confer-
ence that has been held.

Shri S. M. Banerjee: This is not
like that.

Shri Ranga (Chittoor): There is
nothing wrong, anyhow.
Shri Indrajit Gupta (Caleutta

South West): The notice that we
gave was disallowed.

Mr. Speaker: I will look into it.

Shri Kapur Singh (Ludhiana): 1
call the attention of the Prime Minis-
ter to the following matter of urgent
public importance and I request that
he may make a statement thereon:—

The suspension of migrants'
trains from East Pakistan to

India.
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The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): The Down Khulna-
Sealdah-Barisal Express arrives at
Patrapole at 1527 hours and at Seal-
dah at 21'15 hours each day. On
April 5, 1964, neither this train nor
the daily two goods trains arrived at
the border point. The Eastern Rail-
way Administration contacted the
East-Pakistan Railway Authorities the
same day to ascertain the reason as
to why the trains had not come and
they were informed that the East-
Pakistan Railway Staff had complain-
ed of harassment by the Indian
Authorities. On further enquiries it
was learnt that the East Pakistan Rail-
way Guard, Shri Mohamad Nur Ali,
had been detained by the Indian
Police on April 2, 1964, on charges of
smuggling and illegal carriage of per-
sons between India and East Pakis-
tan. He was released by the Court on
6-4-64 but on his return to East
Pakistan he complained about his
having been illtreated while in cus-
tody in India. This matter was in-
vestigated by the West Bengal Gov-
ernment who reported that there was
no truth in the allegations made by
the East Pakistan Railway Guard.

In spite of the assurances given by
the East Pakistan Railways that the
train service would be resumed on
April 7, the train did not arrive at the
border point. The service was how-
ever resumed on April 8, 1964.

Shri Kapur Singh: Do the Govern-
ment understand that suspension of
these migrants’ trains is the last nail
in the coffin of the Nehru-Liaquat
Pact on minorities and, if so, how do
the Government redefine their moral
responsibility towards the Hindus of
East Pakistan?

Mr. Speaker: The trains have been
resumed. Why should that be the
last nail in the coffin?

Shri Kapur Singh: Do they appre-
ciate that way? That is how we
understand. Let us have the answer
to that.

Public Imporiance
Mr. Speaker: The reasons have
been given, Now the trains have been
resumed.

Shri Kapur
given are fake.

Singh: The reasons

Mr. Speaker: He might put another
question that he wants.

Shri Kapur Singh: No more ques-
tions.

Shri Indrajit Gupta: During these
five or six days when the trains were
suspended, assuming that upto Patro-
pole trains were coming from the
other side—not beyond Patropole—
has the Government found out what
was the total number of migrants
who were stranded at that point and
what steps have been taken subse-
quently to see that they have all
been able to come across safely?

Shrimati Lakshmi Menon: With the
resumplion of the train service, they
all have been able to come back. As
regards the first part of the question,
I want notice, as to how many people
were being stranded, T would like to
have notice.

Shri Indrajit Gupta: Have Gov-
ernment taken the trouble to ascer-
tain the number?

Mr, Speaker: The hon. Minister has
said that they have all come back.

Shrimati Renu Chakravartty: May
I know whether the attention of Gov-
crnment has been drawn to the rea-
sons given in our vernacular papers
in Bengal for the arrest of Mr. Nur
Ali, namely that he was charged with
criminal assault on a Hindu girl, and
if the reasons were wrong, as has
been proved by the statement of the
hon. Minister, why no action has been
taken about such startling disclosures
made in the press?

Shrimati Lakshmi Menon: Govern-
ment cannot take any action. The
vernacular papers in Bengal usually
give a lot of exaggerated news about
these things. Government cannot
take any action on them.
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Shri S. M. Banerjee: To avoid st WiwTC WTH ATAT ¢ qot o

future recurrence of such indecent
incidents by Pakistanis, may I know
whether in the interests of the future
safety of those who are coming over
to India, our Home Minister will
discuss this question also with the
Home Minister of Pakistan?

The Minister Without Por{folio
(Shri Lal Bahadur Shastri): This
specific case could not be discussed in
the Home Ministers’ meeting, but the
general problems......

Shri S. M. Banerjee: With a view to

avoiding future recurrence of such
incidents.
Shri Lal Bahadur Shastrl: I follow

what the hon. Member is saying. The
general question is that the mobility
should continue and that the railways
should come over to our side to
Sealdah, and should go from here to
the Pakistan border; these things have
to be facilitated.

The incident in question is a parti-
cular or specific case, where the train
had stopped for two or three days.
Hon. Members are aware that there
is a special type of communal situa-
tion at present, and flare-ups have
taken place, and, therefore, in provo-
cation, the train was stopped. But
the service has been resumed now. I
think that now the matter should be
considered as closed.
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Shrimati Renu Chakravartty: It is
a very wrong statement which has
appeared in the press. Why have
Government not contradicted it?

R WERT WA WT 45 AT |
gfqd |

Shrimati Renu Chakravartty: When
such inflammatory things are written,
why should Government not contra-
dict them?

Shri Ranga: We do not know whe-
ther they are true or not.

Shri Indrajit Gupta: Why do Gov-
ernment not contradict these things?

Mr, Speaker: That is a different
thing altogether, T9 1T 9% 7% Fg 3T
fir fafrer arga o0 S8 T 7

ag 7% wfaq g Tor ! gE FE AW
Tq 778 97 IiF W & |

% WTAA §TE : 96 W W
2

weoq wgEw ¢ Qo § femar gan
2

Q% WTAATT @TEq : AU A . .
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(AT A Ry FTH TN ?
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Mr. Speaker: Order, order. The
hon. Member will have to withdraw
from the House, if he persists like

this. fag; 19T & Guv 97 g9 a7E FaA7
fesfF o 7 g @ e Sz
fafaezT & faar & g a7 & @92 aF
FoeT @) & | fadr quv ®7 @a7 § A
F o 7€ FEFETT AT E AT 7

ft af : ARz F1 feeifafafat
¥ o #1 FigriEw w7 7

oW WP : 42 "1gd 45 A4 |
# o giETT AT 790 A A FT TG
grasmiaT a3 g’

st ®¥ @ 97 w1 Figrlew @
foFar mar

oo g : ug I3 aE g
AT qEE 78 aEd ¢ 5 37 F1 a7
wEarT § 9 Ga7 fret  afew g
FY T TAAT § | WAL IZ 3T K7 FAOA
¥ af@enw gt wi 9g =9g § T faswr
Fi a1 AEaT qTET W AT WX AW TEE-
FIT FL | 7T IT F1 F1§ 7977 frer s
a3 I72 § 7gr g a9 ¢ fF fafwer
St q@r7 feay 9g 797 a7 1 T AW
Fg i ot s & fawem sw w

gred w4 A1 At e @ Fgr sa At -

THT W, &9 A7g § 4 A 5,90
a1 aFdT &7 T 5w g F g wW
a« g ? )

Public Importance
=it wiwTT s AT ;g 97 AT
TG T997 § 9 qI F qIT 9T G
gaar ¢ s fafaeet w@ew 587 9%
THAE W A

WA WERT AL, Al

=t W1 w9 A7AT  FAT T W
# g5 T 77 9%

Weqq WERY : WT AT 43 AL |

st wana : § gz AT ARAT E
fF 7ar oz @A "9 & f& offeanw &
oA A fergat &0 oifdem # O«
faar war &, 37 &0 agr 99 W fear
WAT 1 T A9 a § dfEw 3w ¥
ferg @@ o 7%A | 7T A &1 AR &
fam wreg qrwe fafazdl Wy a=n
& 7 o7 Far A1 ag @I wew ¥ famn
Tar ¥ W2 AN wEET F oW av Gy
far g v

O WEET : HAF AT ¢ fF
T 97 7857 & f& 3 A a1 gF &
agr g afer wan fw afsam g
fegmt =t 78 o fam s 7

st e wETgT W : 5, A9 9
FEE A 2 1 AL g eRrr wEL @ fw
€ aferam # 7 37 7 Fifm 4
a1 T8 & & wa 5T A aEaaA A Ei

st womra : & F qar 9 fF Agi
dt xiTHz faar § 9g ama aww ¥
WWF«TI% ?

W AR : M9 A9 & faa
feer a7 999 & agar et Fg F 7 7z
faar
Shri Hem Barua (Gauhati): Pakis-

tan demanded the reledse of Nur Ali
arrested on charges of smuggling, and
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our Government, like a pack of good
boys, have obliged Pakistan, although
we know full well that our requests
for the release of Col. Bhattacharya,
taken away from our territory,
were spurned by Pakistan, In the
context of that, may I know whether
this week-kneed, subservient attitude
on the part of our Government is the
direct result of a fecar psychosis un-
willing o do anything that might
anger Field Marshal Ayub Khan, a
fear psychosis from which our Prime
Minister, unfortunately, suffers?

Mr. Speaker: No answer is requir-
ed. The question itself is the answer
for the Member himself.

Shri Hem Barua: No, no. You have
forgotten the first part of my question.

Mr. Speaker: He ought to be satis-
fied with the question itself.

Shri llem Barua: May I submit that
this is doing injustice to us? 1 say
in all humility that my question was
very specific. We wanted the release
of Col. Bhattacharya taken away from
our territory. He was not released.
But here we have obliged Pakistan
very readily, though our police arrest-
ed Nur Ali on charges of smuggling.
Therefore, I wanted to know whether
this weakness on the part of our Gov-
ernment is the product of the basic
weakness from which our Prime
Minister suffers.

Mr. Speaker:
down.
sl A et (faeET) CFar
ATHT ) TAFA ¥ 9z amnT W)
wrar @ T qdf ovfeeara ) waddz §
T F T F Aa 7 fear 7
afg gi, a1 39 frar & a7 9w fog
g’

sft e agrgT met ¢ WAl wrf
g 97¢T ar Agy fFg oo v 0
FATT WEAH A ST WIS @™

Now he might sit
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frata mAW g€ @0 g 2WE 47 9T
wt vfFedm ¥ g fafaee oo ogo
g3 ¥ AT @ aFF § |

st SIHAAT AEA ; FA A q19
gl adf g f& 37 qieeT F1 DT w7
fear mar & 7

st ST AFTGT TEA : g T
Tadar adl &, w@ad ¥ gn 7 &) @
g1

s wgAE : AE@E &1 ar ;N
19T 781 € | 99 &4 7 fagr 7

o WERA : A g8 al g
Fgl f& ag a9 g | 5 a1 TET &
2 fa Tegia W) qEAd ¥ qar g1

Shri Shinkre (Marmagoa): The hon.
Minister of State staed just now that
it is not possible for Government to.
take any action against such news-
papers which publish completely false
and inflammatory reports of these
events. In this connection, may 1!
know whether Government cowd not
take resort to the DIR or any other
rules to prevent the spreading of such
news which might eventually lead to
very undesirable consequences, speci-
ally when the situation in the region
is highly inflammatory?

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru); There are ways of taking
action. I do not say that we cannot
take action.

Mr. Speaker: Their anxiety is that
this creates an impression upon tne
people who feel much resentment ana
bitterness, if it is not contradicted or
some action is not taken,

Shri N. C. Chatterjee (Burdwan):
Why was no contradiction issued?
That is the real point. That is why
the Members are feeling exercised.
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to Matter of Urgent
Public Importiance
Either some action might be taken by
Government, or a contradiction might
be issued, so that the people might

know the real facts. That is what
they desire,
Shri Jawaharlal Nehru: That is

perfectly true.

Shri C. K. Bhattacharyya (Raiganj):
Is it not possible that both the state-
ments might be correct? What the
newspapers publish and what the
Minister says need mnot cancel each
other,

Mr. Speaker: Order, order. I am
not allowing him.

st wiieTe AT FTan: HEA. A
F wTarar 41 fr 97 oF s 333
FT AIAT ST |

qeqR WA @ W4 A A\ A T
ar fear

St giET A AT w3 fFAr
2

W RETT TR T

SN afET M g & ggAar

g g 7 9= gl arwT wewa
¥ fafaat 1 @ & fav gnd wgw
Frefmg a3 7w & o qfsam
¥ ¥ ary meorfeat ¥ fau @ T3
gfeqara 7 foar o a@wa a1 7

WU RERA : Jg P A AT 7
ot GieTT A AT FAA HY
T &

WA WENTD ¢ WY am JaT & A
FzA &1 w3 & AW fafreT ¥ A
ATy @01 I3 § | Tiwurie § w9
T F g8 d0F @ |

the Table

=t WiwrT A dar o ad T TE@Y
T
wegsw wWgRW : T30 g0 SAT A
g4 9z T Ay Sar ! w45 wisy |
Shri Hem Barua:

May ] put a

question? You have allowed him a
question.
Mr. Speaker: No. I have allowed

him because earlier he could not put
a guestiom.

Shri Hem Barua: Earlier,
could not put a question.

No, he has put.

1 also

Mr. Speaker:

12.15 hrs. [
PAPERS LAID ON THE TABLE

Mi~ERALS CONSERVATION AND DEVFLOP-
MeENT (FIrsT AMENDMENT) RuL:, 1964

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): I beg to lay on the Table
a copy of the Minerals Conservation
and Development (First Amendment)
Rules, 1964 published in Notification
No. G.S.R. 444 dated the 14th March,
1964, under sub-section (1) of section
28 of the Mines and Minerals (Regu-
lation and Development) Act, 1957,
[Placed in Library. See L'I‘-2B'?T,‘64].

NOTIFICATIONS UNDER THE ESSENTIAL
CommonITIES AcT, 1955 Erc,

The Minister of Industry (Shri
Kanungo): I beg to'lay on the Table—

(1) a copy each of itwo Notifications
under sub-section (6) of section
3 of the Essential Commodities

Act, 1955.
(i) The Textiles (Production by
Knitting Embriodery Lace

Making and Printing Machines
Control Order) 1963, published
in Notification No. 8.0, 3398
dated the 3rd December, 1963.
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(ii) The Woollen Textiles (Pro-

duction and Distribution
Control) (Amendment)
Order, 1964 published in

Notification No. S.0. 811 dated
the Tth March, 1864. [Placed
in Library. See No. LT-2678/
64].

(2) a copy each of the following

papersi—

(i) Annual Report of the Nahan
Foundry Limited, Nahan, for
the year 1962-63 along with
the Audited Accounts and the
comments of the Comptroller
and Auditor General thereon,
under sub-section (1) of
section 619A of the Companies
Act, 1956,

(ii) Review by the Government
on the working of the above
Company. [Placed in Lib-
rary. See No. LT-2679/64].

ESTIMATES COMMITTEE
Frrrv-Tore REPORT

Shrl A. C. Guha (Barasat): 1 beg
to present the Fifty-third Report of
the Estimates Committee on the Min-
istry of Finance—Department of
Revenue and Company Law (Com-
pany Law Division).

12.17 hrs.
DEMANDS FOR GRANTS—contd.

MmiisTRY OF EXTERNAL AFFAIRS—
contd,

Mr. Speaker: The House will now
take up further discussion on the
Demands for Grants under the control
of the Ministry of External Affairs.
Shri D. C. Sharma may continue his
speech,

Shri D, C. Sharma (Gurdaspur): I
was submitting respectfully yesterday
that the proposal which is before the
Disarmament Conference at Geneva
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has two aspects. The first is concern-
ed with nuclear delivery vehicles and
missiles. It also has something to do
with a cut in the conventional arms. 1
do not care for the percentages—the
perce! are to be very high—nor
do I want that this question ghould be
stalled on the rock of physical wverifi-
cation. But these questions should be
negotiated properly so that the Partial
Test Ban Treaty which was arranged
between the late President Kenmedy
and Mr. Khrushchev does not become
an end in itself, but leads to further
attempts at progressive realisation of
the goal of general disarmament. If
nothing else, I support the proposal for
the non-proliferation of nuclear wea-
pons which received wery favourable
reaction in the talks there and it
should be given a very good climate
to work.

Now I come to the Security Council
debate on Kashmir. I do not want to
go into what happened at the last
meeting,, but I do want that when the
debate is resumed in the Security
Council, our country should stick to
the stand already taken without any
fear or favour, without whittling down
a jot or tittle of this demand. T feel
it was very unfriendly on the part of
the British delegate, Sir Patric Dean,
to suggest that the legality or the con-
stitutionality of accession was not suffi-
cient. If the legal and constitutional
aspects are going to be questioned, I
feel democracy will be a mockery. If
it comes from the delegate who repre-
sents & country which is known as the
mother of democracies, I do not know
what conception of democracy that
delegate or that Government is pursu-
ing.

The USA delegate advocated media-
tion, but are they having recourse to
plebiscite in all those countries in the
world where the British people have
trouble with others? Is the USA re-
sorting to mediation in countries in the
world where it is having some kind of

trouble? No. I think it is good to
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preach to others what you cannot prac-
tise yourself. I feel that these things
should not be taken very seriously nor
do I think that statements made by
Sheikh Abdulla after his release should
deter us from pursuing our course of
action. It is a pity that he should have
referred so slightingly to the Constitu-
ent Assembly; it is also a pity that he
should have thought that the general
elections which have beén held in
Kashmir on three successive occasions
were not fair and impartial. T feel
that the people of Kashmir have given
their verdict already in the Constitu-
ent Assembly in three general elec-
tions and that there should be no
reversal of what has been done already.
We must not be led by considerations
which pertain to constitutionality or
legality or demogagy. We must iry to
be above them. At the same time I
suggest that we should not try to
determine the people’s views again.
The people of Kashmir should not be
put on trial again and again over a
thing which they have decided once
for all already nor should I say that
the process of integration should come
to a halt. It should go on taking its
normal] course and we should not try
to be deterred by what is being said.

I was speaking about the stand of
UK I know that the Governments of
Denmark, Netherlands, Sweden have
offered military units to UN. Our
country was of the opinion that this
question should be mixed up with the
question of general disarmament. A
time has come when the U.N. should
augment its international police force
or peace keeping forces. There are
border troubles between one country
and another. There are troubles in so
many parts of the world. T feel that
this is a necessity which is demanded
by the disturbed situation in the world
at this time and the U, N, should go
ahead with this.

I want to say a few words about the
Indians or people of Indian origin
resident in some of the countries of
Africa. I refer to Mozambique, Kenya,
Tanganiyks,Zanzibar, It is a fictitious
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distinction to say that some persons
are Indian nationals and other persons
are persons of Indian originn There
may be that legal distinction but I feel
that my country must have the overall
responsibility for the safety and dig-
nity of those persons who may be
Indian nationals or persons of Indian
origin, who are living in other coun=-
tries. It may be Burma, Ceylon or any
other country but our country must
pursue a very dynamic policy so far
as the lives of these persons are con-
cerned.

One point more and I have done,
Sir. We should try to strengthen our
diplomatic missions in Africa. We do
not have any missions in some of the
newly emerging countries of Africa,
such as the Central African Republic,
the Congo, Gabon, Nigen. Mauritania,
etc. African countries received impeius
for their liberation movement from our
country, especially from Mahatma
Gandhi and our Prime Minister Pandit
Jawaharlal Nehru they are grateful to
them both. 1 feel that our resources
should be augmented so that we can
establish missions in every indepen-
dent country of Africa.

Lastly, I want to say something
about India and Pakistan. It is essen-
tial that the Nehru-Liaquat Ali pact
must be given a new lease of life; it
must be made operative: it ghould not
remain a dead-letter. It should be
given a semblance, not semblance but
real life. I know attempts are being
made to abrogate this pact, but I feel
that this gave some sense of security
of life to the minorities and also some
psychological impact. Therefore, I
think everything should be done to
keep this pact pgoing and make it
workable and operative. At the same
time, I submit that India's stand on
the subject of the infiltrators into
Assam and Manipur should not be
given up in the light of what is hap-
pening in other parts of India and in
the world. I would say that India
should try to inform the world about
the minorities that are here.
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One last word and I shall finish.
While we are discussing India and
Pakistan here at the level of the Home
Ministers, I read in the papers today
that Mr, Ao has said that hostile Nagag
are being armed in Pakistan and they
are infiltrating into our country. I
also read an item of news which has
been contradicted by our Government
that a wedding party of 36 had been
killed in a village in Jammu and
Kashmir and that village does not
exist anywhere. What I say is, Pakis-
tan is ecreating trouble for us all along
the iine. Pakistan press is not only
giving distorted news about India but
it is manufacturing news about India
also. But in spite of that, India should
not give up its stand so far as the
infiltrators are concerned. So far as
the minorities are concerned, it should
not iry to abrogate the Nehru-Liaquat
Pact cven though there may be very
strong reasons given by them. I hope
that our case about the minorities
should be made known to the world
as early as possible.

Shri H. N. Mukerjee (Calcutta Cen-
tral): Mr. Speaker, Sir, as we debate
here in this House, the Home Minis-
ters of India and Pakistan continue
their deliberations. It would be
perverse and churlish not to wish
them well, but Pakistan's repeated
record being what it is, optimism is
indeed a feeling very difficult 1o mus-
ter. Pakistan's delegation is welcome
to Delhi, but there can be no forget-
ting that nearly 200,000 people—
Hindus, Christians and Buddhists—
have come from Bast Bengal for shel-
~ ter in India, that an unending proces-
sion of unfortunates still seems to be
in prospect, and the cry of anguish
continues to be heard from across the
borders.

In their present mood and with
their western patrons backing their
intransigence, Pakistan may not listen
cither to the voice of reason or of
neighbourliness, but let us hope, even
against hope, that the conference will
at least ensure Pakistan's compliance

APRIL 10, 1964

jor Grants 10332

with the main provisions of the Nehru-
Liaquat Ali Pact to which reference
was made by my hon. friend Shri
Sharma just now.

In West Bengal, 1 understand the
Minorities Commissions hag already
been restored and it is time that
Pakistan at least begins to do its duty
by the minorities who have suffered
so very grievously. If Pakistan can-
not stop the exodus, it would be a
very difficult prospect indeed. The
papers report, in spite of what Shri
Shastri said a little while ago, that in
West Bengal official sources have inti-
mated to the press that the East Pakis-
tan Government has sealed the border.
Without being able to stop the exodus,
just to seal the border is no good at
all. But they seem to have done it,
and if the exodus continues, sealing of
the border or no sealing of the border,
the argument that there should be an
exchange of population which we have
heard sometimes from certain quar-
ters, wouid become powerful and
insistent. Such a thing is horrible
to contemplate. Tha entire baszis of
our life would be subverted; insensible
and unlimited hatred would make &
permanent settlement on our minds
and hearts and degrade both our coun-
tries. India, I am sure, is determined
that whatever the provocation from
our neighbour and whatever the price
we many have to pay, we should pre-
vent communal conflicts completelly
in this country and we ook after the
refugees as well as we can.

But we cannot have Pakistan glibly
and crudely mount this hate compaign
against India by imposing the refugee
problem angd creating an economic and
emotional strain for this country
which is truly terrificc. A genuine
effort towards understanding is the
only remedy and meanwhile the pedes-
trian course of something like the
revival of the Nehru-Liagquat Ali pact
would be helpful.

Pakistan poses sanctimoniously that
India is guilty and her patrons like
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the UK and USA persistentiy encour-
age that lie. Yet, Sir, while we have
sometimes failed—we have admitted
every lime we have failed—I have
not hesitated in this House to attack
our Government for what I consider
to be its failure in regard to the pro-
tection of the minorities in this coun-
try. We have failed from time to
time, but w: have consislenily sought
to behave fairly. Let us not have
always and everywhere a “Holier Than
Thou” attitude; but let us noi also
pocket malicious slanders. Conceived
in guile and executed in filth. Parti-
tion has brought shame and sorrow
enough. When shall we have an end
to this chapter? From the time when
on the eve of his martyrdom Gandhiji
made India pay Rs. 50 crores to Pak-
istan which might have bean withheld,
to our assumption of obligations under
the Indus Water Treaty and during
the long course of India's forbearance
over the issuc of Kashmir and the
borders and the treatment of minori-
ties in Pakistan, this country has been
subjected to continuous provocation
and to pin-pricks mounting to insuffer-
able dimensions. 1 say again that
India has sometimes failed, but for
Pakistan and her patrons to throw
stones at us is the utterest infamy.

Sir, I do not wish to believe that
the rulers of Pakistan want the present
madness to go on, but good sense must
dawn, and in the movement of the
Pakistani people themselves especiaily
in East Bengal against the negation of
democracy which is Ayubshahi, one
should see the writing on the wall
We in this country—and I wish this
House to remind itself—have the
world’s third largest population of
Muslims. We cherish our secular
democratic ideal. We are proud of
our total Indian heritage, our compo-
site culture with Hindu, Muslim &and
other strands commingling, a pheno-
menon which certain obscurantists
wish wrongly and mischievously to
deny.

We are faced with this gigantic
exodus problem created by our neigh-
bour's perversity, and vet, ironically,
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we are sough! to be put in the dock
ull the time. Perhaps, in pursuit of
a civilised policy in Kashmir and else-
where, we have turned the other cheek
a little too often to our neighbours
bullying. Let us show up Pakistuni
wrong-doing for what it is; and 1 add,
show up the patrons of Pakistan so
that at lcast countries better fitted to
understand in Africa and Asia can
know the truth.

Sir, the other day 1 read an article
written untruthfully, and he knows
it, by President Ayub in Foreign
Affairs, where he says that India has
ambitions of hegemony from the
Hindukush to the Mekong river. Why
he stops at Mekong, 1 do not know.
Ilis Foreign Minister, Mr. Bhutto says
in London that UK. and France ure
in his pockel and over Kashmir India
is “on the run.” Perhaps the Chris-
tian persecution in Pakistap hag slight-
ly touched the Christian hearts of the
West. But their motives are pllain.
The London Times which had the
affrontery to refuse Lo publish a lciter
sent on the question of immigration by
our High Commissioner in London,
this paper which parades iis piety be-
fore all the world, wrote recently an
insolent article where it suggested—
in spite of what Mr, Chagla had said
in New York and our Government has
repeated—that there should be Com-
monwealth mediation ovor Kashmir
and the other questions, and that the
United States should give us a repri-
mand because the Plan projects have
been disturbed by certain communal
happenings in this country. This
paper has the gumntion to write this
kind of thing and talk about America
giving us “a sharp warning” Of
course our foreign publicity, in answer
to this kind of thing whatever the
Prime Minister, standing by his mini-
ons might say in its favour—fails as
usual,

In a Calcutta daily which Mrs.
Lakshmi Menon might pooh-pooh as a
vernacular paper—I was amazed to
see how she could use that expression
in the presence of the Prime Minister
who had objected to the word in rela-
tion to our Indian language papers....
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The Minister of State in the Mini-
stry of External Affairs (Shrimati
Lakshmi Menon): The Member who
asked the question used the same
word. 1 was repeating what the Mem-
ber had said.

Shri H. N, Mukerjee: The Minister
of State had said in answer to a sup-
plementary that Government is not
going to take notice about vernacular
papers or something like that.

Mr, Speaker: She says that she only
repeated the words that had been used
by the Member who put this supple-
mentary.

Shri H. N. Mukerjee: Do I take it
that if 1 use an wunparliamentary
word the Miinister would fling it back
at me? Do I take it that the Minister
uses languige which is coloured by
whatever is said by other Members?
Do I take it that the Minister can use
words which were considered to be
objectionable by the Prime Minister
himself years ago? 1 am not going to
waste by tine over these footling little
things. Bul here, in the Jugantar, in
their editoria] on Tth April they write
that one of their Chief Editors went to
Washington and met the editorial staff
of the Washington Post and the
Washington Post told them that there
was not one hand-out from our Indian
embassy in Washington about the hap-
penings in the last three months bet-
ween India and Pakistan.

Some Hou. Members: Shame.

Shri H. N. Mukerjee: I know the
Security Council is meeting in two
weeks' time. Some of our chaps might
go abroad in the middle of May after
the whole thing is over. Meanwhile,
the Secretary-General, Mr. Desai or
somebody else is making a jaunt over
thirteen countries. God bless them
for the tours abread which they are
having in the summer of India which
is a little too tiring. But this is not
anything like enough. This is the kind
of thing which we are doing. Mean-
while, the United Kingdom hugs Pak=-
istan over Kashmir. Mr. Nixon calls
Pakistan the United States’ “staunch
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ally.” Mr. Adlai Stevenson, aching,
to hit India below the belt, bellows
before a university audience that India
did “an outright invasion” when Goa
was liberated. Our university stud-
dents have to read a book—] will give
one example—a book entitled The
Relations of Nations by one Mr. Frede-
rick Hartman of the Florida Univer-
sity, U.S.A,, where India is called a
Hindu State, where the redemption of
Goa is condemned and Pakistan is
supported over Kashmir.

It is time for the world to take note
of what is at stake in our sub-conti-
nent. Sometimes we fail, but India
tries to prove that various religious
groups can co-exist in the same State
on equal terms of citizenship; but
Pakistan wants to provwe that it is
impossible. Communal killings come
to India as a terrible embarrassment
and we seck to prevent it, while they
are to Pakistan as instrument of
policy, a hopeful way of feathering its
own nest in the international sphere.
We are a secular democracy, keen on
progress and bent on solving our
social and economic problems. Pakis-
tan is anti-democratic and anti-secular,
unduly interested in maintaining a
repressive and nearmediaeval struc-
ture of life and society. These are
matters which the world must know.
It is no good merely talking in terms
of the handouts which the High Com-
missions produce from time to time.
These are things which the world must
know, especially the Afro-Asian coun-
tries must understand and they should
know how Pakistan, born as something
like a potential British base of opera-
tions against India, has played a
necessarily reactionary role for the
last sixteen years or 5o, crushing its
own people in East Bengal, parti-
cularly. And as the only Asian mem-
ber both of CEATO and CENTO, it
does the dirty work of its western
patrons. These are the things which
should be made known to other
countries,

Regarding Kashmir, Government’s
attitudes and actions are often a little
unclear, and even though we wish god-
speed to what Government is trying to
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do’ things appear in a very peculiar
light. But the recent formation of the
Sadiq Government has been a very
welcome event. It has cleared the air
to a large extent, and restored decency
and the possibility of democratic life
to the clouded politics of Jammu and
Kashmir.

The release of Sheikh  Abdullah
also is welcome in so far as he has
been very long in detention, and
astronomically enormous amounts
have been spent in prosecuting a case
against him; and so it is a good thing
that that blot on India's escutcheon
is removed, that he is now free. He
has given some statements which I
hope would be studied with more care
and we should not also hustle him and
expect him to make statements which
can be criticised one way or the other
just at the present moment. He is
perhaps a little equivocal when he
referes to certain matters in his state-
ment. That is, may be, because he has

just been out after eleven years
of jail life. But I should think
that there is no reason for pa-

nic. I should think that both India
and the democratic forces, the progres-
sive forces in Jammu and Kashmir,
would come together. I should think
that we are not going to bedevil the
future by building up a new quarrel
between the past and the present in
Kashmir.

Sheikh Abdullah has made a very
welcome reference to his relationship
with the Prime Minister. [ am very
glad because of this reference, be-
cause it reminds us of something of a
treasure which we possess. No one
we know or shall ever know has the
Prime Minister's power of evoking
affection from very disparate sorts
of people. This great human quality
which is natural in a country which
has known the compassion of Buddha
or the gentle spark of Gandhiji's per-
sonality should be brought to bear on
the happy solution of the Kashmir
tangle. I cannot say more than that;
perhaps to say more than that might
unnecessarily jeopardise the position
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which, we all wish, is being smoothly
tackled and successfully conluded.

This reminds me how our stand over
Kashmir before the United Nations
requires to be modified. Why do we
keep this miserable case dangling be-
fore the United Nations? Why has
our Minister of Education to run
again in mid summer to New York in
order to present our case, to answer
objections which are going to be made
against our conduct? And, have we
not discovered, particularly in regard
to the United Kingdom with which
we have a certain kind of relation-
ship, that, perhaps, that relationship
has to be re-examined? May be,
something has got to be done about
the commenwealth link.

What exactly is the charm in the
Commonwealth? At one time we
anathematised it. At Lahore, when
we took the independence pledge, we
said that being part of his empire is
not only politically and economically
but also spiritually degrading. We
said it. Then we thought, after we
were free, that it was not perhaps too
bad to be in a very big conglomera-
tion if that did not hurt. But this
thing does hurt. This Commonwealth
today is hurting our people. I would
like this House to remember—I will
give a few instances—the pinpricks
which amount to something worse.
Late last year, in November 1963, the
British Parliament passed and quitely
renewed the Commonwealth Immigra-
tion Act, and the British Labour Partv
this time protested in a very much
milder tone than last time, something
which bedevils the racial atmosphere
of Britain which goes against Asia and
the West Indians, and that is put
again on the British statute-book. The
other day, on 6th April, in answer to
Starred Question No. 908, we were
told by the Minister that Indians hold-
ing British passports in Zanzibar
were refused help otherwise extended
to other non-British Europeans by the
United Kingdom High Commission
and, of course, we could do nothing
about it. We are still *“natives,” we
are still “the lesser breed without the
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law;” that is how they look upon us
even now. That is why I say, why
not examine the question of our re-
maining in the Commonwealth.

1 remember, this question came up
earlier in this session. Shri Chagla
was asked about it and he said, we
behave in a civilised fasion we do
not act in a huff, we do not act be-
cause of our anger. But the anger
is there, he admitted. He admitted
anger having been produced in our
mind. I am not asking ‘the Prime
Minister to act in a huff, but I am
asking him to examine the position
again and to bring it before the Com-
monwealth authorities and their
leaders in the United Kingdom and
elsewhere that this kind of thing is
not going to be stomached by India
which has known how to fight for
freedom and how to try to consolidate
that freedom.

I turn now to what is called the
China question, this trouble which has
gone on for so long, this jolt to our
soul, our body, our self-respect and
all that which was implied by the
aggression from our neighbour. Do
we have to live with the ‘Chinese
aggression on our borders as we have
been living with the Pakistan aggres-
sion over half of Kashmir? Has our
policy become just pertified into a
pathetic waiting on events elsewhere?
I wish the Prime Minister and his
advisers please take # new look at
non-alignment and make it a more
vibrant thing, the kind of vibrant
thing which it was at one time and
which it ought to be again.

Over Kashmir and over this China
question, unequivocal support has
come to us from the Union of Soviet
Socialist Republics. The House will
remember how in his New Year
Message the Prime Minister of the
Soviet Union asked the heads of States
to agree to an understanding in regard
to the settlement of all boundary
questions of whatever sort by nego-
tiation, and T am glad to notice that
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our Prime Minister welcomed it very
heartily. Recently there has been a
report presented by Mr. Suslov at the
Soviet Communist Party where he has
said over and over again how the
Soviet Union condemns the Chinese
invasion of India and refers to the
hlind arrogance with which China has
behaved towards us. I may quote a
few words from this report, because I
consider it to be extremely significant.
He said: )

= “The Soviet Government has
repeatedly advocatéd a settlement
by negotiation of this frontier
dispute.”

He added:

“The pernicious consequences of
this conflict have now manifested
themselves fully. It has rendered
a great service to imperialism and
inflicted grave harm to the natio-
nal liberation movement, the pro-
gressive forces of India and the
entire front of anti-imperialist
struggle. Utilising the Sino-India
conflict for their own purposes.
the imperalists and their support-
ers are seeking to undermine the
trust of the people, of young
national States in sociallst coun-
tries, draw India into military
bloes and strengthen the positions
of extreme reaction in the coun-
try.”

Then he adds sarcastically about
China's alliance with Pakistan and
says:

“Can anyone believe that a rap-
prochement with Pakistan has
been dictated by interests of
development of the revolutionary
struggle of the peoples of Asia

against imperialism that the
Chinese leaders talk so much
about?”.

These are things which are heartening
to hear. But I hope fhat the “re-
thinking” to which Shri Shastri made
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some esoteric reference the other day
is really sought to be conducted.

I say this because of certain things
which I wish to submit to this House
in all humility., India has said “no”
to tlie Ceylon Prime Minister's query
if India would agree to negotiations
if China were to vacate the seven
posts in Ladakh, This is a departure
from the Chinese previous stand and
to that extent somewhat significant. I
agree that India may have very good
reasons for the refusal. But what [
wish to say is, let us not just stick
in the mud of an impasse which we

cannot solve on our own. Let us not
merely wait upon evenis. Let us not
merely wait for whatever friends

might turn up from wherever it might
be to help us out. Let us try to
think a little more constructively.
Can't we take some initiative with the
Colombo powers and our other
friends? At present we wait for them
to make a move. Certain things have
happened which we cannot expect our
friends will not misunderstand.

I am trying to remind this House
of those things which have happened.
We had joint Indo-US air exercises.
They might have been unavoidable,
but they enabled the US air force to
familiarise itself with operational con-
dition= on the India-China border.
Many countries in Africa and Asia
just did met like it. We have had
the Voice of America agreement signed
by the Government of India without
batting an eyelid. Then the Govern-
ment repudiated it under public pres-
sure. It leaves a very bad taste in
the mouth. The US Seventh Fleet
extends its operations in the Indian
Ocean. Tﬁey operate and there js no
rebuff. The Prime Minister said it
was not to our detriment. He said
also that a few ships might be going
here and there and so they are not
important. But the few ships of the
Prime Minister’s reckoning are a task
force with modern aireraft ecarrier
carrying nuclear arsenal sufficient to
blow up and wipe out this part of
the globe many times over. Was it
the expectation that the presence of
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the Seventh Fleet would somehow
persuade China to settle the border
question to our satisfaction? It is
too native, I believe, to be taken
seriously and should now 2t last be
discarded after the U.S. pronounce-
ments on Kashmir and on Goa.

Re-thinking therefore should be
done. Make a re-thinking, make a re-
assessment rationally of Chinese ob-
jectives in the present setup. China
is getting rebuffs in so many places.
Ching has done her worst. That is
why Pakistan is being sent out to
pester us. It is not just an accident,
it is a part of the game, a part of
the conspiracy against India. Certain
powers can never stomach the idea of
India being really free. If India is real-
ly free, there will be a change in the
climate of the world in favour of the
kind of ideal which India has gct#
in the South-east Asian region. Somq‘ s,
people do not like India to be freeil:rc:'
But China is getting rebuffs. Here ig ="
a report by Mr, Suslov and we havei™”
seen reports of what happened at tha,-_
Afro-Asian Solidarity Conference inl\~
Budapest or some other place. On ',
this basis, we can define our attitudes
and policies regarding this problem.
Otherwise, willynilly we shall be
drawn into the vortex of United States
policies and purposes that may suit
some people—I need not specify who
they are: they mipght also be in this
House—but not this country. This is
a matter to which I hope the Govern-
ment gives all its attention.

I turn now to the question of Naga-
land, where peace efforts are continu-
ing and we wish them well. Always
we support peace efforts. It is in the
right direction. We have full trust
in Mr. Ao, who is running the ad-
ministration there, but I would only
sound a note of warning—beware of
certain folk. The friend and protector
of Mr, Phizo, the Reverend Michael
Scott, who descends on the Indian
scene from time to time—this time I
do not know why he bypassed Delhi;
possibly he thought that after his
last year's performance he would not
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get the hospitality of the Prime Minis-
ter, otherwise Delhi is not worth a
visit—has gone to that part of the
world. This sort of a do-gooder,
maybe whatever he is, is no friend
of India. They might be wolves in
sheep's clothing. In the clothing of a
reverend gentleman, they might be
perpetrating, God knows, what kind
of conspiracy against us in that part
of the world. The slanders on the
Government of India which last year
were concocted in the ugliest terms,
we cannot forget. Anyway, beware
of certain folks which Government
seem to be hobnobbing with from time
to time. Go ahead with trust in your
people on the spot, men like Mr. Ao
and carry on peace negotiations
wherever that is possible.

I turn now to the question of our
High Commission in London, which I
find has been referred to by the latest
Public Accounts Committee’'s report
at page 4 being still comparatively
overstaffed. This PAC Report also
refers to financial irregularities com-
mitted even by some Ambassadors.
But it is not for that that I refer to
the Indian High Commission in
London. 1 had tried to draw the
attention of this House to the shabby
treatment which has been meted out
by the Indian High Commission to our
eminent Indian artistes who went
the Edinburgh festival, Artistes like
Balasaraswathi, Subbulakshmi, Ali
Akbar Khan and Ravi Shankar went
there and Ali Akbar Khan gave a
Press Conference in Calcutta where
he said—it was supported by other
reports in the Press—that this Dele-
gation which created a most magnifi-
cent impression in the Edinburgh
Festival with their performances,
music and dancing, was ignored by
the High Commission. It was only
after the Press in London and else-
where wrote wonderful appreciations
about them that they tried to take
some notice and on that occasion with
the high and mighty manner of the
englicised Indians they asked Al
Akbar Khan, for instance, “Oh you
know you can come along to the High
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Commission; there will be a sort
of a party, you will perform, you

will be expected, you know, to per-
formn, but don't take more than 10 to
15 minutes” This is the kind of high-
falutin nonsense which is said to our
artistes by people who when a Minis-
ter of sorts emerges on the scene gro-
vel like anything, If Mr. Subram-
aniam goes to London, possibly they
would be saluting him in a way which
would embarass Mr. Subram-
aniam. But when Ali Akbar Khan,
Balasaraswathi or Subbulakshmi goes
there, then they say, “You fend for
yourself”, They had to put up in
digs in Edinburgh where the Press
people could not even manage to go
and they could not even call the Press
people to come and see them. This is
the sort of thing which happens.
I know I asked a question and it was
answered in some way. The Prime
Minister possibly got a report that
everything that was necessary was
done for the sake of these people. But
Ali Akbar Khan held a Press Con-
ference in Calcutta which was report-
ed jn the Calcutta papers where he
made these allegations, But, any day,
I will believe an artiste like Ali Akbar
Khan than the minions which the
High Commissioner’s office has got in
London. This js the sort of thing
which goes on and it must stop.

We find reports also—the Statesman
wrote the other day, on the 3rd April—
that the External Affairs Ministry was
unable to find an Ambassdor to Bur-
ma, a post turned down by a senior
career diplomat whose appointment to
the Rangoon Embassy was announced
several months ago; but for many
months nobody was there, T have
just heard from a friend of mine who
has returned from Europe that for
many months there was nobody in
Vienna—no  Ambassador, no charge
d'affaires, no First Secretary, no
Second Secretary—and the Austrian
Government did not know what to do
about it. Ultimately, someone was sent
there from somewhere in Africa to go
and take up the job in Vienna.
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Then, the Statesman wrote in a
special article on 3rd April, 1964—I
am quoting:

“Many of those present at
Palem to welcome President Aref
had to hang their heads in shame
because, thanks to the negligence
of the high functionaries of the
Foreign Office, the Iraqi President
had to travel to India in President
Ayub Khan's plane!”

President Aref has given with the
Prime Minister a wounderful state-
ment. President Aref has also seen a
thing or two. When President Aref
is brought here not in an Indian
plane but in President Ayub Khan's
plane and when President Aref is re-
ce.ved in Pakistap by  thousands of
people milliong together to give him
at least outwordly a tumultuous wel-
come, in Palam he arrives to see only
a few people scattered here and there.
Why is it, if this report is true, that
our Foreign Office failed to arrange
some kind of a transport for President
Aref to come to this country and to
arrange at Palam and elsewhere such
weleome as would compete with Pakis-
tan's? 1 say these little things may
not mattor, but even so they do matter
to a certain extent, when we do wish
{0 win the friendship of the world,
when these are the countries whose
good opinion we value, We treat them
in the manner which some of the high-
ups in the External Affairs Ministry
might think to be the right kind of
conduct. Their training in the British
school is something which goes against
the grain if Indian decency and Indian
hospitality and the Ministry has got to
do something about it.

Now, I turn hurriedly to the ques-
tion of Pondicherry. I am sorry if I
am treading on Mrs Menon's toes. I
am very sorry to have to do it, but I
have to refer to Pondicherry. It seems
the Chief Minister there who is a
Congress man, Monsieur Goubert, is
also the Mayor of Pandichery. There
was a Municipal auction irregularly
conducted which was cancelled by
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the order of the Madras High Court.
After that, as a sort of a reprisal, in
the Pondicherry Assembly the ruling
party is trying to bring up legislation
in order to remove the jurisdiction of
the Madras High Court from Pondi-
cherry and to have a sort of a Com-
mission on the old quasi-French lines
which would be always amenable to
influence by the executive there. In
Pondicherry also I find reports which
would be perhaps amplified by other
people regarding political hooliganism
being practlised against political oppo-
nents, This i§ the sort of things to
which 1 wish to draw Mrs Menon's
particular attention, I am sure if sha
knows the facts, she would do some-
thing about it. But this kind of an
attempt at removing the rights of the
High Court of Madras, this sort of an
attempt should neveh possibly be
countenanced.

There is a new conference going to
take place of the non-aligned nations.
Many more have joined this camp of
non-aligned nations. I am sure it i3
going to do some good work. In any
case, apart from whatever power it
can exercise politically and economi-
cally, as a moral force, if properly
directed, it has a tremcndous force for
good and I do hope that our partici-
pation in the second non-aligned con-
ference woulg be very effective and
all Government preparations for that
would be successful,

The question of a second Bandung
is there and I wish well to Shri Swaran
Singh who has already gone for pre-
paratory work in connection with it.
I would like to say that in this House
and elsewhere there should be no
irrelevant talk about refusing to sit
alongside China. We are having
Conferences galore with Pakistan.
With China we have not broken dip-
lomatic relations, We are hoping for
some kind of a settlement at some time
or other, the sooner the better So
there is no kind of a sense of contami-
nation if we sit on the samae table
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with China. If it is a conference of
Afro-Asian nations, of course, China
is there and we are there; both are
there because of our own right to be
there. There is no question therefore
of refusing to sit alongside China all
that should not come into the picture.
Therefore, 1 want to say that before
the Afro-Asian Group we can, and we
have go! to put our cast iron case in
regard to China and in regard to
Pakistan. This is exactly what we
have got to do. We have tog  utilise
every pessible opportunity, specially
the opportunity of mecling our likely
friends and telling them about the
real position. That is the only way
in which we can rehabilitate the image
of India which  has unfortunately,
whether woe like to deny it or not,
be.n tarniched in the cyes of many
other pcople,

That is why I say it is necessary for
the Prime Minister and his advi-
se¢.s to think not only of some of these
little items but also of the economic
implications of international relation-
ship and he should turn his mind from
time to time to the presently held
Conference, the United Nationg Con-
ference on Trade and Development in

Geneva, There we are finding out
who is our friend and who is not. Mr.
George Ball, speaking on behalf of

the United States has warned other
countries like us that development
may be retarded by anti-private sec-
tor and anti-foreign investment poli-
cies. He said it very openly. Mr.
Edward Heath from England has tried
to mollify the situation somewhat but
it is becoming very clear and India
represented by Mr. Manubhaj Shah
has said it that we want GATT,
General Agreement on Trade and
Tariffs, to be amplified so that soci-
alist countries of Eastern Europe may
be Members of GATT and we have
supported the idea of a new interna-
tional alignment so that trade can
really be conducted not only on lines
of national equality but also on such
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lines that the developing nations can
catch up with the developed nations
in the minimum possible time,

13.00 hrs.

These are matters which have got
to be given thought to not onyy by the
economic experts who sometimes do
notl have the foggicest notions about in«
ternational repercussions of their work
and who sit and do all kinds of things
in ibieir miserable little offices, it iz
necessary to have a kind of orienta-
tion which the Prime Minister can
bring into the seence and 1 do hope
that he tries to do so and he gets his
friends, the ¢ of his friends, whose job
it is to help him properly ai this parti-
cular juncture to understand the situ-
ation.

I conclude by saying that we have
friends in the world if we know where
to look for them, and if our stand is
according to our best judgement, ale
ways just, there is no reason for the
pathetic inanition inte which our for-
eign policy scems, at the present
moment. to have subsided. Let us make
our non-alignment more vibrant,
more dynamic, more understanding of
the present-day  realities and then
surely we shall be able to make of it
that gem which it is and which has
been right from its first formulation.

Shri Khadilkar (Khed): Mr. Spea-
ker, Sir, the hon. Member who has
spoken before me has looked at cer=
tain problemg without putting our
international relations in a proper
setting, Qur relations need to be
viewed in the background of the pro-
cess of change, perhaps more profound
and sweeping that is taking place all
over the world. As we know, a new
turn in the world events, world rela-
tions, has taken place since the Cuban
crisis, World was brought to a brink
of war, But in the flnal analysis, the
outcome was good for the mankind
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because it was brought back to sanity
and 3 certain undeistanding was reach-
ed between Soviet Union and Amecrica,
And a test ban treaty which is going
to alfect further our relations, world
relations, has come into being. At the
same time, the twe Super powers,
Amurica ang the Soviet Union, who
werp supreme in their own spheres of
infiuence since the last World War,
hav: heen challenged by twao powers,
one in the West and the other in the
East, France has challenged the test-
ban treaty and would like tc assert
her indcpendence in international re-
lations, In the East, China has chal-
lenged this atomic monopoly perhaps
suspecting a certain  capitulation on
the part of Soviet Union to imperia-

lism, This challenge of China has
come out now openly. It has not
remained simply just an ideological

conflict but it is perhaps the impend-
ing political conflict that we will see
very soon,

13.03 hre.
[IE. DuruTy-Sresker in the Clair)

But at the same time when the inter-
national relations are transforming,
undergoing a rapid change because
neither the two super powers nor the
subordinate system of powers who
came up after the last World War and
achieved new freedom are now in an
assertive position France and China
coming closer, Chinese diplomatic
isolation coming to an end, the West-
ern countries, like Britain, France and
West Germany advancing credit at the
most favourable rate to China to keep
the gap widest enough, if possible.
between Soviet Union and China, in
this whole context we have got to
view our relations with China, our
relations with Pakistan and our other
problems connected with international

relations as @ whole. Whay is the
position now? In this changing con-
text, where are we? Unfor‘unately,

since 1962 since the Chinese military
advrnture on our border where we
suffered a little sort of an initial
reverse, our border problem has be-
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come frozen and we, as if nothing we
could do, ure sitting tight looking to
Columbo powers to take some imfia=
tive or China taking g step cr two
ba:k, I would like to plead before
this Ilouse; Has not the time come
thut this House should take some ini-
tiative in the sense that the Govern-
me:t must make some rethinking and
have a3 new look at the China policy?
Whv I =say this? This is more imn-
portant. What is this problem? 1
would like to say it in a few words
s ihis-contest has been des-
crib'd by one of our eminent diplo-
matz Shri W, P. 5. Menon who was
holding the cnarge of external affairs
ot competently . for a0 long lime,
He has put the situation in a nutshell,
in his politizal diary known as “The
Flying Troika”. Thig is what he has
said. I will omit what he has said
aboit Khruethev and  Chou-En-lai
coming over here, Bui I will read
one sentence about that, It is:

"Khruschev  did not  admit it,
but reaiist that he is he must have
apiroved of the proposal Chou-
En.lai hinted at when he came to
India, under which in exchange for
the eastern portion of Ladakh,
China would recognise the Mc- .
Mahon line, which no previous
Chinese Government has ever
recognised.”

T

That is what ne says, What is fur=-
ther said ic more important bearing
on the present situation. He says:

“The north-eastern frontier is of
vital importance to us, whereas
the Aksai Chin area is of little use,
being hardly defensibles but Aksai
China is of vital importance to
China because it connects the two
outlaying and historically trouble-
somp Tegions Tibaet anqd Sinkiang.
Unfortunately, public opinivn in
India wag 0 excited over the
prestige value of this area that the
Government was left with no room
for manoeuvre. Moreover, the
bureaucratic  fervour of both
Foreign offices and their passion
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for exchanging noles embittered
the relations between the two
countries, The incident demons-
trated how, in the East ag well
as in the West, men and nations
can be propelled towards an abyss
which all are anxious to avoid.”

This is an assessment of the position
given by our ex-Secretary General,
an eminent diplomat, in his recent
book. I am referring to this problem
from this anzle, Now, nearly iwo
years have passed, or a year and more
have passed, and our border is fro-
zen. Perhaps, China has consolidated
her position. Ts this continued dead-
lock on the Indo-China border going
to benefit India? There are many
lawvers here and they know what
hapnens when  they  hoggle about
procedurc, Those who happen +{o
practise realise that if partic; go ¢n
haggling about on procedural matters,
perhaps in the end they will lose the
case, That is the experience of all
practising  lawyers. In this cass T
would like to ask the Government a
very slra'ght question 33 to wnether
prestige has stood in the way of the
self-interest of this country. This is
my contention.

When Pakistan had committed ag-
gression in Kashmir we were ready
to have talks; we had n serles of
talks by-passing the natural leader-
ship of Kashmir., We nad talks about
Kashmir with Pakistan angd with seve-
ral other gentlemen, The talks failed.

What stands in the way when we
come to China? What is the present
pesition?  We are talking about the
Colombo proposals. Let as assess the
present position, When Colombo pro-
posals were before us, we accepted
them unreservedly, China had two
reservations; one was in the wesiarn
sector, There China gaid: “Nothing
“doing. no parity regarding civilian
posts.” In the eastern sector China
insisted that we should not go and
occupy that territory, But let us
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remember that the Prime Minister 1'-11‘;1r
said that in some places China had
even withdrawn beyond the #th Sep-
tember lLine. In the western seclor
China is not advocating equal number
of posts, but parity of zero, thaz is, no
posts, that is, all the area should be
demilitarised. In the eastern :ector,
if 1 understand correctly, China is
prepared to allow us to go there with
our troops, excluding Longju and
Thag La. This is the present position.

What is the difference? Now, when
the reservations have progressively

been withdrawn, no contact js estab-
lished at diplomatie level.

There are people sitting in the Op-
position ang thev shout. [ am really
surprised that a few members in the
Opposition shout without looking at
the reality of the =roblem, They
thout. ‘Oh we have given you the
mandate, You must recover every
inch of the territory”. But do they
realise that when we accepted the
Colombo proposals. we did accep® in
effect that there was a certain port.on
of the boundary which was in dispute?
There are lawyers like Shri MNath JPal
and others sitting on the other side,
They know it. So, the dispute has
been admitted, The question is how
to solve it, Once we admit a dispute
and the procedural matters are more
or less straightened and all the 1eser-
vations in effect have been withdrawn,
should we keep the oresent posture
and continue the deadlock? There is
every danger that the de facto posi-
tion might become de jure {omorrow.
That danger cannot be by-passed.
There is also a greater danger,

What are the alternatives before
us? Let us analyse them, We do not
believe in what Kautilya said more
than two thousand years ago, While
defining the enemy he said: “A State
on your border is your first enemy".
In the modern world, India of all the
nations, does not subscribe to this
doctrine. We believe that in the
modern civilised community, every
nation will have to co-exist with
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_other nations 18 gond neighbours.
That is our aim, that is the objective
of our policy, Therefore, with this
objective in view, we have to judge
whether this policy regarding China
has paid dividends, Have we increas-
ed our prestige in the Afro-Asian
world? People will say: “What of
that? If we have got a little more
soft corner in America, our problems
are solved”. Some hon'ble Members
opposite gaid; “Oh, you are follow-

ing non-alignment. It is a vacuum.
And what is your protection? Your
protection is the tattered and torn

umbrella of Panchsheel.”,

Do they understand the implication
of non-alignment in the case of these
newly free countries? We must re-
member that their. nationalism, their
non-alignment, their secularism, their
socialism and their democracy have
all emerged from the past struggle
which they had waged with the foreig-
ners, Their struggles ‘may be diffe-
rent in their character because every
colonial country did not rule the
country under its control in a similar

fashion. Therefore, the character of
the struggle wag different. But the
general approach is the same, We

should realise this general approach of
anti-colonial past and anti-imperialist

past from which all these policies
emanated. If we do anything which
is contradictory and which creates

wrong impressions in the minds of
people of Africa. people of Asia, the
new emerging Asia, or the Arab world,
1 think we will get isolated and this
isolation is of our own creation.

T am not worried about what the
West says because in this wide world,
the western world today, according to
me, ic on the defensive. People may
not admit it, Some people might feel
that way. When western statesmen
like Mr. McNamara or Mr, Rusk say
that India is one of the front-liners
firhting to check or turn the tide of
communism, I am surprised they do
nnt feel that our dignity is hurt. Are
we to be lumped together among the
front-linerq like South Vietnam  the
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hilippines  and Formosa? Is it in
any way an honour to us? Have
we come closer becausc Ame-
rican statesmen declured all these
things, with whatever motive, per-
haps with the best of motives?

They have given us help in the emer-
gency. I recognise that, It i good
and we are grateful to them for that.
But with all this, are we, as one of the
biggest countries in the East aspiring
to be a big nation and recoghised by
all these new countries at one time
as their leader or spokesman in the
internationai community, going to suc-
cumb to this pressure? This is the
problem. And for what should we -
succumb? Therefore, the prestige will
cost us so dearly,

We talk of propaganda, What is
propaganda? Propaganda means sel-
ling. Have you got any policy to sell

to the African world, to the Arab
world and the Asian world? You
have become anaemic, inactive; you

do not have any dynamism left in
you. You cannot guide them or show
them the way, just to sit and mano-
euvre, so that out of the world mano-
euvres that you depend upon some-
thing will ultimately emerge.

Therefore, I would humbly plead
one thing with the Prime Minister.
During thig period, we were perhaps
militarily weak. Certainly we are
building our defence. We must have
defence-preparedness. We must
keep our powder dry. But, is there
a question of war with China or sur-

render? To pose that question s
wrong and illogical. If we do not
act, perhaps events are likely to

overtake us. Therefore, I would like
to caution the Government that now
is the time to take initiative so far as
the India+China border issue is con-
cerned. T know that you are taking
initiative, but not openly. The other
day the Minister without Portfolin
said something in the Rajya Sabha
that we were not going to be rie!”
immediately a how] was raiced hy ==
Opposition and the next day some
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sort of shilly-shally statement was
made which was contradictory of
what Shri Lal Bahadur Shastri had
gaid. 1 do not admit this position.
Government will have to be firm and
firm now. I am not a man who has
been fond of personality cult. But
let me admit, and every thinking
person in this country will admit, that
our defence wag more safe and secure
because of the conduct of internatio-
nal relations and the moral authority
of the Prime Minister came to our
help, sustained democracy, sustained
leadership in the international field
and we were looked upon as leaders
in our own right so far as the guiding
force in the:e new emerging nations
was concerned. Today fortunatcly he
is still with us. He can take courage
without loss of prestige and he can
negotiate and take any diplomatic
action in such manner as he thinks fit.

I have my own expericnee und
n:any Members of Parliament have
@wls0 pot similur  experieace, as Shri
K. P. S. Mcnon pointed out that
becausy of the bureaucratic handling
our in‘crnational relations occusional-
ly have become bedevilled. For
instance. take the case of our nearest
neighbour Ceylon, The other day a
representative came here and I had a
long talk with him. He said: “Our
trade relations were good and most
favourable. But today, because of the
bad handling, there is no non-official
contact, no give-and-take of any type
on a popular level” The resuli :s
that Ceylon is drifting to China and
so also the Philippines and the Middle
Enst for their dailv mnecessities at a
higher cost. Is it our policy to anta-
gonise our neighbours? Some people
shout at certain things happening in
Burma. The Burmese case is differ-
ent. Why should we be hostile to
Burma when the Burmese Govern-
ment are taking certain action, acvord-
ing to their understanding, to imple-
ment socialism? We should not get
enraged about it. If there is injustice
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we can represent. These things are

very important and we should bear
them in mind.

One question remains: are we
thinking in terms of negotiations
from a position of strength? But
there is another aspect. 1 would
humbly like to refer at this point to
American experience. Americanp his=
tory is most tragic regarding this
matter. One Australian professor hag
reviewed the course of the American
policy of negotiation from a pesition
of strength. I will just read one
sentence only as my time is up. This
is what Prof, Coral Bell has said:

“There are two possible reasons
for not negotiating: becauss one
is weak and cannot afford to, or
because one is strong  and does
nod need to. Unfortunately, the
pevchological balance of poliey
makers appears to be so  deli-
cate” —

thig must be underlined—

“that it swings between these
two extremes without cver rest-
ing at the poin* between them.
This is perhaps inevitable so long
as the attention of each is con-
centrated on  strength  vis-a-vis
the other™.

I hope the Prime Minister, so long
as he is directing external relalions
is not making prestige or a position
of strength come in the way. 1 hope
all these things will be taken into
consideration, Our  representative
who has gone to the Solidarity Con-
ference will build up contacts. In the
comity of Asian and African nations,
whatever we had, we have lost. Our
image has been tarnished. The per-
sonality of Nehru counted outside
this country to such an extent that
it was a prestige symbol for India.
But China has succeeded in doing
some damage to that. We can restore
it within no time provided we take
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bold steps on this issuc¢ without stand-
ing on prestige.

Reference has been made to Kash-
mir. [ welcome the release of
Sheikh Abdullah. In 1858, when he
was rearrested, I had tabled an
-adjournment motion here, Then I
had said that no problems were solv-
ed by putting leaders in jail. What
is the situation today? The Govern-
ment has acted very wisely taking
even some risk, if there is that risk,
with boldness. That is commend-
able. What is happening and what is
going to happen? Let us understand
it. After the Hazratbal incident, a
new sanction came forward and the
‘Minister without Portfolio, recognis-
ing this new sanction, has come up
and with the goodwill of Sheikh
Abdullah brought a new Government
in Kashmir, A new process has been
set in motion where due recognition
has been given to the wishes of the
people. People say that Sheikh
Abdullah is contemplating to build a
Sheikhdom in  Kashmir Valley, T
know the Sheikh from a distance, not
very closely. But to accuse him of
thinking in terms of building up a
sma'l principality is doing him injus-
tice. He can play a big role in Kash-
mir, Kashmir is a symbol of secular-
ism in this country. If he wants
some freedom within the broad frame-
work of our Constitution, we e¢an
carve out whatever he wants. But at
this juncture 1 would make this
appeal: let nobody show any dis-
trust. He has said one thing which is
vervy important. He is prepared to
take counsel with Panditji. He has
said that during Panditji's lifetime all
these problems, Kashmir, Pakistan
and other problems, must be solved,
Because of his moral authority, ne
alone can put his weight and solve
thoze problems.

8o far as Pakistan is concerned,
there alco the question is how we
Jook at the problem. Are we golng
to look at the problem because of this
exodus, only in a communal way?
Fxcuse me for saying this. Though
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we are pledged to secularism, unfor-
tunately, if we scratch our skin, there
is a certain religious fanaticism some-
where hidden behind revealed Of
course, on that side there are many
fanatics.

That is

Shri Bade

wrong,

(Khargone):

Shri Khadilkar: With our secular-
ism, should we succumb to Pakistan’s
manoceuvre? What is that manoeuvre?
Why this exodus? Pakistan is more
interested, so far as East Pakistan is
concerned, to drive out the minorities
because the minorities there previde
a leaven of a fermenting force for
the democratic forces coming up
there. Once the Christian and Hindu
minorities are driven out of East
Pakistan, there is no opposition left
and they can have a military, mono-
lithic dictatorship there as well. I look
with hope to East Pakistan. T do rot
think that all East Pakistan Muslims
are motivated with the spirit of re-
vense and repression and al! sorts of
violence on the minorities. That will
be tarnishing their name.

Regarding Pakistan, I would like
to say one more word. Last year, the
Jate Prof. Strachey had visited Pakis.
tan, After returning, he said:

“Pyen if you come to SOmME,
settlement which is acceptable to
Pakistan  regarding Kashmir,
Pakistan will never change its
attitude towards India”.

A visiting professor in Dn.cca Unf-
versity repeated the same thing 'Bﬂ.r.:
four years of study and close conta;l
with them. But he has‘n'!so certab
other things to say, which would ;
of benefit in order to make a ft:xe:e
approach to Pakistan at this junc S .
He has said that p?ycho}ng'[ca v,
Pakistan is a problem—lt has ‘becarrt\e
a problem to Pakistan. a problem to
India and a problem to the westerir;
world as a whole. He has put

correctly.
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Then there is the question of pro-
paganda abroad. I have referred to it.
But I would say one thing more at
the end. I have said that non-official
contacts should be built up. We must
have a dynumic policy in this matter.

So far as the approach to China is
concerned, | want to say this. In the
context of their conflict with the
Soviet Unicn, China ig likely to be in
a more reatonable frame of mind at
this juncture. I want to say very
plainly that our relations with the
Soviet Union are most friendly. They
will be more friendly. In the ideolo-
gical conflict, our sympathy will be
with them. But if at this juncture, we
seize this opportunity, there is 3 pos-
sibility of bringing about a set-
tlement and putting an end to this
deadlock, a deadlock which has cost
us economically, We are building up
a defence shield. Our defences are
not built up in a day. Without a pro-
per economic base, a solid base, we
cannot build up our own independent
defence in this country.

Last but not least, lately there have
been many voices raised in this coun-
try. Since Panditji's ill-health, all
sorts of petty political talkg are going
on. I would like to tell this House
without fear of contradiction that
many of us who may be anywhere,
here or there, will be thrown intg the
dustbin of history as rubbish, but the
Prime Minister's 15 years' service
would remain as a guide even to
future genrrations.

Shri Bakar Ali Mirza (Warrangal):
Mr, Deputy -Speaker, just now Shri H.
N. Mukerjee and Shri Khadilkar put
forward their viewpoints. They want
some basic change in our foreign

fdolicy. Thiy should not go unchalleng-
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What is our foreign policy? Let us
look at the world picture. After the
last war, America tried to contain
Russian and Chinese communism, She
tried to build a cordon sanitaire, a sort
of iron ring, consisting of alliances
and bases. Similarly, Russia has ano-
ther protective ring. This Maginot
Line approach was bound to fail be-
cause it does not provide for the chan-
ges taking place in the allies them-
selves and also in armaments. This
rigid alignment was cracking, and is
cracking today,

Side by side, how is it that the non-
aligned nationg are more stable, their
policieg more dependable? What is
the reason for this? The non-aligned
nationg aré weak, the non-aligned na-
tions have no strength of arms, and
yet Yugoslavia was able to defy
Russia and other non-aligned nations
like Egypt were able to defy the big
powers like England and France. 1
ask yvou where they get the strength,
it they are weak both economically
and militarily? The only strength they
had and thev still have is the moral
streneth.  Otherwise it is very diffi-
cult to explain these facts. In this
world when we are so much awed by
the hydrogen bombs, supersonics and
intercontinental ballistic missiles, we
are apt to forget that the irresistible
tidal forces of history are moral for-
ces. This fact we have to recognise
and we have to make a choice whe-
ther we would like to have the phy-
sical sirength of Herculeg or the spi-
ritual strength of a  Gandhi. The
aligned nationg chose the former, The
non-aligned pationg are trying to
seck faith in the latter. Therefore,
it we make g change in our basic fo-
reign policy, we have to recognise
what that foreign policy is; what the
basis of its strength is. If, in the
physical world, a mistake is made, it
can be rcctified, but in the moral
world, one small tiny wrong turning
might chrange the whole life. So,
for the undeveloped nations of the
w=rld, this is the shect-anchor. Once
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you lose the grip on this, you will be
neither physically strong like the
developed nations nor morally strong
as the non-aligned nations. There~
fore, anybody who suggests a basic
change ig not doing service to the
country.

There is talk about China. They
say: What harm, you take a round
pattern, they have agreed to most of
the things, it ig just a little matter,
why should you stress upon the
Colombo proposals, go and negotiate,
settle the things and then we will
deal with Pakistan. If that is the
case, they forget past history. When
we had reverses in NEFA, we did not
take it as an ordinary military defeat
ag every nation does every battle, but
the wisest and the biggest in the
nations have said it was a humilia-
tion. That has often been repeated in
this House and that has gone jnto our
bloodstream and no policy can suc-
ceed if it ignores that fact of life.
Further, everywhere in the world,
Ching has been coming forward and
saying that she is invincible and that
it is irresistible, that India was at her
feet, that she could walk in and walk
out, that if she gets any proposals, it
is for her to accept or not and if she
has to talk, she will talk on her own
terms.

After all what are the Colombo Pro-
posals? Quite a large portion of our
land still remains oatside our jurisdic=-
tion, It was an article of faith with
us to make China and the world ac-
cept that there was some basis, some
moral basis, for those terms. If you
take that away, if you think that that
moral basis is wrong, China wins at
the very first round. The moment you
go to negotiate on those terms, China
wins,

Then, I gsk my hon. friends; i¢ you
negotiate withr China, what are you go-
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ing to gain?—a few square miles. It
is far better tu ignore it and carry on.
The Swatantra Party people say that
non-alignment has failed because we
have not got an army, we do not take
help which can be provided. These
people say: let us change and talk.
What are we going to gain? Non-
alignment has not failed but non-align-
ment has not been tried enough. We
had air exercises with Great Britain
and America, let us lrave 3 change and
have joint air exercises with the Soviet
Union if we want to try the effective-
ness of non-alignment and see the
forces that it generates. Why do you
feel shy of it? Our stand is a moral
stand and we are non-aligned the mo-
ment you change that, you are really
harming the country. So, I am entire-
ly against the approach of Shri Khadil-
kar and of Shri Hiren Mukerjee.

We do not want war, I know that we
should not buy arms, but buy peace,
buy time. That is the need of the
hour, the need of the whole of Asia
and Africa, But, still, in this particu-
lar hour when our basie stand is touch-
ed, I think it will be a fundamental
mistake to go out of the way to try
to negotiate with China,

Then I will say something about
Kashmir. The stand Shri Chagla and
before that Shri Krishna Menon so
ably took in the Security Council has
madce our position quite clear to the
whole world. I wish to say here that
this House should confirm that they
stand by that policy enunciated by
these two great statesmen. The
Soviet Union has been unambiguously
and quite clearly supporting us and we
appreciate very greatly the stand that

the Soviel Union has taken. But the
stand taken by America and Great
Britain is open to question. Let uys

sce what America herself did in a
simiiar situation.
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Hundred years ago, the non-free or
slave-owning States of the United
Stateg of America wanted to secede.
Then, the Missouri Compromise was
agreed to by whick all those States
above 30° 36" latitude were to remain
free and all those below that were to
be slave-owning States. But, America
was expanding, new States were com-
ing in. So this could not fit in, This
Compromise was dropped and Mr.
Douglas enunciated the Theory of
Popular Democracy that every State
ghould decide for itself, that means _hy
a popular voie, that means by plebis-
cite. What happened? In the State of
Kansas, both the frce States and the
slave-owning states started sending
their men so as to influence the Electo-
ral Colleges w their favour. Anger
and passions werc aroused, riots took
place, men were killed and houses
were burnt, This is known in history
as “Bleeding Kansas.” By the time
Abraham Lincoln was inaugurated as
President, a number of States had sec-
eded and a Confederacy was formed
and they claimed that they had the
constitutional right to do so and no
court had questioned that. Apart from
that, the Supreme Court had decreed
in the Dred Scott case that the func-
tion of the State was to protect pro-
perty and the property was Mr, Dred
Scott, the negro. It was further dec-
reed that he had no right to sue in
the Federal Court for liberty. There
was alsp a movement to ban the Re-
publican Party because it was against
the Constitution, against the judgment
of the Supreme Court.

In such a situation, what did that
great man Abraham Lincoln, whose
words have got the ring of thc words
of Bible, do? What did he do? He
went to war so as to protect the Union,
to stop the expansion of slavery. I
ask this House: could we in a similar

situation do anything “ess? That is
the question before the House.
As for the British stand, ‘the
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British had been experts in divid-
ing people. Now, take the case of

Cyprus, that unfortunate country,
which, due to British diplomacy, will
soon be partitioned like India. Of
course the British are against it but
they always take a stand that they are
against a thing when they realiy want
it. British had all the time been guid-
ing Pakistan from the date on which
Muslim League came into being. Even
today I believe that this negntiation
and this flirtation with China in spite
of the understanding between Pakistan
and the United States, are all mot.vat-
ed and directed by Great Britain. She
said 10 Pakistan: you go om; try to
bring pressure on India. Te United
Stales, they said: do not take it
seriously: it is only a pressure move.
This is the position of Great Britain.
1 agree with Mr. Hiren Mukerjee that
there ig reason to re-examine our
relationship with Great Britain. What
advantag, are we gelting? The new
Western Europe that is coming up is
going to be bigger force, both econo-
rm.cally and politically and we should
examins our dealings with greater
care. Why should we always hang on
to Great Britain as if it is the source
of all energy, all inteilect a ' the
source of science. I personally think
that this thing should be re-examined.

I would like to add that Pakistan
has got vested interest in creating
communa] riots. Because, if there are
communal riots, they can go to the
Security Council ang they can say that
there is danger of peace breaking
down; let us reopen the Kashmir
question. If the verdict goes in her
favour it requires still more riots to
continue so as to influence the plebi-
scite in Kashmir. I say here and
now that it is impossible to have 2
falr plebiscite, even if it is granted in
Kashmir unless there is communal
peace and harmony both in India and
Pakistan for at least ten years. You
create riots and people begin to fael
insecure; rightly or wrongly rumours
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begin to circulate, stories of atrocities
flow in. In such a condition do you
mean to say that any plebiscite or
any voting will be anything but com-
munal voting? If so, why not take
census record: and seitle the matter?
I you want to have really plebiscite
or any kind of getting the views of
the people, there must be communal
peace and harmony both in India and
Pakistan for at least ten years.

The future of Kashmir is linked
with the future of India. There is
suspicion in some people’s minds at
least that Muslims cannot be relied
upon; that is only in some minds. If
for any reason it happens that Kashmir
is given to Pakistan, that suspicion
which is now only in some minds will
grow to be a conviction in many minds,
And when such a situation happens no
natinn in the world can live with
peace, If such an impression or con-
viclion was to prevail that 50 million
of 2 country's citizens are of doubtful
political integrity, what will be the
result? The results will be riots, kill-
ings and fifty million people moving
this way and that way—the wvery
weight of numbers will crush both
India and Pakistan: because India will
not have the capacity to hold them
back ang Pakistan has not the capa-
cily to receive them. Seo, Sir, if you
want real peace in the sub-continenti,
if you want peace in Kashmir, we
should not change our policy by an
iota. We should insist that Kashmir
is ours and will continue to be ours
and there will be no plebiscite. We
should also insist that we will have no
dealing or negotiations with China un-
less the Colombo proposals are ac-
cepted by them. ILet them take 20
years or 50 years for that. The moral
personality of this country and the
moral stand that this country has
taken is really the big pieture ang it
is the picture of India. You talk of
publicity. The moment you take a
stand that tarnishes the face here, no
amount of publicity, no amount of
money that you spend will have any
effect. T am one of those who believe
in the moral gnvernment of the world;
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I believe in the strength of the moral
force. Therefore, if you have a split
mind, you will begin to have split
souls and if you have got split souls,
there is no salvation. So, I assert
again that there should be no change
in our foreign policy.

Shri Nath Pai (Rajapur): Sir, I
beg to speak on my cut motion No. 77
which reads that the demand under
the head ‘External Affairs’ be reduced
to Re. 1-—failure of foreign policy. It
is for the first time that we are mov-
ing a motion like this and it was after
sufficient thought that we reached this
conclusion that we must make amply
clear our total disapproval of the
foreign policy of the Government.

Before I come to an analysis of that
policy or what remains of it, I shou'd
like to draw the attenticn of the House
to the report which that Ministry has
produced. Last year I had some com-
ments to offer on this report and I
must say that there has been some
siight improvement. But their tena-
city in producing inanities is so great
that one sometimes wonders how had
they had that same tenacity in pursu-
ing India's legitimate interests how
great this country would be.

I will be showing some specimen of
the kind of report which the Externai
Affairs Ministry which is supposed to
be recruiting the cream of the Indian
Civil Service, produces for the sove-
reign body of this country, the Parlia-
ment of India. Here is a specimen on
page 10 :

“....two new petrol pumps were
started (in NEFA)”
‘We are concerned about what happens
there and how the problems there are
to be solved. What they have to tell

ug is that two petro] pumps were
opened in NEFA!

Next to NEFA is Nepal, our great
neighbour. What have they go to
say:

“Dr. Pushkar Nath, Director
Central Potato Research Institute,
visited Nepal to help Nepal in for-
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mulating plans for the develop-
ment of potato industry.”

What delicate secrets the House 18
taken into confidence! But that is not
all. Chapter after chapter, page after
page, you are told such profoundly
important things for your perusal and
for your reflection! To see whether
they specialise in indulging in inani-
ties, let us turn to page 19. They say:

“As a gesture of goodwill, the
Government of India sent in July
1963, a gift worth Rs. 10,000..... e

Is it really necessary to talk of ges-
ture of goodwill? Does any country
send threse things as a gesture of ill-
will? But they .will never miss an
opportunity of using platitudes, if they
could. But there are some far more
interesting things than this. 10,000
DM were given by the German Presi-
dent. Good enough. Normally, what
should be the reaction? The Govern-
ment of India accept 4t thankfully.
But the wise moen, the brilliant smart
Aleks of the External Affairs Minis-
try must tell this to Parliament: “this
sympathetic gesture was suitablv ac-
knowledged by the President of India”.
See the pomposity, the verbosity. Not
a single opnortunity is missed when
they can use something pompous and
bombastic!

Here is annther example of this kind
of indulgence and play with words.
We nre to'd how we were faring in
Kabul. We sent a team headed by
whom? Bv the Minister of Education,
Bihar, and who went with him? “The
Indian eontinrent to Kabul which was
headed bv Shri Satva Narayan Sinha,
Eduecation Minister of Bihar, included
musicians, artistes and a hockey team.”
ANl lumped  together!  (Langhter).
This is not only something to be
laughed at. How far they ean  go!
Muet this House be told such profound
thinms?

Then “tha Covernment  of Mysore
accempianied by his staff, visited Brazi!
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for five days”. By whom are you ac-
companied if not by your staff? If
the Maharaja of Mysore was accom-
panied by somebody else, this House
is not interested in knowing those
secrets. But they will use again such
an opportunity to tel] us of such ina-
nities. But something serious can
happen with regard to our cala-
tions with other countries. This
flippancy can go too far. Here
is an example of it. “Permis-
sion has been pgranted to the
Republic of Ireland during the period
under review for the opening of an
Irish Embassy in New Delhi” Per-
mission has been granted! Mr. De
Valera will be really shocked to read
that permission has been granted to
the Republic of Ireland to open an
embassy in this country. No wonder
that Government which thinks always
in terms of permits and licences gives
permission (Interruption) and when a
country, which for generations inspir-
ed Indian freedom fighters, sends here
for the first time her truly accredited
envoy, we condescend to tell Mr. De
Valera that *“permission has"” been
granted.

Mr. Deputy-Speaker, T would like to
know what exactly is meant by this.
1 do not want to waste my time and
the House's time on this precious
document. “Some delegations” from
India also attended the Fourth Con-
gress “for cultivating human spirit”.
What exactly is this country doing and
where is it going? I never under-
stand this king of thing. This is the
report of the Ministry of External
Affaire to Parliament.

Then there is a special love for this
hockey team. There are seven men-
tions of this hockey team and its
prowess, “The visit of the Indian
hockey team to Belgium received a
good deal of publicitv.” Is this the
report of the Ministry of External
Affairs or of the National Sports
Council of India? How many times
must we be told about these super-
ficialities? I shall leave this report at
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this stage by telling hon. Members of
this House that if you are going on a
long journey and if you do mot want
to spend monoy on  Perry Mason's
novels, carry a enpv of the 1eport
produced by the Ministry of External
Affairs and you will have a delight-
ful time.

Ag T said, there is something pom-
pous about this Ministry, but there is
also something about the greeq of this
Ministry, to which I wouid like the
attention of this House to be drawn.
53 per cent. of the budget of this Min-
istry is taken up by activities with
which foreign affairs has nothing what-
ever to do. What are these affairs
with which this Ministry is concern-
ed? NEFA, Nagaland, Goa, Pondi-
cherry, and then, as if this empire is
not enough, they have the army of
their own. Few Members of this
House realise that the Assam Riflcs
do not form part of the Indian defence
forces. They are directly controlled
by the Ministry of External Affairs.
Thev want to have their writ run in
everv part of the country and they
want to maintain an army of their
own. The Prime Minister is burdered,
and we are not going to do any ser-
vice to the Prime Minister or to this
country by sycophantic homages. But
we are going to do our duty unto him
and to this country by having the
courage to speak the truth even if it
‘may hurt. At a time when he is bur-
dened must his activities be extended
in this way?

Is it fair to this country that three
-years after the liberation of Goa, Goa
continues to be the concern of the
Ministry of External Affairs? First,
they delayed and then bungled on the
liberation of Goa, and now, they are
playing mischief with the final inte-
gration of that territory.

Shri
“hear.

Shinkre (Marmagoa): Hear,

Shri Nath Pai: Here is the authentic
voice of the chosen representative of
Goa. It may be a lonely voice in this
House, but he represents the 600,060
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people of Goa. And how ure we be-
having regarding Goa? Shri H. N.
Mukerjee pointed ovt the background
of the Judicial Comumissioner in
Pondicherry. Precizely the same
mischief is done by the External
Affairg Ministry with regard to Goa.
A Bil] was introduced in this House
for Goa after liberation of Goa. It
provided for the High Court of Bombay
as the High Court of Goa. Now,
suddenly, first, a Bill is introduced
and then hastily, an ordinance is pro-
mulgated by the President, in spite of
the provision in the Act which has
been passed by Parliament, making the
High Court of Bombay the High Court
for Goa, creating the office of the
Judicial Commiseioner. Long-term
politicg ig involved in this. I want to
warn the Government that this is a
very dangerous game the wise men in
the Ministry of External Affairs are
engag«d in, creating an artificial dic-
hotomy in the people of Goa; under
the prelext of attending, caring for,
taking into consideration, tae wishes of
the minorities, they are likely to
commit the folly of perpetuating dif-
ferences which do not exist and which
they are themselves artificially foster-
ing. I hope soon the authentic wvoice
of Goa, of Shri Alvares and Shri
Shinkre, wil be heard in this House,

I will tell you to what extent this
goes. Legitimately, the function of
publicity, of liaison, is that of the
Ministry of Information. But what
happens in practice? There is a
film produced about Goa. I will
tell you to what extent these matters
can go. Most of the Members of
this House have seen this fillm, and
I think all of them realise what
has been happening. From what I
heard from Shri Mukerjee and all
others, the producer has been tola by
the wise men of the Ministry of Exicr-
nal Affairs, "why do you have this
reference to the Ranas of Goa?” That
brings the cat out of the bag. The
reference is there simply because the
Ranas have fought. and not these gen-
tlemen who do not like the mame
‘Ranas’. One's blood begins to beil
when this kind of petty prejudices are
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incorporated within the polity. The
Ranas fought not once but three times
for the liberation of Goa. When the
historiun tries to picture it, they are
shocked at this and their sensitivity
is hurt, because there is a reference
to Alphonsd Albuguerque and Vasco
da Gama as pirates. Is it wrong?
Were they not pirates when the ship
was casting enchkor at Calicut? Was
he not looking through the porthole
of the ship. He had ordered the ship
of Muslims to be sunk and was
enjoving the  sadistic deiight of
seeing 400 Indian Mnuslims, men,
women and children, drowing in
the szea of Kerala. That is Vasco
da Gama's and Albuquerque's career,
but  because he is  referred 1o
as pirate, the Ministry of External
Affairs, which is presiding pontifically
and gives poaltifical judgmentis on
everything, wants the fiim {o be
scrapped. They are supposed to be
highly educated men, but I would ask
them to read the book entitled The
Intellectual Tradition of the West b
Brownski, in which there is a chapter
on Walter Raleigh, and that beautiful
chapter ends like this: *“This noble
statesman, fighter, writer, gallant man,
and pira‘e, died in the year” «t..
Because that was the conception of
the age, the age of pgreatness and
gallantry. The word pirate is used in
that coniext. but they will penalise
the poor producer of the film because
he has not produced a film according
to their conception.

1 shall now proceed to the next
point, leaving the Goa affair here. I
hope Shri Shastri will apply all his
sagacity and wider considerations
in tackling this delicate question of
Goa. We do not want to see Goa, we
do not want to see parts of India he-
ing ruled by the Ministry of Exiernal
Affairs. It offends our patriotism. It
must come within the purview of the
Ministry of Home Affairs. We could
undersiand that for some reasons they
wanteq it to be under the Prime Min-
ister. But that is a different thing,
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they are not under the Prime Minisler;
they ure under the Minisiry of Exter-
nal Affairs. That gives a feeling to
many people that these pcople’s assi-
milation with India is not final, and
that creates a doubt whether these
territories are finally integrated or
not. We must remove thiz mischief,
this impression, by secing tuat these
wrritories @ v not kept under the
whinhand of the Ministry of External
Affairs. We have had enough of this.

1 have said that there is some
degrer of pomposity, about this Minis-

trv which is a little unpleasant and
unpiiatuble 1o good taste. Every
Ministry in this couniry is very im-

portant and we 1cfer to the highest
nxeculive officer of every Ministry as
Seeretary. But this is the only Minis-
try where he i3 not called Sceretary.
He must be referied to as Secretary
General. This must be lovked into.

14.00 hrs.

Huving said this, let me point out
somi of the bunglings committed by
this Ministry in spite of its wvast
powers and resources, We remember
the feelings of profound shock
and sadness with which this coun-

try and the whole world heard
the news of President Kennedy's
death who was an ardent cham-
pion of peace, a valiant fighter

for peace and a dependable friend of
India, as the Prime Minister himself
described him, He died in the most
tragic circumstances and with him
passed something that was very rare
in the political life of any country,
something which the Prime Minister
of India once symbolised when he was
a young fighter for the freedom of the
country. Such was the poignant tra-
gedy felt by the whole world; a
shudder of horror passed through the
world. But how did we react? The
sworn enemies of Washington, the
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rulers of Russia, realised what had
happencd, forgot their enmity and
sent their second greatest man to
attend the funeral. Here we were
pettyfogging with the excuse that no
plane was available. It reflects a
certain mental atltitude.

I refrained from raising this subject

but 1 told thc Speaker that at a
suitable time 1 want to raise it.
Then I did not want to raise it, be-

cause it would have appeared vulgar
to try iu chastise this Government,
since the tragedy was so poignant.
But it remained rankling in  every
Indian heart, thc way we had acted.
A fear had crept into the mind  of
the Government—what would the
world think if we zend somebody w0 go
to the funeral of President Kennedy?
What will they think? But the Rus-

sians did not bother about it. They
knew their path of duty and they
sent their second greatest man.  But

here the palpably unconvincing  ex-
cuse that no suitable transport was
available was trotted out before
Parliament and before the country.
Sir, we have innumerable planes, We
have Meghdoots and Pushkars. What
is this kind of excuse? I am pot
saving that the Prime Minister or the
President should have gone. I do not
say this man or that man should have
gone, but somebody representing this
country ought to have gone, It is not
this failure by itself but what it
reflects that makes one anxious about
‘he future. That was one aspect of
the bungling.

I will give another example. Prof.
Mukerjee referred to the way we
received a friend coming to our coun-
try. President Aref's reception was
extraordinary. He comes in the plane
of President Ayub Khan to this coun-
try. He is to be the State Guest of
this country. But something unparal-
lelled, something unique, something
which only the brilliant men of the
External Affairs Ministry of India are
capable of performing, happened.
Nowhere else you will find a parallel
for this kind of gross ineptitude. Mr.
Deputy-Speaker, I do not want to la-
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buu- this point, as it has been refer-
red to. But there are sume other
alarming failures and examples of
bungling on the part of this Ministry.

There is this question of our ambas-
sador attending this dinner, Now peo-
ple think, why do we mention such
sma'l things? But there is a bigger
story about this. The Prime Minis-
ter told the House, when the matter
wus muentioned on the floor of the
House, that the ambassador misunde.-
stood the instructions, and therefore,
he attended it. I want to know from
the Minister or whosoever is going to
reply whether it is not a fact that to
this embassy, like to all the embassies
in Western Asia and Africa, instrue-
tions were jssued four times beginning
in December, 1962, laying down what
they siould do whenever the Chinese
will invite Indian ambassadors and
Indian diplomatic personnel. It was
cleariy. amply, rcpeatedly stated that
they must not atlend or give hospita-
lity to the Chinese diplomatic per-
sonnel, Of course, I know Shri Khadil-
kar will disazree with this, but since
as yelt he does not preside over the
Ministry of External Affairs, the man-
date of the Ministry of External
Affairs has got to be carried out; the
mandate was very clear and that was
that the Ambassador will not attend.
(Interruptions).

There were three times very clear
instructions, Then we are told—I may
be wrong and I am open to correction
—that the ambassador, in spite of the
third clear instruction that any
hispitality given by the Chinese

shall not be accepted, but we may
attend hospitality given to the
Chinese by the host countries,
asked the Ministry of External
Affairs whether he could not
attend the return banguet given by
the Chinese Prime Minister. Instruc-

tions are sent that “you must not"
and still he atends. Then we are
told that he misunderstood the instruc-
tions. If he misunderstands this kind
of clear instruction, can we trust these
men to interpret the policies of India?
Can these men be depended upon, re-
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lied upon, trusted upon, to interpret
far more subtler things like the pro-
jection of the policies of this country?
The tragedy of this country is that
- our diplomacy never properly pro-
jected our policies and our policies
never properly reflected the true

intercsts of this country, I want
to know from the Prime Minister
whether he has  succeeded in in-

siilling something nobler, something
higher and a better ambition in the
hearts of these numerous legions of
our envoys in the capitals of the world
than the ambition to return home
with a Mercedes-Benz car, General
Electric refrigerator and a Grunding
tape-recorder?  We need to put in
their hearts something nobler and
better than this. If the ambassador
had misunderstood, [ do not know
what stens had been taken and what
guarantee is there for the future?
How could he have misunderstood it?

The same kind of thing, the same
kind of misunderstanding, happened
when the question of Chinese suzer-
ainty and sovereignty over Tibet came
up. Then also we were told that we
signed away free Tibet's independence
and sovereignty because the ambassa-
dor misunderstood the instruction. At
a very critical juncture, these brilliant
men have developed the genius of mis-
understanding the instructions. That
is a very rare performance.

There is another example of bung-
ling. How do we behave with people
who are friendly to us? Of the many
people who were trying to show sym-
pathy with India consistently, there
was the UAR. Very stoutly and siea-
dily they had supported the cause of
this country. They had wanted to
condemn China. Truly, non-aligned
Egypt wanted to condemn China after
the invasion of India. If they refrain-
ed, it was on the advice of the Gov-
ernment of India. Here is our valiant
friend Egypt and her gallant ambassa-
dor. After a very distinguished ser-
vice in this country, he bids adieu, but
what is the spectacle at the airport?
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The ¢nly Indian to see him off was the
Chief of Protocol. No other man
thought it worthwhile to go and see
him off. They are too busy, too tall,
too occupied with other big thinga.
They will never bother to go out of
their way. Then we will be told that
we are doing this and that and we
want Arab friendship.

I can give another example of a
shocking, incredible type of bungling.
There was the free Government of
Algeria, The Government was re-
cognised by as many as 34 free coun-
tries in th: world. We know what it
is to be recogn'sed. An Indian had set
up a free Government abroad and 8
Asian Governments had recognised it,
and the Government of Netaji Subhas
Chandra Bose had become a source
of inspiration to all India. We realise
the agony of the Algerians. 34 coun-
tries in the world recognised their

Covernment. They look to us for
recognition. But we do not have
the courage to do that, becaise

we are afraid of offending France,
offending the all-mighty Sphinx-like
De Gaulla. Therefore, we did not
do it. And what happened? Some-
thing worse is still happening. There
comes the ambassador of Algeria to
this country. The first ambassador of
the Provisional Government of free
Algeria was forced by the Foreign Mi-
nistry of India to our shame to come
in not on the passport which his free
country had given him, but on the
passport of Morocco. Can there be
anything more humiliating for any
country? Still, we want to go on as-
suming that the Arabs are going to
stand by us.

We will not recognise Israel for
fear of offending the Arabs. We will
not do justice by the Arabs for
fear of offending the French. What
is the reward we get? It is not at all
surprising that everywhere Mr. Chou
En-laji went he got a red carpet. I
know there is Professor D. C. Sharma,
Seth Govind Das and others who tell
us that China has been isolated. “China
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has been mauled” he said, “as a re=
sult of her invasion of India”, And,
of course, there is Shri Khadilkar
who was accusing all of us of shout-
ing. I must very humbly submit to
him that shouting is an activity so far
as this humble House is concerned in
which Shri Khadilkar remains abso-
lutely unbeatable. Having worked
himself intgp a frenzy he was flying
at tangents. In one breath—I quote
him—he said: “We must firmly up-
hold the policy of non-alignment” and
looked sarcastically and contemptuou-
sly at us. Two minutes later he said:
“Is there a policy which we can sup-
port and ask the world to support?”
I do not understand it....(Interrup-
tion). The proceedings will show, Mr.
Deputy-Speaker, that this is what he
said. Then, of course, he gives this
great advice: “Remain firm."” The
real meaning of it is this. Remain
firm to do what? To surrender to
China, to firmly surrender 1o China
(Interruption).

Shri Khadilkar: This is absolutely
perverse,

Shri Nath Pai: “Go” he says; “meet
and talk, what is wrong about it?
In his eagerness and desire to please
and to flatter, he stooped too
low—] do not know what he was
trying to win and conquer, be-
cause stooping to conquer is an excu-
sable activity on the part of a politi-
he has consigned all of us to the dust-
bin of history. Once only he suffered
from the pangs of modesty, and in
this onslaught of modesty he wanted
the whole House and himself to be
consigned to the dustbin of history.

Shri Khadilk_ar: I said, many of us,
not all,

Shri Nath Pai: He paid a tribute to
the Prime Minister. Sir, tributes should
be subtle, they should not embarrass
the receipients or the giver. Here is
what the Prime Minister says on this
issue (Interruption). You are laugh-
ing at me, will you laugh at your
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Here is what the Prime Minis-
He says:

hero?
ter is saying about it.

“On this question there is no
question of negotiating, of talk.
When it comes to the question of
maintaining the honour and sove-
reignty of this country, come
what may, we may have to EO
alone, but we shall not be coerced
by fear or by the threat of isola-
tion.”

This is what the Prime Minister of
India said speaking in Lok Sabha. T
think Shri Khadilkar should try to
read the Prime Minister's speeches
well and more seriously and then only
try to come and poke fun at us,

Mr. Deputy-Speaker, where are we
today standing? We are standing in
a very strange world which is chang-
ing, and our position in that world has
changed, But the Government of
India and its misguided apologists and
supporters continue to hug to their
bosom illusions and postures which
have become mythical in the face
of new realities of today. Even
President Lyndon Johnson had to
say that from the posture of ins-
tantaneous retaliation and contention
we have tp come to reason, agreement
and preserving honour without a world
in ruins,

This is what is happening, There
is a thaw in the world. The world is
no longer divided into two monoli-
thic bloes. No longer do large parts
of the world suffer from the pangs
and shackles of eolonialism. During
the past 15 years 50 new nations have
become free. There are new fissures
in the monolithic blocs. Only two
things have not changed: the Chinese
bellicosity, the Chinese hostility and
the perennial drift of the Government
of India. These two things are the
the only reliable factors in g chang-
ing world,

This is our position rtoday in the
world. We stand—and I say it in all
sadness but in all seriousness—with-
out a trustworthy friend, without a
single reliable ally. I know we are
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told that China is isolated and we are
surrounded by friendship and allian-
ces. May Shri Khadilkar ponder to
think over it, From the pinacle of our
prestige in 1947, {from the summit of
the estcem of our friends and the
envy of our enemies, today we have
sunk into the abyss of the pity of the
world and the contempt of our foes.
All the goodwill we erivyed in  th=
worid, oll the prestige which we held,
all the influence which we exercised
have been frittered away There is a
book called How to win friends and
influence people—Dale Carnegie's
book. I think somebody in the Exter-
nal Affairs Ministry should write a
companion voiume tp this books “How
to lose friends and make enemies”

How did we come to this kind of a
sad plight in the world of today? 1
will give, briefly, some hesic reasons
for our present sad plight. Why did
we come to this sad plight? It is be-
cause we suffer from the twin malady
of self-imposed hypnosis of righteous-
ness and the neurosis induced by fear.
‘We are chronic patients from this fear
neurosis. We aie helplers prisoners of
the self-imposed hypnosis of righte-
ousness. The second reason why we
came to this sad plight is that we tried
and we sought to meet every crisis
that developed by a borrage of plati-
tudinous verbiage the example of
which Shri Khadilkar gave us today.
But the even iaore serious reason was
that we adopted an attitude of cring-
ing sycophancy towards the mighty
nations of the world whom we regard,
v 10 we persuade ourselves, are our
fiends. We adopted an attitude of
incredible pusillanimity towards the
mighty nations of the world who were
unfriendly towards us. who were our
enemies and with the rest of the
world, Mr. Deputy Speaker, we adopt-
ed a posture of unctious superiority.

There is another thirz in the world
and every one knows it, called the
“ugly Americani”. The Americans
realised that there was such a thing
like “ugly American”. But they rea-
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lised it and tried to correct it. There
is such a thing like “ugly Indian”™. Who
is he  He is the typical Indian diplo-
mat, What is his description? He is
petulant, perniciuous, presumptuous,
pempous, perennially performing on

the rope of non-alignment and
perpetually  preaching  peace and
patience  to the whole world on

the slightest pretext or provocation.
Mr. Deputy-Spcaker, like the al-
batross sticking round the neck of
the Ancient Mariner the shadow of
this ugly Indian haunts and pursues
us wherever we go in the world.

We need to rectify that image. How
are we going to do it? Do we have
the realisation of where we stand? Do
we have the conrage (o face the reality
and try tc adort the nesessarv correc-
tive measures or shall we go on in-
dulging in the llusions whicn we have
created and pretending that we have
friends, we have allies and we stand
to gain everything hy pursuing the
innate policies which we have been
pursuing and shall we go on creating
a misunderstanding by deliberately
accusing those who will come here and
say that something ic wrong with the
foreign policy, that they want to sup-
port this interest and that interest?
It is not going, any longer to cut ice
in this country. You are not going to
deceive this country we have changed,
the times have changed and we must
adapt ourselves to the changing times,

How are we going tn do it? May 1
ask the Government one thing? Do
we have even today an integrated
long-term policy towards China arnd
towards Pakistan? What is the China
policy of this Government? Is it to go
on, parrot-like, roorating or chanting
Colombo proposals? And, what iz the
policy towards Pakistan? Is it to go
on threatening the United Kingdom
and the United States of America that
we shall leave the Commonwealth?
Is the world going 1o take us seriously?
If we want the world to iake us
seriously, we must see that we are
taking ourselves seriously, We are not
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making any move to show to the
world that we are taking ourselves
seriously.

What exactly can we do wita re-
gard to China? China know?¥  what
world politics is. She is not going to
be deterred or to be brought to the
path of reason and negotiaticn, Ske
s not going to treat India as an equal
ally, friend and neighbour by the
kind of jokeving we do of which we
saw some dangerous symptoms in the
Ietter written by the Prime Minister,
in the assurance given by the Prime
Minister to Mad:m Bhandaranaike, 1
am afraid, in the kind of first ever
speech made by the Minister without
Portfolio in this House, the meaning
of il was extremely difficult to find.
Let us not strike Don Quixote-like
posture of Heroes. 1 fully agree,

But when it comes to our basic
rights, we must have the courage, if
mecessary, to tell the whole world,
“We will suffer isolation, we shall go
alone, we will suffer privation but we
shall never compromise, we shall never
temporize when it comes to the
dignity and honour of this country.”

Look at how a man like De Gaulle
is treating us. De Gaulle has been
invited by this country. He has already
accepted the invitation of Pakistan.
The invitation of India, I think, re-
mains in the pigeonholes of the
Champs de L'Elysee in Paris.

What is the policy towards China
and Pakistan that we are going to
-evolve? Do not go on using this out-
dated threat that you will leave the
Commonwealth. It is meaningless be-
cause there are enough tories now
who say that the Commonwealth is a
gigantic farce. We cannot go on try-
ing to shoot with a pistol with
an empty shell and the whole
world knows it. Are we serious in
making a gesture towards Britain
which will impress upon them that we
are deeply hurt by Britain's and the
‘United States' policy towards us wvis-
a-vis Kashmir or any other problem?
*Then, you do not have to go on indulg-
ing in this expression of this impotent
anger. Something much more solid
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could have been done to tell
Britain that we feel deeply pertur-
bed. You could have indicated to
them that you were not going
to attend this year’'s Commonwealth
Naval Exercise. You are negotiat-
ing for the purchase of three fri-
gales costing Rs. 32 crores from Bri-
tain; ycu could have indicated to them
that for the time being we shail have
to postpone these negotiations. You
could have indicated to the Chinese
also likewise,

But what is the response to the
Chinese? Under the pretext of being
reasonable and realistic, we are being
asked to go down the slippery path
of surrender. But this House is going
to resist it and this country is going
to resist it. What an extra-ordinary
thing! We are going to attend the
non-aligned nations’ conference, we
must go on cultivating our friends,
few as they are. But that we are not
doing. There we are failing miser-
ably.

But what is this Bandung? The
Ministry of External Affairs says in
its Report that China has set up 26
new posts, six of them on the terri-
tory of India. Is she going to be de-
terred from this by your going to
Bandung? Was it not your posture
that so long as China—the note of 8th
August 1962 says that there is no
dispute so far as India's territorial
integrity is concerned....

Mr. Deputy-Speaker:
Member's time is up.

Shri Nath Pai: I do not want to
imitate Shri Khadilkar in defying your
bell five times,

Shri Khadilkar:
him six times.

Shri Nath Pai: Only two minutes
more. ..... (Interruptions).

But we must go and cultivate, The
first thing is, break the chain of iso=
lation, the ring of isolation that China
has built around us. Burma, Nepal,
Afghanistan, Ceylon—all traditional
friends of India by nature, by history,
by geography destined to be our
friends and allies—in all of them we

The hon.

You have defled
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have created suspicion and dis-
respect for us. Nobody trusts us;

nobody believes us; nobody accepts us
as allies. Can we not break thi?
Does it require forcign exchange? Bul
who will respect us and who will give
us trust? See the vacillation ang fear,
Mr. Deputy-Speaker, before I sit down,
In nothing which it thinks right will
this Government make a gesture of
courage ang conviction. If you want-
ed the American transmitter, having
gone into the deal, why did you not
have the guts to say, “India needs il;

we will have it"? But if you
thought it wrong , why did you go
into it? They were looking all the

while one way with one eye towards
Moscow, another towards Peking and
hardly an eve towards Delhi, There-
fore we come down tumbling. Once
looking there; once looking here—this
is not the way. Steadfastly we must
fix our gaze on the ultimate interest
of this country.

There was the question of the joint
air exercises. Did you want them wil-
lingly or did you not? If you wanted
them, why were you apologetic? If you
dig not want them, you should have
firmly told them that we can lock after
our defences, But there was hesitation
About the Seventh Fleet the same
thing. One day, apology; another day,
condemnation, What is this kind of
policy? Our friends will not respect
us and this kind of a policy will not
deter any enemies.

We are engaged in three confronta-
tions with China and Pakistan. There
was the quick military confrontation,
first with Pakistan in 1947. We lost it.
Then, there was the quick military
confrontation with China in NEFA and
Ladakh. In one part we miserably
and sadly lost. But there is the other
confrontation at the diplomatic level,
the cold war. Here again, we are
losing to both of our main adversaries,
Pakistan and China. Wherever Mr.
Chou En-lai went the red carpet was
opened to him, He was received
warmly and enthusiastically through-
out Asia and Africa.
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The same thing in regard to Pakis-
tan. The world is thinking that FPak-
istan is right even on the issue of
treating the minorities. On the dip-
lomatic front the initative is with
them. But there is a third confronta-
tion of which the Government does
not show any sign that it is aware or
it is alive to it. There is the invisible
confrontation between the men who
rule in Peking and the men who rule
in New Delhi. This is a confrontation
which basically calls for characler, in-
tegrity, dedication, determination and,
finally, faith, The ultimate baille
between Peking and New Delhi is in-
visible; but our first defeats follow
from our unawareness of this invisible
battle in which we are engaged and
to the extent we can bring ourselves
to fight and face this invisible battle
shall we be able to maintain this
nation.

Let us remember, we have to face
the world with faith in ourselves and
in our future. We shall not flinch or
falter and it will not do either to
flinch or to falter. If we show such
faith in ourselves and in our destiny,
today we may be isolated but the
world will learn to respect us and it
we want this respect by showing that
we have sufficient self-respect, tomor-
row our frontiers and borders will
automatically come to be respected
by the whole world.

Shri Tyagi (Dehra Dun): Devastat- -
ing; most devastating.

Shri Inder J. Malhotra (Nominated
—Jammu and Kashmir): Mr.
Deputy-Speaker, Sir, practically
all the speakers who have parti-
cipated in this debate up till now
have made a reference to the Kashmir
question, Regarding our policy about
Kashmir, I woulq like to say that right
from the beginning the policy has been
interpreted by different schools of
thought according to their own con-
venience. ] would make a reference
to the position taken by the Swatantra
Party regarding Kashmir, Shri Masani
even today pleads that there should be
fresh elections in Kashmir, while Shri
P. K. Deo yesterday, while participat-
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ing in this debate, demanded that there
should be complete integration of the
Jammu and Kashmir State with India,
a national government should be form-
ed in Kashmir and the Jana Sangh
should also join in the Cabinet.

Since I come from that part of the
country I would submit that the most
unfortunate thing is that no sincere
and serious efforts have ever been
made to make a thorough study of the
whole question. When Jammu and
Kashmir acceded to India there was a
raid by Pakistan. We went before the
United Nations and complained about
the raid by Pakistan. What happened
after that? During the last 13 or 14
ycars a number of times we have gone
before the Uniled Nations and we have
come down to the position of explain-
ing every time at the eal] of Pakistan
whenever Pakistan goes before the
Sceurity Council.

Recently in the last debate in the
Sccurity Council Shri Chagla took &
very wise and clear stand and he made
a statement in this House. I would
like to quote a passage from what he
said: —

“Ang may I say one word about
integration? [ made it clear that
whatever steps we had taken were
in the intercst of the people of
Kashmir or for the welfare of the
people of Kashmir. 1 said we will
go on with that integration. I
hope—the Prime Minister is here;
he used the expression ‘gradual
erosion of article 370°'—I hope that
erosion will be accelerated.”

“Then, continuing he said:—

“Let us not forget that article
370 is in a part which talks of
transitional and temporary provi-
sions, I think the {transitional
period has been too long.”

I guoted this passage only with one
thought before me, namely, that Shri
Chagla is again going to the Security
‘Council, 1 only wanted to remind Mr.
Chagla ani the Government of India,
let us not forget the assurance given
by the Government of India to the
people of Jammu and Kashmir, let us
not forget the stands which we took
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during the last fifteen years before the
world regarding Kashmir being an in-
tegral part of India.

Another word I want to say about
our policy regarding Kashmir. It has
been a sincere and clear policy. But
I must say, it has not been a firm
policy. I do not understand the reason
why time and again, when we go be-
fore the Security Counci] and we make
everything clear, after another three
months, on the initiative of Pakistan
we are called by the Security Council
1o explain things again. Why can we
not once for all say “This time India’s
participation in the Security Council
regarding Kashmir will be the last
time”? We ghould tell the Security
Council “After this, on the initiativ
ol Pakistan regarding the Kash
guestion. India will not be prepared
come and participate in the deb
before the Security Council”. I s
cercly feel that unless and until 1
kind of firm attitude is taken regar
ing the Kashmir policy the people
Jammu and Kashmir will always fec
uncerlain, and by and large the people
of India would have certain doubts in
their minds that since the Government
has not taken such g firm decision re-
garding the Kashmir policy there may
be certain other considerations or cer-
1ain other lines on which the Govern-
ment is thinking. I want to be abso-
lutely frank and honest, Mr. Deputy-
Speakeoer.

With the release of Sheikh Abdullah
and his colleagues from jail a new
element has been introduced in the
body politic of Jammu and Kashmir,
not only there, I would say in the
whole of India; I welcome his release.
He was a great leader who led the
national movement in Jammu and
Kashmir State, and also he led the
national movement in Jammu and
India. In 1947 he was the man res-
ponsible to see that Jammu and Kash-
mir State acceded to India. In 1953
he developed certain other ideas and
after that certain things took place—
I do not want to go into that ]on_g
story. But I want to say this, that his
release is welcomed everywhere, in all
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parts of this country, with the hope
that things would normalise, 1 sin-
cerely hope that with his release new
problems would not be created but the
problems which already exist would
be solved. Now there are apprehen-
sions. Not only that; a whispering
campaign has been started in the
country. Some people say that the
release of Sheikh Abdullah is the first
step to give away Kashmir. Sir, this
trend in the thinking, this trend in the
minds of the people, is a very danger-
ous trend.

Shri Kapur Singh (Ludhiana): It
is a very realistic trend.

Shri Inder J. Malhotra: Well, time
wil]l prove. Shri Kapur Singh says
that it is a realistic trend. He has got
every righl to disagree with me. ...

Shri Raghunath Singh (Varanasi):
Being a Member of the Opposition.

Shri Inder J. Malhotra:....on any
path or any trend......

Shri Raghunath Singh: On any
label also.

Shri Inder J, Malhotra: Regarding
this matter also. At this juncture I
would not like the Prime Minister, if
he does not like, to comment on these
things, he may not; because, very
shortly he will be meeting Sheikh
Abdullah. But I must bring forward
one thing, that if we ourselves start
thinking that Kashmir is going away,
then which is the power on this earth
which can keep Kashmir with India?
I only ask this question.

Shri Raghunath Simgh: The will of
the people.

Shri Inder J. Malhotra: Let us not
live in panic, and let us not be so
panicky that if Sheikh Saheb has said
something the status of Kashmir is
going to be changed.

During the last dehate on the Pre-
sident’s Address, Mr. Krishna Menon—
1 must say, and I must pay a tribute
to him, that he is another gentleman
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in this country who has done a great
service to this country by pulting for-
ward our case in the United Nations
regarding Kashmir—said about acces—
sion:

“Anyway  Accession proceeds
from a tripartite agreement at the
time of the transfer of power.
There was an agreement between.
the British Government, on the
one hand, and what is now the
Government of India and those
who became leaders of Pakistan,
on the other, Therefore, all three
are parties to it.”

And continuing his remarks regard=-
ing accession he brought forward =
very significant and basic puint. He
said:

“Once aceession is made—this is
not just legal quibbling--ithere is
no machinery in our Constilution
for deaccession.”

Sir. I am no student of law, 1 have
no legal background . . .

Shri Raghunath Singh: That is the
law.

Shri Inder J. Malhotra: But this
is the constitutional position of Kash-
mir being part of India. Then, with
certain political changes in Jammu
and Kashmir State we should not be-
come so panicky and start thinking
that Kashmir is going away {from us.

Shri Sonavane (Pandharpur): Who
has started being panicky?

Shri Inder J. Malhotra: 1 only want
to caution you about it.

Shri Ragunath Singh: This side is
very panicky. They wanted him to be
released and now they are panicky . .

Shri Nath Pal: Who?

Shri Raghunath Singh: Fifty per-
sons have signed.

Shri Imder J. Malhotra: Now I want
to say one thing more regarding the
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pqmical Situation in fimmy and Kash-
mir Sla}e_ After jhyg discussions, a
neuf Ministry whj belongs to the
Naiional Confore ¢ party has taken
charge of the affiirs in Jammu and
Kashmir Statc, and at the initiative of
1halj. Ministry the release of Sheikh
Abdullah came into being. The pre-
sent Ministry in Jammu and Kashmir
Siatg Is trying to lessen the political
!.enswns which somehow existed dur-
Ing the last certain years. [ would
Plead thut the Government of India,
the Centra) Government, should give
all support to see that this Ministry
coulId Juistify its being at the helm of
aﬂ'alt'sl..’ I would not like to say more.

I_;‘:: the end I would only like to say
this and plead before the Prime Min-

ister that the people of Jammu und

Kashmir always had full confidence in
him and in the policy which he pur-
sucd regarding the Kashmir State, To-
day also we have the same kind of
confidence in him: and I only plead
one thing before him, that in future
no shift would come in the policy so
that our confidence is not lessened or
it does not amount to a betrayal.

Shri N. C. Chatterjee (Burdwan):
Mr. D.'puly-Speukur, Sir, after some
feats of brilliant oratory I would ask
the House to come to terra-firma. Sir,
I was ope of those who was associated
with one of the greatest sons of India
and one of the greatest parliamen-
tarians India has ever produced, who
took some part in the struggle for
closer integration of Kashmir with
India, Sir, there is no quesiion of
panie. But let us be frank and let
us indulge in plain speaking. After
all the recent events which have hap-
pened in Kashmir there is a good deal
of misgiving in this country: not thou-
sands, but millions of people are deep-
ly perturbed. What is the policy of our
Governmnt? Some statements have
been made. T am not attacking or
condemning the release of Sheikh
Abdullah, although standing on the
floor of this House I had to make a
strong speech when I sponsored the
motion for a commission of inquiry
into the regrettable death of Dr. Sya-
maprasad Mookerjee while in deten-
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tion in Srinagar. Time has come when
we should forget old wounds. But [
want the Prime Minister tg make one
categorical siatement and that will
dispel a good deal of misgivings. He
must niake a statement that Kashmir
is not a subject-matter of negotiation.
I want this clear and categorical dec-
laration from the Government of India
that Kashmir is not a negotiable issue.
Once that statement is made, you will
realise, a good deal of doubt and diffi-
culty will disappear. We must make
it clear that there shall be no question
of giving up our own territory or our
own sovereignty and that Kashmir is
an integral part of India. This must
be made crystal clear in view of cer-
fain amount of confusion which is
sought to be created by the encmies of
india. We must have a definite assur-
ance from the Prime Minister that the
release of Sheikh Adbullah does not
mean any change in the Kashmir
policy which had been pursued. My
hon, friend, Mr. Tyagi put that ques-
tion the other day. Unfortunately,
there was ne clear response from the
Prime Minister, But the position
should be made absolutely clear that
there is no guestion of our going back
on our Kashmir policy and that Kash-
mir is an integral part cf India and
shall continue to be an integra] part

of India.

Now, the British and American
advocates of independent Kashmir are
simply out to pIacat_e Pakistan for their
own purposes and they are resorting
by this method to secure the loyalty
of their stooges in Pakistan and,
therefore, we must be very -careful
that no impetus should be given to
any sort of idea of our accepting or
tolerating independent Kashmir in any
shape or form. We should not forget
the supreme sacrifice of one of our
great sons of India. That was a mar-
tvrdom which we should respect and
that martyrdom should be fully imple-
mented by a complete integration of
Kashmir and by making the fusion
organic and effective. We must also
remember the sacrifice of thousands of
our gallant jawans and also gallant
officers who laid down their lives
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They fought for what? They fought
for Kashmir as an indivisible part of
India. Should all that sacrifice go in
vain and should we allow Kashmir to
be again put into the melting pot?
Therefore, I demand that there should
be a categorical, clear and definite
agsurance given that there shall be no
going back on the declared Kashmir
policy. During the last ten or eleven
years, there have been forces operat-
ing in Kashmir which were stead-
fastly and progressively working for
bringing India and Kashmir together.
We must respect those men who fought
against odds. Nothing should be done
to make their position weak. Nothing
should be done to make their position
difficult. Therefore, 1 am hoping that
the momentum of progressive integra-
tion shoulg not be at all checked or
jeopardised in any form or shape.
Therefore, T demand that this anno-
uncement should be clear that the
process of further integration of
Kashmir with India will not be
obstructed, will not be impeded, will
riot be hampered, in any manner what-
=oever. That will be giving great
solace to thousands of people. Look
at it! The fate of Kashmir has been
linked up with the fate of 9 million
Hindus in East Pakistan and 1 million
of Buddhist; and Christians. Amazing
it is! Because the Prophet's relic was
stolen temporarily from the Hazratbal
Mosque, therefore the carnage started
in Jessore and Khulna deliberately
fomented by the President of Pakistan
State who declared that that must have
been done by a non-Muslim and then
the carnage was planned and organis-
ed. You know, Sir, 92 lakhs refugees
are there. Only 2 lakhs have come
out., 90 lakhs refugees are still there.
Apart from that, 10 lakhs of Buddhists
and Christians are there. Their life
was intertwineq with ‘he fate of
Kashmir. Only if the Government
had the courage, had the intelligence,
had the fairness to declare that Presi-
dent Ayub was telling some fantastic
nonsense, this carnage couly have
been stopped and the repercussions
which, unfortunately, took place in
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West Bengal would never have hap-
pened. But they aid nothing. I do not
know why. Anxiety to placatise,
anxiety to appease Pakistan, this
whole policy of persistent appease-
ment, has been the misfortune of
India. Even that persisted in that
critical hour. Therefore, they waited
for days and days and weeks until
they ultimately came out with the
truth and in the meantime the mischief
had been done.

Sir, today, I am sorry to suy that I
am one of those who had all along
said that we have committed three
Lungles. The biggest Eungle was t
go tc the United Nations; the sscon
bungle was to accept the cease-fire
lime and the third bungle was to accept
or to make an offer of plebiscite. We
have been completely defeated in  the
United Nations. It is an am:zing
feat. We had a very good case. But
we did not put the case properly
before the United Nations. 1 am not
sirgling out a particular spokesman of
India. But I am sorrv to say thsat in
ihe international forum we did no: do
ony nuty. We put our case at the
Yarest minimum legal level. Pakistan
had 5 weak case. Morally and legally,
they had no case But still they
manoeuvred and we are today stand-
ine at the dock of the accused although
w:t went there as the complainant and
ihey are now insinuating that India
had been guilty of genocide and they
ore proposing the Security Council
meetings and we are either fawning or
frowning on them. It is an amazing
thing. In the international legal
battle, you can never win if you are
enntinually on the defensive. You
must put your case properly, boldly
coursgeously and, if necessary, in an
opgressive manner, not, of course,
distorting truth, not manufacturing
any stories. But we did not do our
duty and, therefore, we went down in
the international forum. We could
not put our case properly.

Sir, even todav what is happening?
Thi< Conference of the two Home
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Ministers is going on. According to a
statement made by a senior Congress
Member, 20,000 people have been kill-
ed. According to figures that 1 have
got from a recent tour of the border
in Bengal, over 6500 girls have been
abducted and kidnapped. And this
tamasha is going on, the Pakistan
representative here solemnly telling
ns that we must stop the ejectment of
‘llegal infiltrants as if that is the main
thing. We have not again put our
csse properly. We are again on the
cdefensive. We do not tell the world
that they have carcfully planned the
genccifle. In the International Com-
mission on Tibet. the international
jurist condemned China of planning
‘communal or religious genocide. This
is exactly the thing that is happening
herr. But we have neither the courage
ner the capacity to put the case before
1he world. You are still dilly-dallying
or shiliv-shalling with the problem.
Actually, it is an amazing feat. When
the Home Minister of India and the
Home Minister of Pakistan are talking
solemnly, they prevent the Down
Burisal Express from coming to the
Ind‘an border station &t Patrapole
and the talks; are going on. It seems
farcival. They have sealed the border,
The first item of the Nehru-Liaquat
Part is that there shall be safe transit
of minorities to the border of_ each
country. If any Muslim wants to go
{n Pakistan, the Indian Government
ch~11 secure safe transit upto the
Pakistan border. And any Hindu who
wants to come or any Christian who
warts to come to India shall be secur-
ed safe transit from Pakistan up to
the Indian border. Deliberately, they
have flouted it. Not merely are they
flouting it but they have been shooting
dewn fleeing immigrants, the Christian
immigrants on the Garo Hills side,
and they are even today shooting
down Hindu immigrants, and now
when the talks are going om, they are
making a parody of the whole thing
by sealing the Jessore and Khulna
border. I am sorry I do not think that
Shri Lal Bahadur Shastri or Shri
Nanda realises what is happening as
a result of the sealing of the Jessore
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and Khulng border. Sealing this
border means that those poor thou-
sands who are coming, trekking alL
alorg on their feet, cannot come, ana
they are prevented. Now, this sort ot
thing should stop.

Now, I want our Government to
declare this in the words of Sardar
Patel, When ten lakhs of people were
Pushed out from Pakistan, Sardar
Pate! stood up and said ‘I shall demand
territory from Pakistan, if they can-
not instil a sense of security in the
minority communities 1n Pakistun’.
You know, Sir, that [ was one of those
who appeared before the Radeliffe
Corumission on behalf of the Bengal
Hincus. 1 know how the case was
put, and I know exactly what happen-
el. Deliberately, Pakistan was plan=
ned and given much bigger territory,
breause Mr. Jinnah made a publiz
deelaration that ‘I shall make no dis-
cu:mination against the Hindus or any
other  minority  community’. He
gua3ranteed complete protection to all
the miinorities in Pakistan. He declar-
ed solemnly that there shall be no
dizerimination against anybody on the
ground of race, religion or creed. On
that basis. Sir Cyril Radcliffe gava
this territory to Pakistan so that at
least 1,30,00,000 or 1,40,0),000 Hindus,
Buddhists and Christians could be
aczcmmodated in  that  territory.
Sardar Patel, a courageous man, a
krave man, not a man like those who
are now ruling India, stood up and
saidl ‘10 Jakhs have been pushed out.
If more are pushed out, and if you
rainot instil a sense of security. 1
shall demand  territory from you,
Pakistan, and the whole basis of the
creation of Pakistan is gone’. Why
eannot the Home Minister or the
Prime Minister today tell Pakistar
that ‘If you cannot instil a sense of
securlty, it you cannot give them basic
human 1ights, then we demand Jessore
and Khulna and Rajshahi districts
from. you? They have no moral right
to keep those areas. 10 lakhs had been
pushed out at the time when Sardar
Patel had made that declaration. T3
lakhs have now been pushed out, and



10335 Demands

[Shri N. C. Chatterjee]
they are still coming. But our Gov-
erninent are simply discussing whethe~
there should be stoppage ui infitrators
or not. That is not the thing now
Boldly they must declare now that
they demand territory from Pakistan.
1 am glad that there is one Congress-
man of some position, who was in the
Cabinet but who lost his job because
of the Kamaraj Nadar Plan, who has
said so. Speaking in Delhi lazt Sun-
day, he said:

“Ird:a must demand land from
Fakistan to resettle the refugees.”.

I am very happy to find that there is
at .eas. one Congressman ¢l some
stature who has got the courage to say
that.

Shri Surendranath Dwivedy (Ken-

drapara): Who is that person?

Shri N. C. Chatterjee: Shri Jagjivan
Ram.

l;le said:
“The Government of India
should demand now lands from

Pakistan to resettle the refugees
from East Pakistan, Pakistan is
perpetrating inhuman atrocities on
its minorities in East Pakistan.
India must protect these helpless
minorities, ‘The only practical
way is to ask Pakistan to surren-
der some land which could be
utilised for resettling all these 90
lakhs of unfortunate people.”,

75 lakhs have come, and you know,
Sir, that whatever may be the Nanda-
Habibullah agreement or pact, there
is absolutely no chance of getting any
sense of security there; they have got
no Constitution or constitutional safe-
guards for themselves there. My hon.
friend Shri C, K. Bhattacharyya told
the truth the other day. From the
Congress Benches, he said that Pakis-
tan had declared a total war on the
minorities. We must treat that thing
on that basis. We must accept that

APRIL 10, 1964

10396~

Y
'-,\ for Granis

declaration of tdal war, and we must
tormu.ate our poicy and our plan of
action on that fooing. On that foot-
ing, I think that we should demand
adequate territory for the purpose of
resettling all these 9 millions of’
people; even the Christians and
Buddhists who have also lost the
sense of security are also coming out
of Pakistan. So, I think that that is
a legitimate and proper demand. What
Sardar Patel said should be again
reiterated, and we should not go to
Pakistan with small demands of only
safe transit and this and thzt. We
cannot trust them. We have lost faith
in them. The Nehru-Liaquat Pact
has been sunk fathoms deep. During:
all these years, we have implemented
it, but Pakistan did not implement it.
Therefore, sterner and firmer action
should be taken. That is what T am
demanding,

Mr. Deputy-Speaker: Now, Shri K.
C. Sharma.
ot TwAAE aRE (A7IrEET)
ITE WA, AT G qART F7T
fear st wnfr g% Y% 0 &1 Ay
w1 HYwT ot 7% 1 F wwAar 7w oag
®EA AT WA WY OERT

JqTEAN WERA ¢ A aS K ar
A srfwfores fawrda we &Y s )

St TAAAE T IHH! qF A
T & we four s w5y grew A
TS |G 909 9 9F d64 ¥ § T
a% 43 1

Mr. Deputy-Speaker: Last time,
ihere was no quorum. So, we cannot
do that.

Shri Nambiar (Tiruchirapalli): We
suffered quite a lot the other day
because of that. All our Bills had
lost their place in the new ballot. It
is not proper that every week the
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private Members' businers should be
postponed in this manner.

Sori K. C, Sharma (Sardhana): We
have been discussing the Demands of
the External Affairs Ministry, and
many great and important speeches
have been made, and I have been
hearing them all through and listening
with great care and attention to the
studied performance of my hon.
friends. But I have found one thing,
namely that the centra] theme of the
modern world is missing. What is the
central fact of modern life in India
and in the world? It is that peace is
necessary and peace is inevitable.
Neither India nor Pakistan nor any
other country has a chance of survival
if the peace in the world does not
exist. So, the first and most primary
objective of India and her {foreign
policy has been to help in the main-
tenance of peace and to create condi-
tions in which that peace would be a
sure peace in the world so that we
may devclop our pcople to an accept-
able standard of life. Sovereignty has
no meaning to the hungry and the
naked man. What is the wuse of
sovercignty to him? What is the use
of crying about the protection of our
flag? Where is the flag for him when
he has no cloth worth the pname to
wear? What is the use of the sacred
shrine, if I cannot walk to pay homage
to Gandhiji? I must have strength
enough to walk two miles, That means
that I must have enough food to
nourish my body, my bones and my
blood.

This is the question before the
world today, with gll its emphasis and
with all its force, as has never been
the case before.

Now. I shall pose two questions.
How are we to guarantee food and
cloth to the ordinary citizens? For
that, pecace is necessary. Most of the
countries in the world do not produce
enough food for their citizens, and it
has to come from elsewhere. Where
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is the guarantee that the population
can be controlled in all the countries
through medical help? Every country
has not got the medical apparatus to
control the population. Even for the
survival of the human race, peace in
the world is necessary.

The greatest contribution of our
Prime Minister Shri Jawaharlal Nehru
in the modern world is that he has
raised the voice for peace in the
world, and he has put that as the
first condition and the primary objec-
tive of his foreign policy, and his first

objective is that peace should be
secured.
Mr. Deputy-Speaker: The hon.

Member may continue his speech
tomorrow. Now, we shall have
to take up the non-official business.

15.00 hrs,

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

FORTIETH REPORT

Shri Muthiah (Tirunelveli): I beg
to move: '

“That this House agrees with
the Fortieth Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 8th April, 1964.”

Mr. Deputy-Speaker:
is:

The question

“That this House agrees with
the Fortieth Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the.
House on the 8th April, 1964.”

The motion was adopted.

—
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CONSTITUTION (AMENDMENT)
BILL*

(Amendment of article 217)
P. R. Patel

by Shri

Shri P, R. Patel (Patan): I beg to
move for leave to introduce a Bill
further to amend the Constitution of
India.

Mr. Deputy-Speaker:
is:

The question

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India."

The motion was adopted.

Shri P. R. Patel:
Bill.

I introduce the

CONSTITUTION (AMENDMENT)
BILL*

{Amendment of the Seventh Schedule)
by Dr. L. M. Singhvi

Mr. Deputy-Speaker: Dr. Singhvi.

«ft TR ¥AE wEA (FTOEEt )
IUERE "FIZE, § OF SACAT F1 q97
ISR AT F |

IACTR WEREA : HE7, AET

s TR ¥ TEA : JIAAE 6354,
fradl wrga, 91 g AT AT WZ
&, 39 fadaw &1 1 af7 g9 AW F1
fastt &,

IR WEEA | TEA AATT TIEL
& AW F7 A4 Ifed AT T ¥
SAFEqT FT AW IEET |

Dr. L. M. Singhvi (Jodhpur): I beg
to move for leave to introduce a Bill
further to amend the Constitution of
India.

10, 1864 Salaries and Allowances 10400

of Members of Parliament
(Amendment) Bill

Mr. Deputy-Speaker: Motion moved:
“That leave be granted to intro-

duce a Bill further to amend the
Constitution of India.”

sft T Faw gvEw o gw M Fr
W fadas &7 91 gfafafe fah &,
9o oy m@r g fF 2 g, qeey ay
Tq F7 Affeg fzor w@r 1 faaw &
qAMT

I WEEE ¢ GAAE §IEw
g fagaram a7z & 7

qF HIAAIA GIET : 52 A FELA-
zama (mwswn) fa=w &

A TR T TEA ;07T 7
(Interruption)

Mr. Deputy-Speaker: This is a diffe-
rent Bill. The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.
Dr. L. M. Singhvi: T introduce the

Bill.

SALARIES AND ALLOWANCES OF
MEMBERS OF PARLIAMENT
(AMENDMENT) BILL*

(Amendment of sections 3 and 5)
by Shri Raghunath Singh

Mr. Deputy-Speaker: Shri
nath Singh.

Shri S. M. Banerjee (Kanpur): 1
rise to a point of order.

Raghu-

Mr. Deputy-Speaker: Let the motion
be moved first and let me place it
before the House. He cannot oppose
it now,

*Published in the Gazette of India Extraordinary, Part II, Section 2, dated

10th April, 1964.
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Shri S. M. Banerjee: I rise to a

point of order.
1 TN |aw AT (ArUEAT)
IYTEAET WA, UF SqACqT FT N 7 |

o T AR Hifgar (wigmETe):
OF qEqT T T 2|

Shri Raghunath Simgh (Varanasi):
I have not still asked for leave and
my hon. friends have got some objec-
tion.

I beg to move for leave to introduce
a Bill further to amend the Salaries
and Allowances of Members of Parlia-
ment Act, 1954,

Shri S. M. Banerjee:
oppose it.

1 wish to

ot TR ¥aE TR A AgEd,
g FT ST § |

st @A ([WTR) o IAreTE
WG, ALY JATAT FT gATT 2 |

Mr. Deputy-Speaker: Let me first
place it before the House.

Motion moved:

“That leave be granted to intro-
duce a Bill further to amend the
Salaries and Allowances of Mem-
bers of Parliament Act, 1954

»ft 7w Fe AR : ITRAE AT,
WA qIE, A A fag A, A
sHg e F ggmar § aw ¥
AT wIEw § A F X g d fw
T F fagar o & o wew T
g, 9% A A 79 7% fadaw wom d e
& F1 fqdus 71 o sfafafa foe 2,
9% 9% 3 7 x4 fadaw &1 Aifeq
3 Wi, qec ¥t fearmar | frraaaTe
fest ot Srgae waEw 1 fagaw waa
&0 & fAy & A F7 Alfeq A
wifeq 1 & ST @R g 6 {97 0w
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7g1 & Tifew ¥ gg fadas fawae &
TE 9T ;T TAT |

gaar frdgmag dfe . . . .
Farenw wEgRa 1t A fawn 7

it T e aTeE : F AT e 0%
HTTEIE | AT O3 qr g7 Aoy |

JITEMA WEILA : WA HLEd TEer
Fag fe s ar faam g
(Interruptions.)

=t UF 9% 9139 : fA77 F7 AW
93 Ay ;rE"f €| (Interruptions )
L g AT g |

At TgAg fag o mAE gsw
AT A A |

ot TR AW qET T EIEY
wanfa 3, @ 99 gwT [ TZTAT AT
wFaT & a1 99 faan F1 37 frar on
]FAT 2 |

Wl saweTe @uE  (FeR qur
FieAT) : fram sy ar g ?

oft Trw ¥A® AW FA T AEEA
wITT TG | TEL F AEAA qIA
%Y wadq & | gw &1 al faaw & awed
¥oaaes g |

sitwd, ¥ frags & & ar ar
wrET 7 waafy f—wa7 ag £, ar
ug fadas q7 7 g g%ar §-—uK
WX g wanfa 1 &, a Gar w17 &
wgAqw F g fr TE FE-FAT
feafa % z& fam w1-a3 fEay mar 37
g T qTLYT T A0 § 7

To X AART Mfgan : Iomeaer
g, AT Y SwAEqT FT AW |
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IIAA  WEAW : TET UF &GN A
oy, I9F 417 |

o TH HARTY &igmr .
ST |

EEG)

Jareay wgAq - AF T qrE
F mawfa 4r @, sxfaq #15 syawar 71
g AE IIAT B

o OH RAET SAMfFan ; s9reaer
AT,

st go Wro &AW : IIMETL KT,
# ggreams w5 X 3F fAraw A
fagty a1 svgar g )

Mr. Deputy-Speaker:
rent matter.

It is a diffe-

Shri S. M. Banerjee:
oppose the Bill.

I want to

Mr. Deputy-Speaker: He can do it.
I will give him an opportunity. But
he has no point of order.

Shri S. M. Banerjee:
oppose it.

I want to

Mr. Deputy-Speaker: Please resume
Yyour seat.

To TR RARET AMfgar © Iqregs
wgred, w9 ¥ 56 F forg favre wawfa
Rt AR AT W A A g
HIfST | e W Iad quAT favg
ﬂ‘?fﬂ' FIqE T A7 | (Interruptions),
UG FATA HHAA 5 .-( (mterruptions)

=t fy Aramw (FEY) 0 WA Q
qTEE AIHE MET |

Mo TN FAET AMfgan : AT
St F oqw ... (Interruptions).

=t farg  aTITOn ;AR 0 TG WME
HTET, TL |
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I WEEW ;. FI FC F AT
A5 wTEY |

TWo TW RART Hifgan : wros«
S F v ag gu §, wrER gEifad
Y Tgare fag 1 a8 wfeamr vy §-

10404

g-gfm . (Interruptions)
Shri Khadilkar (Khed): On a point
of order....

Mr. Deputy-Speaker: Let him
finish.

TTo X AAPT afgar ;. zafaw
I T F fF azer Aw ATSEA

(Interruptions)

JITEAR WENAD : AT FT N

wr g, g Tar S

Tro T wARET Afgar : S, gr
FT TN T F A F T F ALY,
7 fr wadY a=agl 1 93 | 37 o=
FI A FT R TF FREA—AT T FLET
fg aqdt s as  vgrd | ¥ T
g f& 7 oY fage maafa. . .

TF WIAAM §IET : qT9ES 1

wofas ®t 73 1 99 & foro & oo & @y
H%WKT’,_I'EI (Interruptions) e
faeardd, af {67 gl a%F  Seam
TE @Y smamr 1 (Interruptions)

ST AT T AIAT JTATE T A
# forT TRy, ST ¥ AT e # fag
i 7 A @17 A A s I @
# fir i s s HAwE aE T

(Interruptions) o Ea zq
FT ¥ fow, ox wfe? & fag, sody
wefa @ & e | AEY @ |
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g6 F2 & § FA @w arq
'@ @t w9A w@rd & sET § AR
¥y #0T Ffgg #14) wHy & )

{Interruptions)

IR WD . qAAT T
ot & Afzm o e @ & 1 7 =TT
F1 favrg & WY ag wifady ara 1 29-
fog g #1% qaear &1 5T T8 |

o TH WAGT Algan : 37 9949
gt a7 91 wexar WA B gT &, T
R A FCREfF g I &
fomg &3¢ |

Shri S. M. Banerjee rose—

Mr. Deputy-Speaker: I will give him
:a chance to speak later and then the
Mover will reply.

Shri S. M. Banerjee: I want to

soppose it now.

Mr. Deputy-Speaker: He can oppose
.it now.

Shri 5. M. Bamerjee: I oppose this
‘particular Bill.

Shri Khadilkar: On a point of order.
May I remind the Deputy<Speaker
that there is a convention in this
House that at the introduction stage
.no opposition voice is raised? When

the question of consideration comes_

in, then alone somebody is allowed to
:speak,

Mr. Depuiy-Speaker: The hon.
Member is an experienced parliamen-
tarian. There is no point of order in
“this.

Shri S. M. Banerjee: | oppose this
for two or three reasons.

This particular Bill seeks to raise
‘the salary of the Members of Parlia-
‘ment from Rs. 400 to Rs. 500, and also
ithe daily allowance from Rs. 21 to

CHAITRA 21, 1886 (SAKA)
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Rs. 31 per day. This Bili is being
introduced by so many Members of
Parliament.

Mr. Deputy-Speaker: You have got
to state only the reasons why you
oppose the Bill, and not go into the
merits of the case.

Shri S. M. Banerjee: At a time when
there are 27 crores of people in this
country who are getting only 7§ annas
per day,....

Shri Raghunath Singh: Why do you
get Rs. 4007
Shri S, M. Banerjee: ....at a time

when only Rs. 2 has been sanctioned
to the Central Government employees
as dearness allowance, I say we shall
be doing something immoral if we
raise our salary. I would request you,
and through you the members of the
ruling party especially, to see that
such a Bill does not come in this
House, as we would become the sub-
ject-matter of controvery, This is a
shameful thing. 1 oppose this Bill
tooth and nail. Let there be voting
and a clear-cut picture as to who
wants the salary to be increased and
who does not want it to be increased.

w7t Trw gua qrIE ;T faefae
# % uF fraga 00 TRAr g ...

IR WENTT : WG A5 ST ..

st TR % arEF . 7O fAEay
T F | .

e RERA : UF { wEAR
®IET FI, WIT FT 9ET &, wET foe
FHEaT AT AR A fAA TITE | WA AT
Fe TEf FE G99 2 |

Shri Raghunath Singh: I introduce

the BilL

Mr, Deputy-Speaker: You have to
give reasons why you want the Bill
to be introduced.
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it Tae fag « A A F T FET
g ag &9 F WA TEA TRATE
# g7 Y Aot & o 24T g o
fra® i s @ AT & o G o
ot &9 F & A Farar g

st w wT gEE
qaeaq 7

DT R oA

ot TgATY fag o oger faaa oft
wiAAE wEE O§ ...

Y Ho Hro &AL : T FT AT
L i gl

At wE A1@ Q¥ (FTET)
e HT AN 9F AL AW T
aY W F 9TH /T A% /1T A T2 T
ST F9AT &, IT FT WY AT ATET A4i
T FCATE 7

| TR ¥W® q1eq ;0 I &1 fazar
& @ & 2 foar aro

U RIAAIT W I FT AAEEATR
% & F1e faar s w7 ogAwr @ fgar
wTT |

it &o Yo &AHAT : TIF ITHAFI 2@,
T fFam t 2&T

Shri K. N. Pande: People are con-
vinced by actions, not by words.

Shri S. M. Banerjee: What is this?
Why should he, disturb like this?

Mr. Deputy-Speaker: The hon.
Member cannot go on like this.

Shri S. M. Banerjee: You did not
follow him. He is the agent of these
capitalists.

it Tgre fag : gurt =re aifgar
Hga 7 I9 A & e fwm @
2R T F gE Arra sget T
WroeAre fRar g ...
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=t 7w FAE q1IA: TTo AMfGAT ¥
ATEATZ AT KT ALY w7 E | TET
A T FE |

WY Aty WE 0 wud g
Fafrar A g @ £
1 TR ¥A® TqT ;Y g

Haearerrs feafa AT 91 €1 At 2
f& e T A A7 9T @ & 7T
AT 91T HTEGAT AT ARA E L

IqitAH WY : HIY 42 ST |

st vgaig fag @ oA W&
faamr & f5 @iw 7ga wfaw gt g &
S5 W AN ®1 A9 HETH( &1 AT
ferar AT agan 2, 72 faaar 3 awar
2, 79 % WY W, TATENT F1 fEaar
fawr Za7 g2ar &, T@ &1 AT TW@T AT |
oz Tga e g 2, W2 wvg wA
IR ¥ A A T, A @ AW
a1 wwT F3 § fRogw w oA
q qTEAT qEl 2 | A ¥y,
T g i & T fWeT
R w1 a1 A_A &, a1 99 ¥ fau
gfaa ammEr Y gd gafeaa &

»ff T daw WL ;. FTEE I

. oA FT AT A H AT @

Frear 2 dfag

P~ 14 quqz::Mﬂm‘far
wiat 1 axE ¥ WATT ST & WY
Fer i fe A amwAd o & 9
T F R ARA) & TEAEy g
amedry @@l A =ried | 9 (ER-
@A % AN F d@ § Jeo WA H
Jar 384 wOX H ® W@ W@ AN AT
¥ @ WX T ®L AR
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¥ a7 7 Ay A A A g oW A
'@z frar diq A A9 Y 474 T AT TF
a1 | MY T G0 7 T E, T AT o
'Qohﬂ?’%é, Wf‘o To :-TT?%I

e gt | & fagga v |mEr
g fr mffrdiz & Seadi w0 5T daA-
FICT & FTHCETAT F, FEATS T TH FI
&A1 & fAo AAET ATAEATT T
Fafeqq frgr smaT STET |

9wl & w19 § 35 P w0 wifras
FITE |
Shri S. M. Banerjee: I rise on a

point of order. This is an insinuation.
Kindly give me a chance.

Mr. Deputy-Speaker: It should be
wvery short. (Interruptions).

Mo W WART «fFar : g -
qTATF AL T AT F3T |

Shri S. M. Banerjee:
point of c¢rder.

I rise on a

Mr. Deputy-Speaker: There cannot
be any point of order now. I am not
allowing any point of order,

Shri S. M. Banerjee: You hear me.
Mr. Deputy-Speaker: Not now.

81'..1:1 S. M. Banerjee: Can I not raise
a point of order? Without hearing

Div. No. 16]

Akkamma Devi, Shrimati

CHAITRA 21, 1886 (SAKA)
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me, can you say there is no point of
order?

Mr. Deputy-Speaker: I have given
vou sufficient opportunity. There can-
not be a reply now.

Shri S. M. Banerjee:
point of order.

1 rise on a

Mr. Deputy-Speaker: What is the

point of order?

Shri S. M. Banerjee: When he was
replying, he said:
o @Er & mer SaraETdr

T ATH A7 A F, 0 Ay § fE

fqrErds 1 owTR wwAr § oA v #y

TETZ ZgrE T | gor i vl A frfre

fam & 1 w2 mF LT £ fr owTe

AT AL AT T 50T A wAe

IqeA WERA C AET . L |

Wt FEAR  TGTT I T TR gAT
fo =7 & &97 A FAT A T §
Flr T 0 A AT R A o
Mr. Deputy-Speaker:

is:
“That leave be granted to
introduce a Bill further to amend

the Salaries and Allowances of
Members of Parliament Act, 1954."

The Lok Sabha divided.

The question

[15:21 hrs.

Kedaria, Shri C. M.
Khadilkar, § hri

Alva, Shri Joachim Das, Shri B.K.
Aney, Dr. M. S. Deo Bhanj, Shri P.C.
Anjanappa, Shri

Babunath Singh, Shri
Badrud duija, Shri
Basappa, Shri
Basumatari Shri
Baswa nt, Shiri

Bhanj a Deo, Shri L. N,
Bhatkar, Shri

Bist, Shri]. B. S,
Braojen hwar Prasad, Shri

«Chan drasekiar, Shrimati
188(Ai) LSD—B.

Dhuleshwar, Meena, Shri
Dighe, Shri

Dubey, 8hri R. G.
Gahmari, Shri
Ganapati Ram, Sbri
Hanada, Shri Subodh
Hanumanthaiys, Shri
Jadhav, Shri M. L.
Jadhav, Shri Tulshidas
Jedhe, Shri

Jena, Shri

Kappen, hri

Kotoki, Shri Liladhar
Koya, Shri

Lalit Sen, Shri

Laskar, Shri N. R.
Mahadeva Prasad, Dr,
Mahishi, Dr. Sarojini
Malhotra, Shri Inder J.
Maniyangadan, Shri
Mchta, Shri J. R.
Mengi, Shri Gopal Dant
Mishra, Shri Bibudhendra
Mohanty, Shri G,
Morarks, Shri
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More, Shri K. L. Ram, Shri T. Siddish, Shri
Mukane, Shri Ram Swarup, Shri Sidheshwar Prasad, Shri
Munzni, Shii David Ramaswamy, Shri V. K. Singh, Shri D. N.
Muthiah, Shri Rane, Shri Singhvi, Dr. L. M.
Niranjan Lal, Shri Ranga Rao, Shri Sivappraghassan, Shri K-
Pande, Shri K. N. Rao, Shri Jaganatha Sonavane, Shri

Rao, Shri Muthyal S d R handran

Pandey, Shii Vishwa Nath
Parashar, Shri

Patel, Shri 19.N.

Patel, Shri 1>, R

Patel, Shri Rajeshwar
Patil, Shril). S,

«atil, Shri 5. B,

Rao, Shri Rameshwar
Rao, Shri Thirumala
Saha, Dr. 5. K.

Sanji Rupii, Shri
Saraf, Shri Sham Lal
Shah, Shrimati Jayaben

Shrimati
Subbaraman, Shri C.
Swell, Shri
Thevar, Shri V.
Tiwary, Shri R. 5.
Tombi, Shri

Prabhakar, Shri Naval
Pratap Sing", Shri
Raghunath singh, Shri
Rajdeo Singh, Shri

Sharma, Shri A, 1",

Shatma, Shri D, C.
Sharma, Shri K. C.
Sheo Narain, Shri

Uikey, Shri

Valvi, Shri

Varma, shri Ravindra
Vidyalankar, Shri A. N.
Vyas, Shri Radhelal

NOES

Banerjee, Shri 5. M.
Bhawani, Shri Lakhmu
Gupta, Shri Indrajit
Kachhavaiya, Shri Mista. Dr. U,

Mr. Deputy-Speaker: The result of
the division is:

Ayes 96; Noes 12.
Thy motion was adopted.

Shri Righunath Singh: I introduce
theBill.

st TW qaF T 77 FIT A
wTE fA3TE § 1 W AeErm
feafa Zi, &z ® wz0r 30 A A7 WA
T # v ®UZ HIFAT ... .

st ®BTIg : & AF ATIZ FIATE |
(Interruptions.)

Mr. Deputy-Speaker: Order, order.
Members who want to go out, may go
out,

o TR RANFT Afgan s
mE T, MY AT AT AL T T G4
g =rfeq ar i = & ey 2
21 BT sfi oy fasama GI'?TH’T{H’?;HT
gfF m H owim ww oTar g
Interruptions.)

Keishing, Shri Rishang
Lohia, Dr. Ram Manohar
Mandal, Shri BJN.

Mambiar, Shri

Swamy, Shri Sivamurthi
Utiya, Shri

Yadav, Shri Ram Sewak

Mr. Deputy-Speaker: Order, order.
I cannot understand this disturbance.

Manohar
Memnlers

At this stauge, Dr. Ram
Lohia and some other hon.
left the House,

15.20 hrs.

CONSTITUTION (AMENDMENT)
BILL

(Amlendment of articles 84 and 173)
by Shri Hari Vishny Kamath

Mr. Deputy-Speaker: I shall now
put Shri Kamath's Bill to the vote of
the House; it was adjourned last time
for want of quorum.

This being a Constitution (Amend-
ment) Bill, voting has to be by Divi-
sion,

The question is:

“That the Bill further to amend
the Constitution of India, be takem
into consideration.”

The Lok Sabha divided.

AYES
Div. No. 17] 15.27 hrs.
Banerjee, Shri . M. Kapur Singh, Shrl Vishram Prassd, Shry
Brajes| WAt Prosad, Shri Singhwi, Dr., i. M. Yashpal Siogh. Shri.

Chatterjee, ShriN. C. Swell, Shri
Kamaih. Shri Hari Vichen

Em--—» Chel Cleammsinthi
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A
Akkamma Devi, Shrimati
Alva, Shri Joachim
Apjanappa, Shri
Babunath Singh, Shri
Balmiki, Shri

Bagppa, Shri
Basumatari, Shri
Baswant, Shri

Bhanja Deo, Shri L. N.
Bhatkar, Shri

Bist, Shri ] .B. 5.

Brij Rai Singh, Shri
Chandrasckhar, Shrimati
Chavda, Shrimati Zohraben
Das, Shri b, K.

Deo Dhanj, Shri ¥, G,
Dhuleshwar Meena, Shr:
Dighe, Shri

Dubey, ShriR. G.
Ganspati Ram, Shri
Gupta, Shei Shiv Charan
Hansda, Shri Subodh
Hanumanthaiya, Shri
Jadhav, Shri M. 1.
Jadhav, Shri Tulshidas
Jedhe, Shri

Jena, Shri

Kappen, Shri

Kedaria, Shri C. M,
Keishing, Shri Rishang
Khylilkar, Shri

Kotoki, Shn Liladhar
Koya, Shri

Lalit Sen, Shri

CHAITRA 21, 1886 (SAKA)

NOES

Laskar, Shri N. R.
Mahadeva Prasad. Dr.
Mahishi, Shrimati Sarojini
Malhotra, Shri Inder J.
Maniyangadan, Shri
Mehta. Shri Jashvant
Mengi  Shri Gopal Datt
Mishra, Shri Bibudhendra
Morarka, Shri

Mukane, Shri

Munzni, Shri David
Muthish, Shri

Niranjan l.al, Shri
Pande, Shri K. N.
Pandey, Shri Vishwa Nath
Parashar, Shri

Patel, Shri N N,

Patel, £hri P. R.

Patel, Shri Rajeshwar
Patil, Shri D, S,

Panl, Shri 8, B.
Poitckeatt, Shri
Prabhuiar, Shri Naval
Prutap Singh, Shri
Raghavan, Shri A. V.,
Rayhunath Singh, Shri
Raden Singh, Shn
HRaju, Dr, . 8.

Rom, Shri T

Ham Sewak, Shri

Ram Swarup, Shri
Ramaswamy, Shri V. K
Rane, Shri

Rangu Rao, Shri
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Rao, Shri Jaganatha
Rao, Shri Muthyal
Rao, Shri Rameshwar
Rao, Shri Thirumala
Saha. Dr. 5. K.
Samanta, Shri S. C.
Sanji Rupiji, Shri

Saral, Shri Shan Lal
Shah, Shrimati Jayaben
Sharma, Shri A. P.
Sharma. Shri D. C.
Sheo Narain, Shri
Shinkre, Shri M .P.
Siddiah, Shri
Sidheshwar Prasad, Shri
S:ngh, Shri 1L N,
Sivappraghassan, Shri K.
Suonavan-, Shri

Soundaram Ramachandran,
Shramati

Sabbaraman, Shei C.
Sumat Prasad, Shn
surendra Ual Singh, #hri
Thevar, Shri V.
Tiwary, Shr K. x5
Tombu, Shri

“I'yagi, Shei

Uikey, Shri

Valvi, Shri

Varma, Shri Ravindre
V'yas, Shri Redhelal

Y adzv, Shri Kam Harkh

Mr. Deputy-Speaker: The result of
the Division is:

Ayes: 10; Noes: 98

The motion is not carried by a majo-
rity of the total membership of the
House and by a majority of not' less
than two-thirds of the Members pre-
sent and voting.

The motion was negat.ved.

15.26 hrs.

CONSTITUTION (AMENDMENT)
BILL

(Amendment uf articles 124 and 217)
by Shri K. C. Sharma

Mr. Deputy-Speaker: We will now
take up the next Bill. Shri K. C.
Sharma.

Shri K. C. Sharma (Sardhana): 1
beg to move:

“That the Bill further to amend
the Constitution of India, be taken
into consideration.”
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[Shri K. C. Sharmaj

Although it is a two-line Bill, it is
very important because it deals with
social structure and order in society.
It is Dharma meaning “Dharmodha-
rayate Praja”. It relates to human
order and rule of law. That is what
Manu, the first law-griver, gave to the
world.

First, a law was brought into ensure
social order and social order could
not be maintained with the progress
of human intellect and human organi-
sation, through human aspirations
unless something is also enjoined to
see that the social order is made to
be based on sounder and more definite
principles. Seo, the Romans brought
what is called the secular law. It is
a very much misunderstood expres-
sion. Secular law mcant justice,
order, reason and humanity and when
you use this term it means that all
these constituent principles are in-
volved there, Further on, there were
the Roman lawyers who said that
world law and order, stability and
order in society, though necessary for
human progress, a socially stabilised
order is not enough to meet the human
aspirations and social needs. So, they
brought in Omines Ilomines. Natura
Advokacy Senta, that is, it is the
natural law, namely, everybody is
equal before the court of law. Every-
body, every citizen, every man, should
be equal before the law. This went
on, and in the French Assembly in
1789, the cry was that all men are
equal, and then in the American
Declaration of Independence also, it
was declared that all men are born
eque’. Grotius, in his international
law, took from the Roman law and
said that all States are equal. All
sovereign States are equal. Then, after
the English Constitution, the Indian
Constitution lays down that all citizens
are equal before the law. What does
it mean? It means that when they
are equal, the judge will dispense
justice to every citizen without any
bias or prejudice, and he would be
impartial and independent. Indian
judges, and judges all over the world,

APRIL 10, 1964
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claim to be independent and intelli-
gent and impartial. But the bones and
flesh of a human being are influenced
by one thing: one is born and bred
up and nourished and educated in a
particular atmosphere. A lawyer who
goes to the high court or to the
Supreme Court has his association
with the rich clientele. He is not te
look into what the poor man does;
he is not to look into the eye of the
poor man; he has no occasion to have
a glimpse at the naked woman; he
does not go in the street and see the
hungry children waiking around. To
him, the law is the same for the prince
as it is for the beggar. Beggary is a
crime. The beggar begs for food,
because his stomach is empty. The
prince descends from dignity because
some screw is loose in his brain when
he begs. There is a difference. But,
for the judge, it i3 all the same,

15.30 hrs.

[Sur1 Soxavaxne in the Chair]

Life is different, but the law is the
same, and the judgment is the same.
Why? Because the lawyer that goes
to the high court and to the Supreme
Court is not the man from the street.
He is not a man from the poor people.
He is not the people’s man. He is
something above the people. So, here,
the difference is that so far as proce-
dure is concerned, so far as the letter
of the law is concerned, so far as the
meaning in the dictionary of the words
used in the law is concerned, the
judges are equal to everybody. But
so far as putting the facts in certain
moulds, in certain case laws is con-

cerned, the judge plays a different
part.

Take the history of the United
States. The judges that come from

the upper classes stood against the
right of labour. It was a United States
judge who said that slavery was a
legal institution. Even Aristotle did
not see anything wrong in slavery,
because he used to live with the
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princes. He had not to work in the
field or work as a slave and so he
did not know what slavery meant. He
said that the progress of humanity has
to go on. And so it is here that I beg
to submit that there should be some
institution, there should be brought
about certain environments where it
should be reasonably possible that the
judge, when administering the law,
would be equal to the beggar as he
is to the prince. He will feel the
pain of hunger as he enjoys the luxury
of abundance,

In the modern age it is all the more
necessary, because, as Banes says:

“Laws and lawyvers are today
the most important directive ele-
mernts in our civilisation. Our
technigue  of production, {rans-
portation and communication may
be determined and controlled by
science and machinery. But our
institutional life is dominated by
law and lawyers. Ours is as much
a lawyer-mude civilisation on its
institutional side as the civilisa-
tion of Syria and Rome was a
military one and that of the middle
ages a religious one.”

So, we are living in a world where
tllze judge’s word with regard to the
rights of man is the final word.

An American authority says that the
Supreme Court has ceased to be a
court in the old common law sense. It
decides for the most part technical
cases involving petty legal quarrels of
private litigants. It has tended to be-
come through the years a great publie
law court confining itg attention more
and more to broad, fundamental cons-
titutional issues where technical and
knowledge of the law is only one of
many sources of knowledge which
may be drawn upon in seeking a wise
decision. Again, in this process, the
Supreme Court not only applies prece-
dents and established principles in de-
ciding cases but actually makes new
law in many cases. The highest tribu-
nal further on calls for the capacities
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that are demanded of the historian and
the philosopher and the prophet.

I beg tp submit that the judges
make the law as they made the com-
mon law of England and ag they made
the Roman law in old Roman Empire,
Today alse thcy make the law. So, in
making the law, there should be some-
thing that, in this instrument of the
highest importance, to the structure of
a human sociely, should command
respect and regard and that should
have the knowledge to use the great
work that they are enirusted with.

As I said, in other countries, for
example, in the United Kingdom and
the USA a judge is appoinied for life.
They are expected to retire at the age
of 75, and after retirement in  the
Uniied Stateg his full pension is paid
to him. But he is at  liberty, if  his
facullicg nre in order and if he iz fit to
work. 1o continue in office. In  our
Constitution, the hich court judge is
expected to work up to 60 ycars. Now,
it is 62 years. I moved an amend=-
ment that instead of 60, 82 should be
there. A Supreme Court Judge has
to retire at the age of 65. My purpose
in moving this amending Bill is that a
High Court Judge from the bar should
be appointed at the age of 50 and he
should be given 15 years to make law,
to malke up his mind to lay down a
new rule of law, a new principle of
jurisprudence. 15 years is not a very
long time. What is the use of appoint-
inZ a man at 58 or 60 and asking him
to go away at 62?7 In two years, what
law will he lay down? After all, law
is not like Alif-Laila. It is not a fairy
girl’s story. Tt is the basic principle
for the structure of society. Even a
marble piece in Taj Mahal took thirty
years to be chiselled and put in that
grand edifice, If it took thirty years
for a marble to be beautifully placed
in a building, do you think the human
mind, so fine a structure, would take
only, two or three yearg to produce a
fine piece of art?

Tt 45 the saddest spectacle in modern
human history that a Supreme Court
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Judge comes in at the age of 60 and
sayg goo-bye at 65. What a fun it is!
With whom are we dealing? We are
coaling with the final master of the
structure of the society, the mun who
giveg the final word about the rights
of a citizen. With this exalted office,
how do you behave? We say, come in
at 60, remain for 5 years and go away.
This is something which reason does
not accept. So. it must be changed,
With all the emphasis and farc,e‘at my
command, I submit that it is wrong, a
grievous wrong to the society that
judges should be placed in a position
where they are not able o lay down
the rule of law and the principle of
jurisprudence, because they do need
time enough to be matured, experienc-
ed, and enlightened enough to build up
something that would add to the credit
of Tndia. We are like a light to the
emaller countrirs around us. We are
the central countrv and so many other
countries look to us. What is the
ligh*? Tt is the light that guides the
structure of life and it iz the court of
law. Tt is the Judge So. I plead that
this change should take place. The age
of retirement should be 65 instead of
62 in the case of High Court Tudges

and 70 instead of 65 in the case of
Supreme Court Judges.
In USA, over a hundred and fifty

years, there have been only 14 or 15
Chief Justices of this Supreme Court
in such a long span of years. But in
India every third year, there is a new
Chief Justice. They do not get enough
time to frame a new structure, to give
something fresh, which may guide the
judiciary, to adjudicate rightly in the
matter of citizens' rights. So, again I
submit, it is not simpiv a question of
a certain gentleman sitting in the
exalted office having five years more.
Tt is a quesHon of giving to the ondi-
nary citizen equal richt before the
court of justice. Who will lay down
the rule of law? Only the Supreme
Court Judge: ean do it. They will be
able to dn it if they have time and
opportunity to appreciate the changes
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of lifc and the new forces of life, to
look ahead and find out where the
light has failed and where new light
has to be lit. '

With these words, I appeal to the
hon. Members that this amendment of
the Constitution may be accepted, be-
cause it js necessary and it would be
basically good to do so.

Mr. Chairman: Motion moved:

“That the Bill further to amend
the Constitution of India be taken
into consideration.”

1} hours have been allotted for this
Bill an:! !he Ume for this Bill  would
be up to 5 .M. 1 would request hon.
Members 10 be  brief.

Shri D. C. Sharma (Gurdaspur): Sir,
the eloquent speech of the hon. Mem-
ber has moved me  tremendously. I
congratulate him on giving a survey of
the legal institutions, the legal prece-
dents, ete. beginning from the Greeks
and coming down to the modern world
of the UK. and USA. 1 think all the
Judges all over the world must be
grateful to him for the wvery noble
things that he hag said about them. He
has made a very fervent plea on the
office of the Judge and on his duties.
He has not done so only in terms of
law, but he has done so in terms of
social justice and all those things.

But I am afraid that his speech was
meant to turn the Judges into a special
clasg or an exceptional class. While I
was listening to him, I felt that he was
almost following in the footsteps of
Manu, the great law-giver of India,
who  introduced the caste gys-
tem in India. He divided
human beings into four class-
es. ‘The Brahmins were the high-
est people. Next came the Kshatriyas.
Then came the mercantile class and
1ast of all the workers and toilers. We
do not want to create another class of
High Court Judges and Supreme
Court Judges.
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Sir, 1 will be always opposed io
kind of stratification of society “g
termg of caste, whether it refers to
money, privilege or anything else.
This Bill in the first place seeks to
perpetuate a caste system of a  kind
which has not been heard of in India
so far, The second thing 1s these
Jjudges are already enjoying privileges
in the country which are not given to
wother servants of Indian nation and
servants of Indian Government, What
is the retirement age for persons who
work in our Civil Departments? Well,
I think the age is 58, The retirement
age of those who work in the Army
is lower than that; those who work
in the Air Force ig still lower and so
on and so forth. Of course, in some
of the Universities it has becn decid-
ed that the age of retirement of Pro-
fessors should be raised and it has
been done in some Universities.

The fact of the matter is that we
are going to create a special class of
judges, High Court and Supreme
Court, who will have greater advant-
ages in the matter of retirement age
than any other functionary in our
free country. They will be placed at
a greater advantage than the civi-
lians, than the Army people and
others. 1 would say, Sir, this is too
much for the free citizens of India to
swallow.

We have all respect for the
Judges. I think it is the Parliament
and the State Assemblies that make
laws. The judges are very honoured
persons and they interpret the law.
As it has been said, sometimes they
interpret laws in terms of precedents
which are, I am quoting, moth-eaten,
which are too old, too antiquated.
But, all the same their function is
very very useful in society. I do not
want that the judges should have
special prerogatives and we should
upgrade the retirement age to 65 and
0. '

We have already done something
for them. The honourable Member
introduced thig Bill on 17 August
19062. The Government passed a Bill
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on lst June 1963 by which the age of
retirement of High Court judges was
raised from 60 to G2. So, already the
Government of India have put them
in a special class. But the honoura-
ble Member wants that they should
be put in a special class—that their
age of retirement should be raised to
63 from 62 and to 70 in the case of
Supreme Court Judges,

Of course the expectancy of life
has been raised in India, has been
advanced in India. It is all due to
our cconomic standards going up. Of
course, they are not going up as fast
as they should do, but still it is some-
thing to be proud of. During the
period of last 17 years we have been
able 1o step up the expectancy of life
in this country. But, everyone
should reap the advantage from that
and not only one section. The age-
limit of civil servant should be up-
graded; the age-limit of Army offi~
cers, the clerk, class IV, Clasg IIl,
Class 11 and Class I officers should
be advanced in order to give them
the corresponding advantage. But
that has not happened. My honour-
able friend, who is a very eminent
lawyer, has tried to do this as a ges-
ture of his friendship for these
people,

He says that the High Court and
Supreme Court Judges should conti-
nue to be in office as long as they
live. Why should you not make this
rule applicable to all the servants of
our country? Cannot we, the mem-
bers of Parliament, continue to be
mempbers of Parliament as long as we
Jive? ‘This thing may have happened
in some country, but it cannot ha;?-
pen in every country. The condi-
tions in our country differ from the
conditions prevailing in other coun-
tries. We belong to a tropical cli-
mate, which is not conducive to long-
ovity of life. Tn Punjab, I do not find
there are many persons who live up
to 90. Of course, in Maharasntra, the
longevity of life is very great. T con-
gratulate the Maharashtrians for the
wonderful way in which they pré-
serve their energy and life.
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Shri Nambair
What about Punjab?

Shri D. C. Sharma: Living in the

(Tiruchirappalli):

tropical climate saps your  energy,
undermineg your physical strength
and gradually weakens you, [ think

it would not be possible for a High
Court judge to do his duty oroperly if
he becomes 70 years old. We all
suffer from a kind of diminishing
physical and mental energy, as time
passes. Some persons are lucky to be
born with a constitution which iz a
kind of iron constitution. They have
a mind as strong as steel. They have
a soul which rises above the limita-
tions of the flesh and the mind. They
are great people. 1t s their soul
which conditions their bady  and
mind. But in mosl cazcs you find that
the rot begins to star! when one s
about 50, Of coursy therg are <ome
exceptions.  So, taking into account
the conditions of living in this coun-
try, taking into aceount the climate of
this country, I would sav that 65 for
a High Court Judge should be {oo
much and 70 for a Supreme Court
Judge would also to be too much. Sir,
for the discharge of judicial duties in
such an exalted position as the High
Court Judge or Supreme Court Judge,
you require the alertness of mind in
the highest degree; you require
memorv which is tenacious and reten-
tive and which can be put to use at
any moment. You require the com-
mand of all your faculties, mental
and physical. You require a fongue
‘which can modulate and pronounce
and intone words properly. You re-
quire all those things. You know,
Sir, as time passes our mind begins
to wander; our body beging to de-
cline in strength and our tongue
sometimes does not modulate waords
porperly. That is what hapoens,

Shri Nambiar: But these are all
undisputeq points. There is no con-
troversy about that.

16.00 hrs.

Shri D. C. Sharma: ‘Therefore, I
think, that it is not the right approach
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to this problem. My hon, friend, Shrk
Bade, is not here. If he had brem
here, he would have been able #o
throw some light on this Bill. I re-
member, when he was speaking the
other day, Shri Bade said—] am
quoting him—

“Retired High Court
talk only eof gout, diabeteg
things like that.”

Judges

and

He made 3 statement on the floor of
this House, meaning thercby that.
they become infirm after some time.

I reel that free India has done well
by the High Court Judges by raising
their age of retirement to £2 and has
already done well by the Supreme
Court Judges by raising their age of
retivenient fo 65, I do not see  any
1 oo wity this shou'd be further up-
groded.

Another point and I will «it dowmn
I think, we should not p'ay with the
Cunstitution like this. Unfortunately,
I find a tendency amongst ourselves
to  bring forward constitutional
amendments  without  giving  due
thought 1o them. The Government
introduced a change only a year ago
and 1 do not see that any new set of

circumstances has come into  being
after that which necessitates the
bringing forward of thig Bill I

would, therefore, say that though I
have the utmost respect for my
learned friend, the hon, Mover of this
Bill, taking into account evervthing
else, this Bill should be opposed and
we should not give to the Judges
much more than what we have given
1o other functionaries of our State.

Mr, Chairman: I would like to
know as to how many Members want
to participate in the debate on this
Bill,

Some Hon. Memberg

Mr. Chairman: Shri
thaiya, After him, I
Dr. Lohia.

TOs—

Hanuman
will calk
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Shri Hanumanmthaiya (Bangalore
City): Mr. Chairman, Sir, when a
Bill is sponsored by my hon, friend,
Shri Sharma

Shri D, C. Sharma: K. C. Sharma.

Shri Hanumanthaiya: . | it s
entitled to our respectful considera-
tion. He is one of the leaders of our
country. He has becn in the Congress
for a long time and he hag contribut-
ed a great deal towards winning the
freedom of this country. Boesides, he
hag participated in the Constitution-
making as well. He is an  eminent
lawyer. These are his high qualifica-
tiong that make this Bill worthy of
consideration by this august House.

Any measur: that is brought for-
ward has to be supported not merely
by the weight of the person who
brings it forward but also hy the
reason he adduces. The reason my
hon, friend has adduced for the
chenge is that the average age in
India hajs increascd to 4734 years from
32 years since the Constitution was
made. He has given the physical
reason, that is the average age has
increased. He has not summoned
courage enough to say ‘that the ave-
rage wisdom has also increased.

Shri Ravindra Varma (Thiruvella):
He wag not sure.

Shri Hanumanthaiya: Sccondly, 1
fail to see why he makes a distine-
tion between the Supreme Court
Judges anq the High Court Judges.
After all, we are in an age where
equality ig the basis vn which the so-
cial superstructure has to be built. We
are against all privileges either based
upon age, caste or social strata. Why
should a period of flve years be made
as the distinguishing feature between
the High Court Judges ang the
Supreme Court Judges? Ig it that
my hon, friend expects a High Court
Judge to be less wise, less learned and
less shrewd? The High Court judge-
ments are cited with respeet and
authority in a given case. No doubt,
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the Scpreme Court case is entitled to
better respect, being the highest court
of judicature. But in the matter of
appointment and the peried of service,
to make a distinction between a High
Court Judge and a Supreme Court
Judge goes against the very tenor of
our thought, namely, equal treat-
ment. Maybe, there is an argument,
namely, why should there be Minis-
ters whether it is in 'the Govern-
ment of India or in the State Gov-
ernments, who are more than 707
Why should not same privilege be ex-
tended to judges? The disunciion is
this. Here you want 'to extend the
service of a judge nol on account of
ithe sanciion he derives from  the
people but by the authority of ihe
Constitution. The members of a
legislature have to seek suffrage every
five years. People freely vole and
that is an accepted test of the suit-
ability of a person for a particular job
ercated  under the  Constitution,
namely, the membership of this House
or any other House and membership
of the ministrv consequent upon that
membership of the legislature. There-
fore the Ministers and members of the
legislature are subjected to periodical
elections or tests whether they are fit
to occupy the respective places they
do. In case of Judges, there is no such
test. Tt iz a question of a queue sys-
tem. If a man is standing in a qucue,
even if he is dozing and is otherwise
inefficient, by the very force of the
people who are behind him, he is
pushed forward. In the resolutions of
great political parties, like the Cong-
resg and others, we have repeatedly
said that merit ought to weigh even
against seniority in a given case. If
it is merely a question of a queue
system, you will get officers or the
personnel who are, no doubt, aged
but that does not necessarily show that
they are more efficient or more honest

I do not want thig queue system to be

constitutionally sanctified. This is
the second argument ‘that I advance

against the provisions of this Bill.

I'had an idea years ago that officers,
whether in the judiciary or in the
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civil service, who retire may work in
fields like education and cooperation.
Dr. Pattabhi Sitaramayya, was an emi-
nent leader of our country. He him-
self was a doctor by profession. He
used to say that if a person marries
at the age of 20 or 25, he marries a
life partner and that he marries a dis-
ease at the age of about 50.

In most ¢f the cases, people who
come to the age of 50 will develop onc
of 'these discases, may be Asthma or
blood-pressure or diabetes or it may
be some other thing. If you ask the
Doctor who treats the Members of Par-
liament, vou wiil find that most of us
will be subject to one type of dis-
ease or another. Ome or the other
disease marries a person at about the
age of 50. Unless he is very careful
and unless hig consiitution is very
strong, he is likely to be overpower-
ed by that disease. That is the estab-
lished fact according to medical
science. Therefore, we have to be
very careful when we want a person
‘to continue in office beyond the age of
55. That is why Government has very
wisely made a provisicn for people to
retire at the age of 55. If they are
otherwise found fit, there is much to
be done in the country. There is the
field of co-operation, there is the
fleld of education. In non-official life,
one can really contribute a great deal
towards the growth of our country in
various fields of activities if one 18
really patriotic and if one is really
healthy. To make a person perpetu-
ally the occupant of an office and
leave the rest of our people who are
-equally qualified to go about in the
streets without work, would not be
in consonance with the social justice
we have in view.

Having gaid this, I would also bring
to the notice of the hon. Member that
very recently we passed a measure in
this House fixing the age of the judges
at 62. Even that measure, though it
it is now more than a year, has
not found the required acceptance at
the hands of our State Legislatures. It

APRIL 10, 1964

(Amendment) Bill 10428

would, therefore, be very strange or
out of tune wilh the temper of the
times to ask for the age to be increased
by three or five more years, In fact, if
the Bill had contemplated equal treat=
ment in regard to the age both for the
High Court judges and the Supreme
Court judges, I would have congratu-
lated the hon. Member. That would
have been in consonance with the
equality of treatment. I, therefore,
have to request my hon, friend to
withdrew this Bill and bring a better
Bill for the consideration and accept-
arce of the House.

Mr. Chalrman: Dr, Lohia. After
Dr, Lohia, T shall call Dr. Sarojini
Mabhishi.

16.14 hrs.

o TR AT Afgar (Fear=):
A SZim, 9E 7 9z ar § g9
7% {F Hopr 707 2357 71 317 38 qF
A § AfTA T oA WA owi A
T ARAET T O @ gw A
F aiF 7 BT § Al aT
T | A e AT AT 7w f R
TFFE R, W G T A & AT IAN
& afY § (AT FEY AT @ 1 T
T AF ATEIT AL SATET aF 7F I
AE® F AT TAAGE EE § | gAA A
w7 fF 9t 7= dar g7 ¥ 7 T AqY
T A% @ WIM AT AT 9T FT OTW
TH [T AAT TS A SART HaAy H
U9 T W AT F | IH FT 4G A
& g ma fF S sarEr I & A g
ageT EAAATE, ST F I A
oEA ¥ A1 & A A ¥ AGF ¥ A
A w0 ¢ 97 ad) 7 g g
az ardt g 3, T TZ T T4

FTAT FEA A2 F ot F fawr
#t qarfawT gafad t svar g fF
zr St ¥ form ave Ay e FT E 39
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T T Fr E |

w7 a1 ey frogw oot & oF
ey 777 30 9z fr 77 et w9
AT AqrA Fi, ATTE & TAT FIC
A7 fregme & =9epr, A 2
i F14: Premd 7 AT § w97
faat wrTora., avz FrEarfaaT § 17w,
a3 faarirsr & aToor ATFEIAT TR
frre1T w7 frm A1 AT qA &7 w9
NJTA 37 TEIT T wg AY=|T
F=iy fr o AFam # 9 vo AR
1 FIT @ AT AT 0 AT F qEE
T FbA A= g A g oA 2
A Tt UZ g7 00 THAT FAT TET
gifgg 2 wed 2, @ A7 wE@EwfAar
FATO 7 g wA A frafaer
AT WA o1z ErA ATt 2 B 3 T
qITTRT Tt Al FT T T T
g frrgnd a1, @, &0
T FFZ W FTAA T IO Z
zt Afaam &, & i #0 A
T 77 T g, Wt wa A dfaam g
SR AE A AE AR AT
& g qFmT arAT 4, qFIN F
FT7 oA A dF g §
TR qUET gME FAT FEA
& qarfas e Aomas d)o9w
fresare fow gn s AT AR T
& =g ar fF fergraa & &€ T
wfedar gt @)% § @ o AT 91 @Y
qA AFE T F oAt H, Y A
aF AT AEI A TR | g AT AT
FT FT AT AT AAT E, =T ¥ FIW
qq AL AT )

e WA W19 39 a1 AT o1
noa dfqar § 59 § facgs /1% am
2 fiF R0 W1 R A UTTA § ITF WY
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AT I gEOF TR AR
fedt &t grm § mrgwfesr &
afearT &1 F4 731 fwar o gear |
oo F1€ A qAEA I F wH A
g 92 A & ) @ret 0F v
fF o w7 w08 G greaeEE feafy
o1 17 9= fx regafa wareo gfram
F gl F1 g7 W E, AT aT AT
2, 7t 3N wfaamr v gt w1 w1
FT FT 9T

16.17 hrs,

[Mgr. DEPUTY-SPEAKER in the Chair].

Qat waear ¥ e #E afaar #@
g 1 IS . G AT GTSHAT
FIAA F1 G 781 gl aew g o &
AT ST 7 FEAr< B g far
M@, a9 aF wT R | Amfos
FI WA FT AW FAT & A4 &
7z IR FE R a9 39 oFr
g ¥ @ wan 1 afv ae:
qaET gl Sar € ff a9 %1 g7 arad @
g @t 1 A g & oA AR gz = g
far it wat 1€ QAT A 9 fow &
A HOAT  AAT FTFTETE H A GO
W ¥ 39 & faow §9 T g1 W%, 7€
fireTe 7 fFar o1 9%, 39 1 R
TR Y AFT A 1 qF | W7 HE QAT
wfeqer smar a9 wegan § gwmar fE
g, #1¢ a1 o fow @ fergene
F gfaae &7 e g1 W

T F=GT T F A7 § OF FAT
Fr F:1E F1E fqafowd w9
77 ¥ o Adr § fx N go awfent
& wfaFT< § 97T F7 T 0T A T
AT | FE TF A1 9g AIT WA F qF
gara JeT & 5 gard AreifT @
A et TR @ g whawd ¥
FIC FETAEE Y AT HIT a9 T2 T8
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[t 7 v wfean]
Wt ¥ fear 77 & o N 59 ag faw
AT IT T ATATT AT K1 FAAT
qifgr | § g9 T ®F T BF FEM
fram ® #1717 ¥ 1 gar<T Hfqaw
% #7212 Fr a2 w9, 9 aiFa, @
W7, 1 A T a1 w7 ¥ ey
F g Al o BT T # awr
&% 2 1 &fra srame a7 gan 2 i gt
ot agd |1 F#LATET 77 &1 AT
&, " st o7 frrw w5 #1A 7 oew
FETZ A ST T WA F FEIRT AT
g ar =g e s OF) wEear ®
g7fia Fom ma, 29 7 w2 7 w18,
7 A Ay g gem fw wE faa-
fagr =47 fodr 27 & Pt a1
firmme a7 d A 7 A faarfaar
7 Ty § e frm o e 2 0
sfa oA & a1 {7 A 54
¢, afag = 47 wAT AT T X0 3
= TAT TA A T aAT 2
fe oma a7 % 73 I8 47T FT I
FANTIT AT B § omerey
# & gvm wwT A T oo
o enamfem gl 7F, agaar
T, afaam F¥ arHt & A A
&1 3T 98 e Ty "7 fee) Feg
oY @fqam &7 grre g T 57 1=
GAT FTT AR AT gW TR g4
T qFT B0

FFT 7 o fF wUAl & oF FEr
wTY ST g 8, e av fw o e
s go7 & A | ITIAL A I AT
RANT T Fa1 911 I Al Gt A A
it ¥ ot qrferaiie & a9 qer s=r
ot oY | T2 A9Er WY faw oar
39 ¥ Fe1 ar 5 @ w2 3 &, afF
el & Aty | § wg g e g e
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W weT Z, APt Fwr ¥ Aw ad,
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R FA R
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= & 3Awt 7 T@Ar ;P | & T4
areaT f ae mfsarie & ST 350
ST A AT TAA T AT § A2 A
ST AR CTT Aty BT #, 9% &ar
T wEA 0w A #y oA wma f

ggr v s AT raw T g fa-
T M7 AT /17 7 A agT 3 KA
FT F0 A

Dr. Sarojini  Mahishi (Dharwar
North): I appreciate the sympathy
which my hon. {frieng Shri K. C.
Sharma  extends towards the judges
of the High Court and also the judges
of the Supreme Court. 1 am sorry he
has not been able to extend his sym-
pathy towards the judges of the dis-
trict courts also who unfortunately
are required to retire at the age of
55 or so.

This particular rule, that the judges
of the High Court were required to
retire at the age of 60 and that ihe
judges of the Supreme Court were
required to retire at the age of €2
perhaps was the remnant of those
good old days when the ICS people
were taken into the judicial service.
I do not know why there should be
this distinction between the age of
retirement of the judges of the High
Court and that of the judges of the
Supreme Court. Does it reflect upon
the ability and efficiency of the High
Court judges that they are required
to retire at the age of 62 at present?
If judges from the High Court are to
be drawn to the Supreme Court for
further service, I submit that that can
be done even if the age of retirement



10433 Constitution

of the High Court judges is fixed at
65; they can be stil] drawn for ser-
vice in the Supreme Court till they
reach 65, the age of retirement of the
Supreme Court judges. Therefore, I
find no reason and no ground for fix-
ing the age of retirement as 62 and
65 respectively in the case of the High
‘Court and Supreme Court judges.

When the Bill came up before the
House for increasing 'the age of retire-
ment of the High Court and Supreme
Court judges, I put froward this very
ground for opposing the same. Now,
my hon. friend has brought forward
another amendment to the Constitu-
tion, particularly to articles 124 and
217, trying to increase the age of re-
tirement of High Court judges to 65
and that of the Supreme Court judges
to 70. The reason that he has given is
that the longevity of average life in
India has increased. I do not know
whether it reflects upon the mental
capacity of the persons also. But, any-
way, we cannot compare our condi-
tions with thoze prevailing in America
where even at the age of forty, they
feel that they are quite young where-
ag in India they say that everything is
over at the age of forty, T do not wish
that we should compare ourselves,

Anyway, India has got a very bril-
liant galaxy of brilliant judges at
the High Court and the Supreme Court
level, who have been very ably dis-
charging ‘'their duties. The onus or
the responsibilily of a judge, espe-
cially in a federal couniry like ours
where the judiciary plays a very pro-
‘minent role, is very great. The juli-
‘ciary is the interpreter and the ci'<*o-
dian of the Constitution, and it the
judiciary which settles and dispute
that may arise between different par-
ties at different levels in the coun-
try. The Supreme Court and also the
High Courts deal with the original
side and the appellate side; the Sup-
reme Court, in addition deals with
the consultative side also and with
those cases where the parties are some
distinguished persons including the
original native States where the ques-
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tion of settling the assets and liabili-
{ies etc. may arise the Supreme Court
dealg with all such cases. Therefore,
there is a great responsibility on the
Supreme Court judges to interpret the
Constitution and to enterlain cases on
the criginal side as also on the appel-
late side. And the Supreme Court
being the final court of appeal in the
country it is quite necessary that
there should be a specific age of re-
tirement, and that cannot be incrense
ed at random also. It is quite right
that the age of retirement of the
Supreme Court judges has been in-
creased to 65, but my only grouse is
why the age of 'the retirement of the
High Court judges also should not be
raised to 65.

I remember that the Law Commis-
sion recommended that the age of re-
tirement should be the same at both
the levels. 1 do not know how Lhe
Cabinet came 1o the conclusion that
it should be 62 in the case of the High
Court judges and 65 in the case of the
Supreme Court judges. Only a few
minutes back, I was told a story in
thiz connection. Nepolean used to
inspect his military camps evecy day
after the war. The medical officers
used to visit those camps and used to
make a note of those unfortunate
soldiers who were dead and also tnose
who were seriously iill and who were
to be removed from the camps. One
day, it so happened *hat a particular
person who was alive was being car-
ried as a dead person. The man who
wag being crried sudderly got up and
asked ‘Why are you carrying me«?” [
am alive’. But the people said ‘Il has
been recorded in the papers that you
are dead, and this is the opinion given
by the medica] advisers also. Tnere-
fore, we are carrying you. Such a
thing carries no meaning,

Therefore, I hope that Government
will reconsider the pcsition, ang 1
wish that my hon, friend Shri K, C.
Sharma will bring forward = better
amendment to the Constitutizn in this
regard. T do appreciule hiz svmpa -
thies towards the judges. Jusiite n
India, especially in our federal f.m
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of government, is very important, and
justice not only means written law

but conventiona)l law also. Ag it is
said:
sfa: afft: mmrT

ey = Py,
qHE  HEETA: W,
. gf g7 fg &=ga

Sruit, smrit’, the good conduct of the
people and the experience of the wife
people etc, are all being ne'vded in
the term ‘dharma’ or justice. That is
the body of justice in India Qur
great law-makers and propotinders of
law were men -of arshyadrishti, that
is, men with the insight of » sage.
It was they who propcunded the laws.
Subsequently, of coursze, thn: Jlaws
underwent certain changes 8.s0
according to the exigencics of the
times and the changing values in the
country also. The English judees who
were deputed to India to intergret the
Indian law were also given this ins-
truction by ‘'their people that they
should interpret law according fto
equity, justice and good conscience.
Whether it is a small offence or a big
offence, or an ordinary civil case in-
volving a sum of Rs, 100 or 3 big case
involving Rs. 10,000 and go on, what-
ever may be the nature of the case,
the same insight, the samie presence
of mind, the same sensec of equity,
the same sence of  justice
and the same sense of good
conscience etc. are requized., As :zuch,
we cannot make any distinction bet-
ween the age of retirement of the
High Court and Supreme Court judges
as far as thig capacily is concerned.
Therefore, 1 wish that my hon. friend
Shri K. C. Sharma would bring for-
ward a better amendment. I wish
that the hon, Minister also would re-
consider the amendment made earlier
and also the recommendations made
by the Law Commission and see that
the age of retirement of the judges of
the Hifh Court as also that of the
Supreme Court judges is raised to 65,
and if he is a bit too liberal, I hope
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that he will extend that increase to
the age of retirement of the district
court judges also.

Shri Oza (Surendramagar): 1 am

afraid I have also to oppose this Bull.
Only last year, this House in its wis-

dom  adopted lan amendment to
the Constitution, the 15th amend-
ment, by which we raised the

age of retirement of High Court Judgeg
from 60 to 62 and did not maise the sge
of retirement of Supreme Court Judges
from 65 to any other age. The reason
advanced by the Mover is that the
average age in India haz increased to
47 from 32 since the Constitution was
made, but I hope not since the last
amendment was adopted. At the time of
adopting the last amendment, we took
into consideration all these factors and
we thought in our wisdom to raise the
age of retirement of High Court
Judges only to 62 and not to raise
the age of retirement of Supreme
Court Judges to 70, as has been pro-
posed.

The previous speaker said that the
age should be uniform in the case of
High Court and Supreme Court Judges.
She also pleaded for raising the age of
retirement of District Judeges. I am
afraid I cannot subseribe to that argu-
ment also. We have t{o look at the
whole problem in the social context
in which we are existing today. For
example, we fixed the age of retire-
ment in our executive at 58. There are
most brilliant persons rendering ser-
vice in various fields as administrators,
doctors, engineers and so on. They are
also brilliant in their walk of life. But
looking to the overall aspects of long-
evity and health of the nation, we have
fixed the age of retirement at 58. How-
ever brilliant an administrator or doe-
tor or engineer may be, we make him
retire at that age. There must be a rea-
sonable gap between the age of retire-
ment of those who are doing this sort
of duty and that of those in the judi-
ciary. To wider that will not be co-
gent or logical, Looking at the health
of the nation and the persong employ-
ed in various services and the fact that.
they are not geting senile aftera par-
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ticular age and their mental and phy-
sical faculties are intact, we raised
their age of retirement in the govern-
ment service from 55 to 58. I think it
is quite reasonable.

There is one argumenet why High
Court Judges should retire at 62 and
the Supreme Court Judges at 65, It is
only my conjecture. Supreme Court
Judges are recruited from the High
Courts. Those who in the view of the
Chief Justice of India are likely to be
able to render service upto 65 are rec-
ruited from the High Court Benches.
They are not recruited direct. There
are certain Judges in the High Courts
wio will not be useful after 62, but
there are others who would be men-
tally and physically vigorous and cap-
able of discharging their duties upto
85. So if there is a difference betwecn
the ages of retirement in the High
Court and the Supreme Court Ben-
ches, I do not think it is absolutely
without reason. It has a logic and a
raison d'etre. If there was direct ree-
ruitment, then there would be some
force in the argument advanced. In
view of this, I think the margin appears
reasonable. There is a presumption
that people at a certain age must be
made to retire, considering the average
menta] and physical capacity of Indians
in whatever walk of life they may be
serving, the judiciary or executive.
But it is also true that if there
arc persons who are quite healthy and
vigoroug their services may be con-
tinued. This must be the reason for
the differentiation in the age of retire-
ment. So I do not think we should
make a departure by making the age
of retirement in the case of Supreme
Court and High Court Judges uniform.
We should maintain the existing dif-
ference,

As I said, we have to look at the
whole question in a certain context.
For example, 1 am against raising the
age of retirement of government ger-
vants to 58. Looking at the employ-
ment potential in the country, limiteg
as it is, so many young people waiting
in queues for employment in the va-
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rious administrative and other services,
as adminijstrators, doctors, engineers
and so on, have their careers blocked
by extensions given to people who
have served the best part of their liveg
and should be enjoying their pensions,
with their sons aiso perhaps employed.
In certain exceptions, their services
may be extended, but by and large,
the employment potentialin the coun-
try being very poor, we cannot provide
employment to our educatej persons
fully. That being so, we should not
raise the age of retirement. We
should keep it at a low level. Those
who have served must be made to re-
tire and enjoy their pensions so that we
could give more and more opportuni-
ties to young men so that their en-
ergies and services may be utilised in
the interest of the nation.

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
The hon. Mover has given one rcason
for bringing forward this measure in
his statement of objects while during
his speech, he put forward a number
of other reasons. Taking all of them
together, I have tried to understand
hig arguments for the acceptance of
hig proposal, but I am afraid I have not
becn able to convince myself of the
reason and logic behind those argu-
ments.

His main contention, namely, im-
provement of physical health, has
been replied to by almost all Members
who spoke. That cannot be the crite-
rion for determining the age of retire-
ment of a particular catcgory of peo-
ple. He paid a tribute to the work of
the Judges in our country and their
efforts to dispense justice. I would also
like to join him there. Our judiciary
has got a reputation of independence:
in the dispensation of justice. But
when he said that we want a fresh
outlook, we want people who can give
something new, we have to remember
that the duty of the Judges is to ad-
minister justice, to interpret the law-
as it is. But the function of legislating
rests with this House. Anyway, I do.
not want to enter into these arguments,
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The only argument I would advance
‘against not accepting this measure
would be, as Prof Sharma and other
hon. Members said, that his Bill was
introudeed in Aupgust 1962. That was
pending when Government brought
forward the Constitution (15th amend-
ment) Bill which received the Presi-
dent's assent on the 5th October 1963.
The question of the age of retirement
of Supreme Court Judges and High
Court Judger was discussed thread-
bare and it was after g full debate in
both Houses that we ultimately got
the Constitution amended, raising the
age of retirement of High Court
Judges to 62.

I do not think the Mover hod mov-
ed anvy amendment or had said any-
thing in support of the Bill which was
already iniroduced and was being
considered. But that docs not har him
or the House from revicwing the posi-
tion and also considering the reasons
put forward by the hon. Member.

The reasons put forward by the hon.
Member, I am afraid, cut at one an-
other. In the first place, he said thau
cevery person should be equal in  the
eye of the law. That equality before
the law itself is denied by him when
he says that the retirement age of the
Supreme Court Judges should be T0
and that of the High Court Judges
should be 65,

Then he said that these Judges were
people who were giving law, who
were giving something to the present
gociety, and therefore, there should be
maturity. Is that maturity considered
by him to be attained at 70 or 657
It the High Court Judges are mature
.at 65, the Supreme Court Judges also
would be mature at 65. I do not think
there is any logic in saying that there
-should be equality before the law on
the one hand, and in the same breath
‘saying that there should be difference
between the age of retirement of the
High Court judge and that of the
“Supreme Court Judge.
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He had alsp argued that a person
who is appointed a High Court Judge
at 55, retires after five years at G0.
But some Judges of the High Court
are also appointed as Judges of the
Supreme Court. Those who are bril-
liant, bright, have contributed some-
thing, have chances to come from the
High Court to the Supreme Court,
and their expericnce, their maturity,
their knowledge are available, There-
fore, it is not that the experience of
these Judges is not availed of when
necessary or to the extent possible,

The whole question is why the age
of retirement of the Supreme Court
Judges should not be raised to 70.
This question also was discussed here.
It has also been discussed threadbare
by the Law Commission, Looking to
the average life of the people and the
oneroug duties which the Supreme
Court Judges have to perform, they
thought the age of 70 was top much,
and that 65 would be reasonable,

Having considered ull these argu-
ments, it was decided by this very
House a year ago that the age of retire-
ment of the High Court Judges would
be 62, and that of the Supreme Court
Judges would be 65. And there is rea-
son behind it, which I have just ex-
plained.

I therefore think that the argument
which the hon. Member has put forth
in the Statement of Objects and Rea-
sons, namely that the average age in
India has increased to 47} from 32,
and therefore the age of retirement
of the High Court Judges and the
Supreme Court Judges should be ex-
tended to 65 and 70 respectively, is
not g valid one. I am myself not con-
vinced, nor has any of the Members
who have participated in the debate,
been convinced.

I am sure that, seeing that all the
Members who have participated in the
debate have not agreed with him,
are not in line with his thinking I am
sure he would see the desirability of
not pressing this Bill
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Shri Harish Chandra Mathur (Ja-
lore): He is a great philosopher, much
ahead of the times,

Shri K. C. Sharmga (Sardhana): I
am sorry the hon. Minister has not
thought it fit to agree with me. In
one of my speeches 1 had said that
there should be a separate Ministry of
Justice, and that the Judges should be
under: that Ministry. It is wrong that
the Judges are appointed through the
Home Ministry, I expected this, and I
am sorry that the Home Minister does
not understind the guestion at issue,

The question at issue is that a code
of lJaw has to be made and for a new
system tp be evolved, it takes at least
20 years. What is the span of tenure
of the Supreme Court Chief Justice?
—three to five years. It is a funny thing.
Do we treat them as shop assistants,
tuking an assistant and asking him to
go out in the evening? To lay down
a system, to evolve a new code of
jurisprudence, o bring a static juris-
prudence into a dynamic mould,
twenty years are required. It is a
strange irony that a dynamic evolv-
ing society does not look to the new
evolution of the law. What for is de-
mocracy if law is not being evolved?

It has boen said, an engineer's age
of retirement is 50, a military officer’s
age is 45, and thus, there is no such
thing as equalily between man and
man or between cow and cow in all
aspects. The difference goes with the
function. Man ig distinguished from
his animal forefathers simply by this
distinction and uniqueness of being
more evolved. The more evolved, the
better developed the man, the more he
is different from any other man. It is
the function that makes him different.

It is no favour to the judges. It is
a necessity of the situation. A High
Court Judge has a different function.
His judgment is not the final law in
most casis, but the Supreme Court
Judge's judgment is the fina] law.
Therefore, 1 stress that he should re-
tire at T0.
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As to the average age, I submit that
we know that nowhere in the world
the difference between the classes is so
great as in India. The Judges come
from a clasg where the age is longer,
and all over the world, the Judges
and the lawyers have the longest life.
Why? Because they live in a different
environment where what are called the
rough, crude realities of life do not
touch them They are a finer class of
people. Therefore, their age is longer,
they have better facilities in life.

It is no argument to say that the
average life is 47, and so Judges should
not retire at 70. We have seen many
lawyers working at 80, Sir Sapru and
others used to work beyond 70; in
the courts of law, from 10 a.M. to 4
P.M. they would argue cases. Shri N.
C. Chatterjee is over 70, he is working
like a young man in the Supreme
Court. There are so many people like
that, because life ig different.

With all respect, I am sorry I differ
from the hon, Minister. ! take it as a
fundamental question for the improve-
ment of law and procedures of law,
and creating better conditions for the
administration of justice. Therefore, 1
press for the acceptance of the amend-
ment,

Mr, Deputy-Speaker: This is a Cong-
titution Amendment Biil. So, there hag
to be a division, Let the lobbies be
cleared.

I shall now put the main motion to
the vote of the House, This being a
Constitution (amendment) Bill, voting
has to be by Division, The question
{s:

“That the Bill further to amend
the Constitution of India be takem
into consideration.”
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The Lok Sabha divided:

Division No. 18]

Aney, Dr. M.S.
Balmiki, Shri K.L.
Banerjee, Shri S.M.
Kachhavaiya, Shri

Alva, Shri Joachim
Basappa, Shri

Brahm Prakash, Shri
Brajeshwar Prasad, Shri
Brij Raj Singh-Kotah, Shri
Chandrabhan Singh, Shri
Chuni Lal, Shri

Das, Shri B.K.

Das, Shri N. T.

Deo Bhanj, Shri P. G.
Elayaperumal, Shri
Ganga Devi, Shrimati
Hajarnavis, Shri
Hanumanthaiys, Shri
Harvani, Shri Ansar
Ismail, Shri M.

Jadhaw, Shri M.L.

Juin, Shri A.P.

Jena, Shri

Mr. Deputy-Speaker: The

the division is:

Ayes 12; Noeg 55.
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AYES

Kapur Siongh, Shn
Lohis, Dr. Ram Manohar
Seth, Shri Bishanchander
Sezhiyan, Shri

NOES

Jyotishi, Shri ]J.P.
Kajrolkar, Shri
Kappen, Shri

Kotoki, Shri Liladhar
Lalit Sen, Shri

Laskar, Shri N.R.
Malhotra, Shri Inder J.
Mathur, Shri Harish Chandra
Mehdi, Shri S.A.
Mirza, Shri, Bakar Al
More, Shni 5.5,

Patel, Shri Rajeshwar
Patil, Shn D5,

Patil, Shri M.B.
P'rabhakar, Shri Maval

Ram, Skri T.
Kamaswamy, Shri V. K.

R ne, Shn

result of

Workmen's

of Circus Employees Rill 1044 4

[16.55 hrs.

Sharma, Shn K. C,
Singh, Shri DN,
Yadav, Shri Ram Sewak
Yashpal Singh, Shri

Ranga Rao, Shri

Hao, Shri Juganatha
Rao, Shri Thirumals
Roy, Shri Vishwanath
Sahu, Shri Rameshwar
Samanta, Shri S.C.
Saraf, Shri Sham Lal
Sheo MNarain, Shri
Shinkre, Shri M.,
Siddiah, Shri
Sidheshwur Prasad, Shri
Sonavane, Shni
Subbaraman, Shri (.
Tiwary, Shri K.5.
Upadhyaya, Shei Shiva 1dun

Utiys, Shri
Valvi, Shri

Varma, Shri Ravindra

Compensation Act,

1923, etc. be waken iulo considera-

tion.”

Sir, I consider it a privilege to in-

The motion js not carrieq by a
majority of the total membership of
the House and by a majority of not
less than two-thirds of the Members
present and voing.

The motion was mnegatived.

16.55 hrs.

PROTECTION OF CIRCUS EM-
PLOYEES BILL

(By Shri Nambiar)

Shri Nambiar
Mr, Deputy-Speaker, Sir, I beg to
move:

“That the Bill to protect the
Circus employees by bringing them
under the operation, of the Indus-
trial Disputes Act, 1947 and the

(Tiruchirappalli):

troduce and speak on thig Bill, Some
hon. Members may not know the
contents of this Bill and may begin to
think that it is about circus. This is
not a Bill about the circus industry.
This Bill only seeks protection to be
given to the tens of thousands of em-
ployees working in the circus indus-
try. This js a social security measure
intended to give relief to these poor
employees who are working day and
night in these industries throughout
the country, From the Statement of
Objects and Reasons, the hon. Mem-
bers may see that the idea is this.
The circus employees who are not
attached to any particular trade or
industry do not have the benefit or re-
lief of the Workmen's Cempensation
Act, Industrial Disputeg Act and other
labour laws. The purpose of the Bill
is to bring them under the scope of
these labour laws; that is, the artists
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and employees of the circus industry
who comprise women, children and
men, They work day and night but
ithey are not protected by this. It is not
treated as an industry under the Shop
Establishment; Act or the Industrial
Disputes Act, My purpose is to see
that this lacuna is cleared. Then
hon. Minister of Labour and Em-
ployment may say that the present
labour laws are applicable tg them and
that there is already some protection.
I submit that it is not so clear.

17.00 hrs.
[Sur1 Sowavane in the Chair

To my knowledge, the industrial
court or labour courts have not acted
in a way to give these employees
any benefit out of these Acts. The
hon, Labour Minister and the Deputy
Labour Minister are here and if they
can convince the House that they are
alrecady protected, T shail be the hap-
piest. But if there is g lacuna, the
necessary provision may be brought
in berause this has to be done. They
may have difficulties in accepting my
Bill as it is. But if a lacuna exists, as
I shal] presently point out that it
exists, T shall request the hon. Minis-
ter to bring forward some legis'ation
to remove it to the satisfaction of the
employees, There is no opposition
ts the principle that protection should
be given; there is no difference of opi-
nion on this point between the Op-
position and the Treasury Benches,
It is the modus operandi which has
to be considered. If they could be
brought under the present Work-
men’; Compensation Act, the Pay-
ment of Wages Act and the Industrial
Disputes Act, there could be no diffi-
culty. They may state the position
clearly and it will be circulated
throughout the country and all the
labour officers will knyw that thev
are covered and these employees will
have protection,

Now, section 2 of the Industrial
Disputes Act defines ths “workman”.
The circus employees will not come
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under that definition. It gays that
“the workman means any person in-
cluding apprentices employed in any
industry, trade or calling as unskilled,
skilled, supervisory, technical or
clerical work for hire or wages
under terms which may be expressed
or implied, and for the purposes of
this Act in relation to an industrial
dispute it includes any such person
who has been dismissed, discharged or
retrenched in connection with or as
a consequence of that dispute or whose
dismissal, discharge or retrenchment
has led to that dispute ....” Here,
the term “workman” does not include
an artiste. Ap artiste of the circus
company may be working on the
trapeze or doing any other work in
the company or he may be riding a
tiger or tiger in the cage on the
motor evele, etc,  The employee may
be taming or breeding some dangerous
animals. These people do not come
under the term “workman”, That is
my submission, Therefore, I want to
say that these employees also should
be covered by this gection, If the
term “workman’ applies to them, I
shall acecept it.

In the Industrial Disputes Act, at
page 3, the relevant section says:

“ ‘Industry’ means any busi-
ness, ‘trade, undertaking, manu-
facture or calling of employers
and includes anv calling, service,
employment, handicraft or in-
dustrial occupation or avocation
or working."

Here again, the circus proprietors
escape form the claws of the law as
they are very capable , and they spend
a lot of money in this respect to see
that their employees do not get the
benefit of the legislation. Therefore,
I want a better clarification on this

point.

In the Payment of Wages Act also,
there is no provision to show that the
circus employees will have the bene-
fit. Only in the Workmen's Compen-
sation Act, there is s mention. In the
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schedule to the Workmen's Compen-

sation Act, page 45, item 32 says
“those employed in a circus.” It is
only here, in the Workmen's Com-

pensation Act, these employees can be
brought remotely under the provisions
of the law, but generally speaking,
they do not get themeselves covered
under the Industrial Disputes Act or
the Payment of Wages Act, and since
they do not come under the definition
of “workman”, there is the danger of
their being neglected. 'Thig remote
entry in the schedule to the Work-
men's Compensation Act alone will
not suffice. That is the reason why
I am bringing forward this piece of
legislation.

Coming to the position of circus
companies, I have to bring to the
notice of the Governmer. that, to my
knowledge, all told—smauall and big—
there are 4B0 circus companies in this
country with 10,500 einrloyees. The
smallest circus company has 75 to 85
employees and the biggest has 250 to
400 employees  This is the size, and
it is a big industry. In my Bill I
have concentrated my attention on
certain asp=cts of the benefits that
are to accrue to the employees. I
could not make it a complete Bill as
such, There may be drafting mistakes
or certain other defects. I am not
submitting that the whole Bill as such
must be accepted. Mv point is only
to concentrate on the aspect that the
employees should be treated proper-
ly.

Clause 3 of the Bill provides that
the employees of a circus should be
treated as workmen. as I have already
stated earlier, (lause 4 5 about the
muster roll of the empioyees. 'The
management of a circus establishment
shall maintain g muster rall showing
the nameg of al! the employees em-
ployed by it. Today, they are not
doing that. 1 have vroof with me
to chow that they are not doing it.
Then comes the question of the hours
of work. No employee of a circus
establishment shall be required +to
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work in excegg of eight hours a day
or 48 hours a week and for every sd-
ditional hour of work he shall be
paid an amount equal {¢ double the
normal rates treating it as overtime
work. Today., the employees of a
circus start functioning practically
from the early morning. Suppose, it
is a matinee show on a Sunday, the
show starts from 3 O'clock. In order
that the circus shculd start at
3 O'clock, the employer or a clerk
or a gate-keeper has Lo stort working
five or six hours earlie~ than 3 O'clock
for the reason that they have to
stamp the tickets, get them prepared,
and so all the preliminaries of prepar-
ing for the show have to be done
much earlier. They have to keep
everything in order, So, actually, the

work starts several hours prior ‘o
3 O'clozk.
Then, the actual iisue of tickets

starts. The people come in. The
circus show goeg on, one show after
another; the last show fiinishes some-
where at 11 or 12 in the night. After
that, the employees have to put the
whole thing in order, and then only
they can go to sleep. It means that
right from 10 in the morning up to
12 or 1 in the night the employee, he
or she, is engaged in one way or the
other, ‘This goes on. ‘There is no
holiday for him. Practically, there is
no chance for a holidav, because, on
Sunday. and other holidays there are
more shows, and the employees are
put to continuoug straln and conti-
nuous work. It is not only so for
the employees who are at the gate or

elsewhere, but other employees who
are artistes.
Take the case of an artiste. One

man of wWoman plavs on the trapeze.
He or she has to keep himself or her-
self fit <o as to play on the trapeze.
The artiste has to attend to exercises
in the morning. A minimum of two
to three hours every day is necessary.
Every day. the artiste must undergo
surh exercise. Otherwise he or she
would not be in a fit condition, Only
after three shows he or she can take
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rest. Therefore, it is basically a sort ..f
work that is continuous for more
than eight hours a day. If the train-
ing time is also included, the working
hours are greater, Sometimes, they
are made to work for several hours
in the day. That is why I submit
that there must be some sort of res-
triction as to which part of the day
is to be treated as a working hour,
whether the exercise 1is to be in-
cluded or not, and if it ig not to be
mncluded, how it can ve accounted for.
Then the question of overtime also
comes in. Otherwise, the danger is,
if there ig no specification like this;
the proprietors who are only bent
upon the guccess of the show and «n
the collection of money, have no scru-
ples to see how their employees are
hard-worked.

The employees and the atistes  arc
engapged continuously in the waork,
and they cannot escape. Further.
the employees or the artistes must be
very accurate in their work. No flaw
can be committed by any artiste. You
know thatl the smallest fault commit-
ted by the man who plays on the
trapeze will bring him nothing but
death, and there ig no safety. The
otherday, T had the terefit of going
and seeing the Russian circus here.
1 do not know whether all the Mem-
bers who have seen Lho circus  have
noted one thing To cvery artiste
who was playing the risky game, a
string-like thing, obviously a copper
wire, was attached on the belt which
was also moving along with the
movement of the artiste, which may
not be always visible clearly. Thereby
anv accident that might occur  will
never lead to death or any harm to
the artiste, 'The artistes are held
by the string, and everything will go
perfe~t, and there is no danger there:
whereas in the Indian circus, I have
seen and I have verifled that no such
safely is offered. There is gbsolute-
1v no safety.

Shri S. M. Banerjee: (Kanpur):

There is a net.
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Shri Nambiar: That docs not give
protection. In the Gemini circus, the
person on the trapeze once fell down
and he was straightway taken tg the
hospital, but he died in a few hours.
Recentiy, in the Kamala circus in
Madras, the same thing happened.
This sort of thing continues,

An Hon. Member: No compensation
for him?

Sh-i Nambiar: So far as I under-
stand—I have got cases with me—
no compensation was given, and there
is no possibility either. According to
the Workmen's Compensation Act, a
claim can be made, but when you look
into that aspect, you will have to
look into the whole question of the
circus establishment and see how it
runs. That is a thing which might
give you certain pieces of information
which you might not get otherwise.
A circug tent is a place where the
circus proprietor alone rules. The
rule of law does not reach there.
Our Rashtrapathi's rule never reaches
within a tent. In the place where
the tent is pitched, about 200 to 400
employees work, This tent & a
place where the policemen do mnot
generally go except when wanted by
the proprietor, So, if anything hap-
pens to anybody, if he iz beaten and
he dies, he could be buried in the tent
For two or three months, the play
will continue, By the time the tent
goes, the body gets completely muti-
lated. Nobody in the circus company
will have the courage to raise a finger
against the proprietor. If anybody
does. he is beaten and buried.

Shri Kapur Singh (Ludhiana): Are
you speaking about Punjab or circus?

I am talking about
circus in  Punjab
I am not exag-

Shri Nambiar:
circus. Perhaps
will be still worse,
gerating. The circus proprietors,
who tame wild animals like tlgers
and lions and elephants, tame the em=
ployees also, They show the same
attitude towards the voung boys and
girls which they show towards the
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wild animals, I know a girl
beaten and the child died,

was

Ninety per cent of the circus pro-
prietors come from Malabar in Kera-
la and ninety-five percent of the arti-
stes and employees are also Malaya-
lees. How it happened is a big
story. There was a famoug teacher
Keeleri Kunjikannan, in Tellicherry
who started the idea of circus in this
country sixty years back, He started
a circus company and it gradually
spread. They bring small children—
boy. and girls of 6 or 7 years of age,
who are orphans invariably, with no-
body to ldok after them They are
tamed in the same way as wild ani-
mals. They are beaten to such an
extent that when the -ustad comes
bafore the child, the child gets terro-
rised and does anything that the
ustad, says. They arc trained in this
way.

We have got a memorandum sub-
mitted by one Damodaran who belongs
to the Kamala Circus. He hag cy-
clostyled it in reply to the Bill which
was gazetted. He says that children
below 12 years of age ar+ to be Lrought
in, because otherwise it will not be
possible to have guch shows which
will create so much thrill, enthusiasm
and inspiration to the onlooker, He
says, unless the child is trained up in
this wayv, it cannot bend itself. Seo,
bending has to be done when it is
small and there is no other go, That
is their argument. But we saw in the
Russian circus boys and girls of 15
or 18 years. We could not see a
child of 8 or 10 years playing in it.

An hon. Member :
perfect circus.

That is not a

Shri Nambiar: We want a perfect
circus where orphans are not brought
in and made to suffer like this for the
benefit of our looking on, so that if
anything happens to them. nobody
cares,
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Shri Joachim Alva (Kanara): In
the Soviet circus, the parents and
their children enact an item all to-
gether,

Shri Nambiar: Here orphans are
brought, so that nobody sheds any
tear over the children’s sufferings.

Therefore, the rule of law does not
reach the circus tent. You may say,
there is the - police, But even the
police officer, if he iz given twg cir-
us complimentary passes, speaks on
behalf of the proprietor. Some of the
circus companie; offered me free
passes, | accepted them, went there
and saw the circus, because they are
my Malayali friends coming [rom the
South. T saw the circug and the same
night I wrote the Bill. They can-
not corrupt us with free  passes.
though officials may be corrupted by
it.

There are labour officers, but Lhey
are not useful in this case, because
this month the show will he in Delhi.
Suppose there is an accident and a
petition is given to the Delhi court
for compensation. Before it is decided,
the company has shifted somewhere
in Nagpur, The whole paraphernalia
has gone to Nagpur where there is
another court. Who will go +o Delhi
to claim the compensation? Where is
the heir or successor to claim it? No
one i; there and thus the compensa-
tion is also lost tn them. By that time
these circug proprietors call the con-
cerned people and square it up with
them. They get a receipt to the effect
that thev have received the compen-
sation.

When an accident occurs and an
artiste dies, there is alwavs the de-
sire on the part of the relatives of
the deceased to get back the body for
burial. When a death occurs the
body goes for post mortem. Then his
relatives will say: “Why do you want
{o break his head now; after all, he
is dead. You may say that he died
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it in writing so that at least you may
release the corpse for burial”” Then
a letter is extorted by the proprietors
from the relatives saying that they
will not claim any compensation.
These are very, very strange things
that are hapening. I have no animo-
sity towards these proprietors. As I
have said, most of these people come
from Malabar and I will naturally
have a soft corner for them because
I am also a Malayalee. But still 1
do not agree that these proprietors
have a right to exploit these people
like this and make their life most
miserable, That is the reason why
1 have brought in this Bill.

Dr. M. 5. Aney (Nagpur): Are you
their legal adviser?

Shri S. M. Banerjee:
moral adviser,

He is their

Shri Nambiar: T am not their legal
adviser, T am only a servant of the
people, especially of the workmen.

In clause 6 I have said about the
question of freedom of movement. |
have saig that they must have the
right to move about as they like so
that they may have an opportunity
to contact lawyers or other people
concerned to write their petitions etlc.
These opportunities should not be de-
nied to them.

Then I come to the guestion of leave.
No leave is granted with full pay
and np casual leave ig allowed. Sup-
pose they are sick and they go on
leave, they are treated ag absent and
no salary is paid. The excuse that Shri
Damodaran, proprietor of Kamala
Circus, gives is that the circus shilts
from place to place and then they
will have twg or three days in bet-
ween which could be treated as leave.
In these two or three days they have
actually to work more in shifting the
things etc., and practically they do
not get any leave. I submit, therefore
that they must be given casual leave
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and they must also be given one
month’s leave in a year with full pay.
I have made a provision to that effect
in this Bill

Sir, I have many poinls more to
submit, but as there are other hon.
Members who want tg speak on this,
which I welcome I will only say a
few words on one or two important
aspecls and then conclude, Firstly,
education is to be imparted to the
children who are in the circus com-
pany. Small boys and girls are taken
i and they are given ng education.
Most of the circug employees do not
cven know  how to read or wrile
with the result that to evade income
tax the proprietors show their salar-
ies in the books as Rs. 200, Rs. 300
and so on and they are actually paid
Rs. 20, Rs. 30 and Rs, 35. Therefore,
these circus proprietors do not want
their employees to have even this
much or education to know what they
are signing for.

Lastly, 1T will submit that recently
when the Russian circus team came,
their leader, Shri Valoshin, gave an
interview to the correspondent of
Anandg Vikatan—one of the widely
circulateq weeklies in Madras—cn
15th March, 1964 and there he said—
I am translating from the Tamil ver-
sion of it—

“We have made our feats out of
danger. Still if some artistes are
injured they are capable of look-
ing after themselves ag they are
well educated. Yours is quile
different. Your artistes are not so
educated and if made incapacitat-
ed they are left helplesg in the
streets.”

“The private employers send
them out as they are unable to
keep useless men in service, For
all these reasons 1 suggest that it
is better you nationalise this
industry.”
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This is what Mr. Veloshin said. I
do not say now to nationalise it.

Shri Sidheshwar Prasag (Nalandu):
Why not?

Shri Nambiar: No. Let the industry
thrive, My intention is to see that
the industry thrives with all the help
that the Government must give to it.
Railway facilities must be given; ‘hey
may be given exemption from enter-
tainment tax. Let the industry flour-
ish; but, at the same time, while all
this is being done, the employees
should also be given thez protection.

Recently the employeeg have them-
selves formed a union. The name of
the Union is Akhil Bharat Circus
Karmachari Sangh registereq under
the Trade Union Act.

Shri Sidheshwar Prasad:
to the Communist Party?

Affiliated

Shri Nambiar: But since this union
has been registered the circus ¢om-
panies have started victimising the
employees. 1 have got a case, The
Gemini Circus people have sent out
two of their employees while they
were working in Meerut after know-
ing that those employees had joined
thig Sangh. They do not even want
a union to function. Therefore 1 re-
quest the Gemini Circus proprietors
also to see that this witch-hunting is
stopped. In that case the Union has
filed an application before the Labour
Ministry here. They should see that
suitable compensation ig given and
these circug proprietors are not allow-
ed to have their way. This sort of
misbehaviour should be stopped.
These poor employees must be given
the minimum guarantees and the
minimum provisions that are granted
to all the TrAdian labour. T am not
asking for anything more. That pri-
vilege and that facility must be ex-
tended. That is why I submit that the
hon. Minister and the members of

. the Treasury Benches may accept this.

/
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With these remarks I commend this
Bill to the consideration and aceept-
ance of the House.

Mr, Chairman: Motion moved:

“That the Bill 10 protect the
Circus employees by bringing them
under the operation of the Indus-
trial Disputes Act, 1947 and the
Workmen's Compensation Aci,
1923, etc., br taken inlo conside-
ration.”

I\ hours are allotteq for this Bill.
Shri Kapur Singh: Mr. Chairman. ..
Mr. Chairman; Shri Joachim Alva.

Shri Joachim Alva: 1 am indced
grateful to you that vou have cailed
upon mc {o speak for I am going to
give whole-hearted  support to my
hon. friend. Shri Anunda Nambiar,
in regard to this Bill

In the first place may 1 congratu-
late you on seeing you in the Chair?
I see vou for the first time in the
Chair.

An hon. Member: That is why he
has given you the chance.
Shri Joachim Alva: Apart from

that, T think, you are a representative
of an economically underdeveloped
community and to see you in that
Chair indeed fills our hearts with joy.
You are a capable young man, a pat-
riotic, capable, hardworking young
man. Our leader, the symbol of that
great community, Shri Sanjivayya, is
here, Having said this, I will go on
with the Bill.

I do hope, the hon. ex-President of
the Congress will see that the small
boys and girls are not maltreated and
oppressed in the manner so graphi-
cally and realistically described by
my hon. friend, Shri Ananda Nambiar.
I have been sitting on this bench to-
day from 11 O'clock to 5 O'clock. I
went to the Estimates Committee and
when the bell rang, I came running
down When T found that Shri Nam-
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biar was dealing with the circug art-
istes, 1 said to myseu" “Time or no
time, 1 must give my humble support
to thig Bill".

journalist I have received
many free passes for circuses and
cinemas. But the other day I paid
Hs. 10 each for the highest seat that
I could ever pay. I paid Rs. 40 to
go with my entire family to see the
Soviet circus. I am glad, [ saw it. I
will correct Shri Nambiar, There
was only one girl of 15 or 16 who
played in the Soviet circus and I
found out from the programme that
her father wnd mother were also act-
ing along with her at the same time
and in the same item, So, this girl
was protocted under  the fostering
care of her own parents, Not so in
Indian circuscs. What about our own
poor children? As a boy 1 have been
secing circuses because the Malabar
people are near my native place in
the South Kanara District. We had
the natak. or Kannada dramas and
the circuses. As a small boy I have
seen how  those pgymnasts used to
thrach those little boys and girls. T
still remember those incidents vividly.
Therefore, whatever Shri Nambiar
said was not away from truth; but
more than the truth he uttereg when
he said +hat they are thrashed.

Ag a

He as mentioned something horrible
about murders. It is quile a possibility
that murders take place. I have no
knowledge about it; but T think, he has
gone deep into the subject and it is
quite possible to commit a murder,
bury the person and not allow any
one to come near. Hc was also right
in saying about the police. I do not
attack the police, but all kinds of
influences are brought to bear on
people. When we go to a small iswn,
we find that the officials in the little
town, the Taluk Board, the munici-
pality or the police, are brought under
all sorts of influence, And you know,
what happeng next? Dark things can
be hidden and things do not come in
to the public view. I want the Gov-
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ernment to take a serious view of all
these things happening in these Cir-
cuses. People want to enjoy Circuses
more than anything else. [ have
seen the Circus in Germany and I saw
another Circus at some other place.
However, 1 had not enguired of con-
ditions therein. But, I think, there
the employees are well protected. In
the Soviet Union, the artistes are the
kings and queens. They get very hkigh
salaries. They are well-fed and bey-
ond a certain hour they are not al-
lowed to work. I remember, when
Mrs. Pandit was our Ambassador in
the Soviet Union, I had been there
and once she was sitting in front of
me right here and she wag heard nar-
rating an experience ihal she wanted
a waitress to wait for an extra hour
and the Foreign Oflice whispered,
“Nothing of the sort; you shall have
to pay many times more” So, if a
waitress cannot be ordered like that,
what about the poor children? Yuu
and I are the guardians of those
children. They have no guardians in-
gide the Circus. Though now you
may think that this Bill is of not a
national importance, we have to at-
tach every kind of importance to this
kind of a Bill and to the pcople who
are not looked after and protacted
well. T am sure the new hon. Minis-
ter for Labour wil] see the importance
of this Bill and give all the protection
to the artistes who need to be locked
after.

Now, as my hon, friend Shri Nam-
biar said, we watched the Soviet Cir-
cus and We saw a siring being attach-
ed to every artiste so that when he or
she is forced down, he or she may not
break his or her limb or knock down
the head. They do this so that tney
will not lose their life. Here, in every
Circus they want thrillers. Many
people refuse to go to see the Circus
because they cannot bear to see such
narrow escapes from death, when they
are unaided by strings. Jur circus
people do not even learn by imitation.
We can learn from the Soviet Circus
and attach ¢frings to all the artistes.
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But that is not done here ai all. For
the sake of thrilling thousands of
people, all that is done is at the cost
of the poor artistes. I come from a
place not far off from Malabar. ] pay
a tribute to the Malabar artistes—they,
are also Communists, but for us they
are goog artistes—these Malabar boys
and girls. 1 must pay a tribute to
them. 1f you go to Assam, if you
-£o far away into NEFA  the nurses
that are in the hospitals come from
Malabar, They do not get all the
railway or other facilities to go back
to their homes as they ought {o
get. The circus artistes ought to get
free passes to go to their homes. I
think, when the State takeg over the
Circuseg in its own hands, if the art-
istes die, they wil] ba duiy compen-
sated; if they are injured, they will
be compensated and they will not be
forced to work. They wi1'|| of course,
be charerg in the profils. This is a
Bill where there can be np question
of Party interests. I think, we are
indebted to Mr, Nambiar for having
done research in the conditions of
working of these artistes. The House
should support the Bill and strength-
en the hands of the hon. Minister for
Labour and see that he moves in the
matter and at least he calls for the
records, calls for the statistics, to find
out how many children are employed,
how they are employed, how long
they serve and all that. He has also
brought out one very important thing.
It is this that circus owners escape
the legal responsibility by running to
another State where the labour laws
do not touch them. These are the
loopholes which the Circus employers
ang also the managers know, But
what about those poor artistes under
12 years or 10 years of age? 1t is a
shame that we exploit these children
and put them up for cur amusement.
If we do not allow our children to
work in mines, why should we allow
them here in the circus? There are
young boys and girlg over 15 .r 16
years who can be trained and who
can be put on those shows. But even
those artistes will have to be properly
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looked after both financially and also
in regard to their holidays, travel-
ling and medical facilitieg and in re-
gard to their food. Now, food is again
another important thing about w'uch
my hen. friend has not said anything.
1t is a common kitchen and I do not
think they get the fooq that they de-
serve and they should get. ] re-
member, I went to Kamala Circus in
Bombay about 20 days ago. I went to
that Circus and when I went there
the Circus had not yet starteq and
there were 10,000 people to see the
Circus. There was no room left. ]
saw a big fat man there I atarted
talking with him. He told me, “I am
a sandow. The motor car passes gver
my chest”. He was waiting for his
item. He was to give his itein for
three minutes only. 1 asked about
his salary, He saig it was Rs. 1200.
But then he said, “I have got digest-
ive troubles”. I suggested to him that
papaya 1s a very good fruit and I
took the trouble io see that he got
papaya before I came to Delhi The
reason why I am mentioning this is
that this artiste who can give three
hours' performance or even three
minutes’ performance is paid a salary
of Rs. 1200, and he is physically an
extremely strong man and he can
take care of himself. But you and I
have a double responsibility for the
tiny little boys and girls and we must
sec that they are protecteq financial-
ly, morally and physically.

Mr. Chairman:
Banerjee.

Now, Shri 8. M.

Shri S, M. Banerjee: Mr. Chairman,
Sir....

Mr. Chairman: It is now 5.30 p.m.
Shri 8. M. Banerjee will continue his
speech on the next occasion

17.32 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Saturday,
April 11, 1964/Chaitrg 22, 1888 (Saka).
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